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LOK SABHA
Tuesday, March 10, 1950|Phalguna 19,
1880 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mgr. Seeaxzr in the Chair)

ORAL ANSWERS TO QUESTIONS
Purchase of Ammanition

+
[ Shri Vidya Charan Shukla:
Shrl Rajendra Singh:
Shri Kistalya:
Shri Kodlyan:
Shri Parulekar:
Sardar Igbal Bingh:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 84 on the 18th
November, 1858 and state:

(a) whether the relevant reports of
the enquires instituted into the pur-
chase of ammumtion from a European
Firm 1n 1852 have been examined;

{b) if 8o, the finding thereof;

*1047.

{c) the quantity of ammurntion that
was found unserviceable; and

{d) the total cost thereof?

The Deputy Minister of Defence
(Sardar Majlthia): (a) to (d). The re-
levant reports have been examined by
the Government; but, as certain addi-
tional enquiries have been found
pecessary, & Committee has been
sppomnted to go further into this
matter. The Committee has been azk-
od to submit its report by the end of
April, 1959 and on receipt of this re-
port, Government will be in

$06(Ai) LSD-—1,

a better
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position to formulate their views oa
the various issues connected with this
matter.

Shri Vidya Charan Shukla: Some
time back the reply was given by
Government that it was necessary to
examine this matter more than once,
and now agamn we are told that a
special committee has been appointed
to go into the case of this ammunition
purchase May we have an idea why
50 many enquiries are being necessi-
tated to arrive at the correct conclu-
sion by Government?

Sardar Majithia: The main reason
has been that there was a difference
of opimion between the first report and
the second report. So, the matter was
discussed in the Ministry, as a result
of which it was found necessary to go
turther wnto thus matter and go nte
more details So, we have appointed
another committee and asked them to
submit their report by the end of
April, 1858 I should also like to men-
tion that this committee is going to be
headed by the Deputy Law Minister.

Shri Vidya Charan Shukia: May I
know the amount of money involved
mn this ammunition purchase and whe.
ther that ammumtion has ever been
used either for practice or for any
other purpose? What is the actuml
defect m the ammunition that has
been purchased?

Sardar Majithia: Roughly 1t is about
1 lakh rounds, costng round about
Rs 10 lakhs.

Mr, Speaker: Has it been used?

Sardar Majithia: It has not been
used so far because of certawn differ-
ence of opinion betweep the two com-
mittees. Unless we are absolutely sure
and satisfied in our nund that they are
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absolutely all right to be used, we will
not use it,

Shri §. M. Banerjee: May I know
whether this ammunition was pur-
chased from a Swiss firm and whether
the Swiss experts of the same firm are
working at the ordnance factory at
Ambernath and if so, whether their
services are gomng to be terminated?

Sardar Majithia: This purchase was
from Oerlikons, which 15 a Bwiss firm.
But s0 far as this enquiry and the
defects are concerned, they are abso-
lutely not connected with this As I
said, this matter was gone into by our
Ministry and now it 15 gong to be
gone into further by this new com-
mittee headed by the Deputy Law
Mimster,

Shri 8. M Banerjee: 1 wanted to
know whether the experts belonging
to the same firm are still working in
the ordnance factory at Ambernath
and whether their contracts are hikely
to be terminated?

Sardar Majlthia: Those experts and
the people working in this factory are
entirely different.

Shri Jaipal Singh: May 1 know why
this further probe into thus question
bhas not been committed to the same
commuttee and why there had to be a
change in the personnel of the com-
mittee?

Mr. Speaker: If 1t had been entrust-
ed to the same committee, hon Mem-
bers will say 1t 18 useless to refer it
to the same committee

Shri J: Singh: I want to know
why it was not referred to the same
committee, when the terms of refer-
ence are the same

Mr. Speaker: Much can be gaid on
both sides These are matters of ad-
ministrative detail If it 1s referred to
the same ttee, they will say it is
useless and there will be trouble; if
it is referred to another committes,
that is also questioned. Next question
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Detoctive Institutes
+
Shri 8 C. Samaata:
"“"{slu-l Subodh Hansda:

Will the Minister of Home Affales
be pleased to state:

(a) the places where the following
Institutions are located:

(1) Central Detective Training
School,

(u) Central Finger Print Bureau,
and

() Central
Laboratory,

(b) the cost involved for setting
them up;

(c) whether any regional centres of
these Institutions are proposed to be
set up, and

Forensic Science

(d) whether all the necessary equip-
ments for these Institutions have beeam
procured by now?

The Minister of Home Affairs (Shyi
G. B. Pant): (a) Calcutta

(b) A statement giving the required
information 1s placed on the Table.
[See Appendix III, annexure No. 72].

(c) There 15 no such proposal at
present

(d) Except for certain instruments
required for the Central Forensic
Science Laboratory, which have to be
imported from abroad, almost all the
present requirements of equipment
have been met.

Shri 8. C. Samanta: May I know
whether 1n the Central Police
College at Mount Abu this training is
given and if so, whether there is suffi-
cient equipment there?

Shrl G. B. Pant: No; such specialis-
ed training 1s not imparted there.

Shri 8. M. Banerjee: From the state-
ment it is found that the total amount
is Rs. 2,08,484 for 1686-57, Rs. 4,063,440
for 1957-58 and the revised estimates
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for 1958-59 are Rs. 7,490,600, May 1
know the reasons for this increase,
whether crimes have increased or whe-
ther it is due to expansion?

Shri G. B. Pant: These institutions
have been started only recently So,
expenditure has to be incwrred 1in
equipping them and also m making
arrangements for traiming of growing
numbers

Shrl Subodh Hansda: 1Is it not a
fact that the necessary equipment ex-
eept a few have been procured from
foreign countries® May 1 know their
total value?

Shri G. B Pant: The provision for
this purpose comes to a few [akhs, a
release of Rs 32,100 in foreign ex-
change was sanctioned for the equip-
ment which had to be purchased from
abroad during 1958-59

Shri 8. C Samanta: As regards the
Central Forensic Science Laboratory,
do the people working there require
legal knowledge?

Bhri G B. Pant: Not necessarily

Marine Department, Andaman and
Nicobar Islands

+
Shri § C Samanta.
*1649 . Shri Subodh Hansda:
[ Bhri R. C Majhi

Will the Minister of Home Affairs
be pleased to state.

{a) whether it 15 a fact that there
18 continued loss 1n the working of the
various sections of the Marine Depart-
ment of Andaman and Nicobar Islands,

(b) 1if s0, what 1s 1t due to, and

(¢) the steps proposed to be taken
er already taken to avoid such losses?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir

(b) and (c) A Statement is lmid on
the Table of the House {See Appen-
dix ITI, annexure No 73]
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Shri Subodh Hansda: From the state-
Taent, 1n item (1), I find that the losses
are increasing from year to year May
I know how long the losses will be
allowed to continue?

Shrimati Alva: Item (1) deals with
afioat establishment A new ferry ser-
vice has been started for mter-island
trade as well as passenger service
The profit or loss has to continue, we
are trying our best to cut down our
losses When the volume of traffic
comes to full capacity, the losses would
come down

Shri Subodh Hansda: May I know
Whether 1t 18 a fact that the balances
of the marine stores department are
Mcreasing from year to year and whe.
ther i1t 15 a fact that the detenora-
tion of stores 15 one of the main ree-
sons for this loss”

Shrimati Alva: I could not follow the
Question

Mr. Speaker: He wants to know
Whether the volume of stores s
Increasing from year to year

Shrimati Alva: No, that 1s not cor-
l‘ﬁct We are keeping a stnict watch on
that

Shri 8 C. Samanta, As regards the
afloat establishment, I appreciate that
there 1s some loss on inter-1sland com-
munication May I know what was
the income that accrued?

Shrimati Alva* I have not got the
figure of income But the inter-island
Communication service was losing all
the time, because there was no other
means of communication

Shri R C. Majhi: May I know whe-
ther there 1s any propogal to fix a
Iimit on the stores?

Shrimati Alva. I am not aware of
that

Shri Tangamanl: How many buses
are run by the State Bus Service
there? What 1s the loss per bus be-
Cchuse of the increase in petrol price?

Shrimati Alva: There are five buses
1 have not got the break-down figures
for each bus
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Rest Howse at Rourkela

+
Shri Osman Ali Khan:
Shri Ram Krigshan Gupta:
*1059 { Bhri Aurcbindo Ghoml:
| Shri Vidya Charan Shukia:
| Shri J. B. 8 Bist:

Will the Minster of Steel, Mines and
Fuel be pleased to stater

(a) whether 1t 15 a fact that a
juxury rest house at a heavy cost has
been built at Rourkela for the use of
the Directors of the Hindustan Steel
(Private) Ltd, during their pertod:ical
meetings at the plant site,

(h\ f sa, the veasaons far the came,
and

{c) the total amount spent on it?

The Parllamentary Secretary to the
Minister of BSteel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a) to
(c) A Bungalow at a cost of about
Rs 715 lacs has been constructed at
Rourkela It 1s intended to be used
by wisitors, guests and the Directors
of the Hindustan Steel Pnivate Limited
when they wvisit Rourkela In the
absence of any switable guest house,
the construction of the building was
necessary

Shri Osman Ali Khan. May I know
whether the Government has taken
any measures to prevent such lavish
expenditure 1n future and, if so, what
are the measures®

Mr, Speaker They do not agree with
that view Hon Members are making
suggestions or observations that it 1s
lavish expenditure

Shri Vidya Charan Shukla: May I
know whether 1t 1s a fact that this
building was onginally sanctioned to
be constructed at a cost of Rs 642
lakhs but the estimate was later on
rased by about Rs 2 lakhs to provide
for more superior sanitary and electric
fittings and, later on, 1t was completed
at a cost of *Rs 715 lakhs?” May I
know whether 1t 13 a fact that though
savings were made 1n the construction

MARCH 10, 1959
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oost, because of the superior sanitary
and electric fittings the cost went up?
i s0, I want to know the precise rea-
»o9 Why it was necessary to have these
guperior sanitary and electric fittings
and mot the ordinary ones which we
generally have in the other rest
pouses

The Minisier of Steel, Mines and
Fuel (Sardar Swaran Singh): It is true
that the estimate was revised. But
gome of those items were later on cut
down and that 15 how a saving was
made of about Rs 13 lakhs roughly
pecause, 1t was considered that we
ghould not install any costly fittings
there

Shri Jaipal Singh: Is the hon Minis-
ter m a position to inform this House
whether 1n contradistinction to reat
pouses, say, in China or Russia in the
steel plant areas, this rest house 1s
gustere or extravagant®

Shri Gajendra Prasad Sinha. As far
8 our knowledge goes, practically
most of the big industral centres have
got better arrangements than what we
pave here

Mr Speaker Hon Members whoe
pave gone there would certainly be
impressed by the beautiful bwldings
they have there

LY

Pig Iron

*1051 Shri Osman All Khan: Wil
the Minister of Steel, Mines and Fuel
pe pleased to state the hkely produc-
yon of pig 1ron 1n the country during
1958-60 and the internal demand for
the same period®

The Parliamentary Secretary io
the Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Binha): The
production of pig iwron during 1959-68
15 estimated to be about 970,000 tona
shd the internal demand for the same
period about 700,000 tons

Shri Osman All Khan: May I know
whether the Government propose te
¢xport the surpius und, if so, what
grrangements are being made in that
direction?
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Shri Gajendra Prasad Binha: Efforts
are being made to see that the sur-
plus may be exported For that we
are trying to contact the foreign
countries

Shrl Damani: May I know by what
percentage the consumption in the
country and exports have increased
in the last two years’

The Minisier of Steel, Mines and
Fuel (Bardar Swaran Singh): It 1s
estimated that during the current year
the consumption will be of the order
of 7 lakhs The hon. Member can
work out the percentage There 15 an
increase over the allocation made
during last vear

Shri Merarka: Out of the total pro-
duction may I know how much would
be produced by the three steel plants
in the public sector?

Sardar Swaran Singh: It 1s esti-
mated that out of the total of 970,000
tons, the steel plants at Rourkela,
Bhilai and Durgapur will produce
570,000 tons, Indian Iron and Steel
250,000 tons Tatas 100000 tons and
Mysore Iron 50 000 tons

Shri Panigrahi May 1 know the
countries to which this pig ron will
be exported” May I also know whe-
ther the price of pig wron from the
public sector compares favourably
with the price of Tatas?

Sardar Swaran Singh: It 15 difficult
to indicate the countries that are likely
to purchase Obwiously, the countries
that offer the best terms will buy the
pig iron from us So far as the cost
of production in the public sector
steel plants i1s concerned, it will take
some time before the final figures
could be worked out But I do not
anticipate that the cost of production
there will be higher than 1in the
private sector steel plants

Shri Ramanathan Chettiar: In view
of the likely increase of production
of pig 1ron, especially 1n our steel
plantz m the public sector, what steps
are the Government taking to find
new markets where our pig wron could
be exported?
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Sardar Swaran Singh: Obviously,
we will have to search for markets
\f there 1s surplus But I do not
wccept the suggestion that there 1s
likely to be a surplus in an unplanned
manner During the present year
there 1s larger surplus because the
open cast furnaces, steel melting shops
and the rolling mills are not there to
convert 1t into steel Thereafter the
production has been planned in such a
manner that it will meet our entire
requirements ‘There may be a httle
surplus also

Shr1 C R. Pattabhi Raman* 1Is it

not a fact that in the Middle East and
Far East a lot of markets are avail-

sble? Wbhat efforss bave the Goy-
ernment made to explore those
harkets?

Sardar Swaran Singh: It 13 true
that there 18 a growing market for
txport of pig iron and we will not
hesitate to take advantage of 1t pro-
vided the terms that we get are appro-
brate and suitable

Shri Daljit Singh: What will be the
lotal production of pig iron when the
Steel plants in Durgapur, Bhilat and
Rourkela come into full operation?

Sardar Swaran Singh: I have given
an indication for the current year
Regarding figures for subsequent years
1 would request the hon Member to
‘wait, because we will have to see as
to how the steel melung and the
steel rolling programme progresses

Shri Dasappa: I want to know
whether they have a plan as to the
ratio they will maintain between the
production of steel and the produe-
tion of pig iron

Bardar Swaran Singh: That 1s true

15 u definite plan that so0 much
of pig iron will remaineas surplus
The rest will be converted mnto steel

5 s o - oy oy ot g
wgr 5 gu AT x@ TR W gl
WA qEm, A1 W gy W E W
aveT § Wit § forar od YO &
T i g g A g€ 8, Wrew
§ ofr § T gt g O e Y
g § oo gt ?
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Bardar Swaran BSingh: We have
already sold about 20,000 tons of g
iron Enquries have been received
with regard to another 60,000 tons or
50 We are in constant touch with the
possible purchasers I would like to
make 1t clear that we need not show
unnecessary anxiety about this thing
because that itself will not be m our
interests If we say that there 13 so
much of surplus the prices may sag

8hri C. D Pande: Because we have
supplied pig iron to possible cus-
tomers at a cheaper rate than pig iron
would cost them we have ourselves
marred our case What 15 the remedy
for this”

Bardar Swaran Singh. So far as the
expert of 1ron ore 18 concerned, 1t 1s
true that we have entered into certan
long term arrangements for the export
of wron ore But, 1t will be wrong to
say that we hold the monopoly so far
as 1ron ore 1s concerned Iron ore is
available from other countries also
Therefore, if we do not sell iron ore
to those countries, there are other
countries which would sell iron ore to
those countries This formula that
any country that 1s using wron ore will
necessanly switch over to pig wron 1s
not universaily correct Just as we
desire that iron ore may be converted
mnto pig wron when 1t 13 exported,
other countries can also desire that
they would 1mport iron ore and they
would hke to convert the iron ore into
pig 1ron 1n their own countries There-
fore, we have to strike a balance bet-
ween our supply position and also the
requirements of other countries

Shri Dagpanl: The hon Minister
said just now that the cost of pro-
duction from Bhilai, Rourkela and
Durgapur will be more than the Tatas
and Indmn Iron

Sardar Swaran Singh' I have not
said so

L
Mr. Speaker: Not in this question
Next question

MARCH 10, 1880
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+

[ Shri Nagl Reddy:
*1052. { Pandit D. N. Tiwary:
Shri Vasundevan Nalr:

Wil the Minster of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No 478
on the 2nd December, 1958 and state:

(a) whether Government has
received the report of the Committee
appointed to examine the cause of
missing and damaged parts of the
imported locomotives;

(b) whether the report has beea
considered, and

(c) if so, the nature of the decisiom
taken?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel (Shri
Gajendra Prasad Sinha): (a) to (c¢)
The Committee appointed by the
Hindustan Stecl (Private) Limited has

submutted 1ts report
The findings of the Committee are.—

(a) certain parts of the locomo-
tives were ‘either lost or
damaged during the course
of unloading at the docks or
during transit from Calcutta
to Rourkela, N

(b) a few parts were received m
a defective condition, and

(c) certaln parts were not ship-
ped at all

Action has been taken on the follow-
1ing hines—

(a) Claam has been preferred om
the Indien Insurance Com-
panies Assoclation Pool for
the loss or damage during
unloading and transit The
cost of replacements will be
made good by the Insurance
Association Pool

(b) The contractors have beem
asked to replace defective
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parts and they are doing this
free of cost.

{¢) The contractors were asked to
supply the parts that were
not shipped and thus 1s also
bemg done

Nagl Reddy: May I know what
estimute of the total loss of the
that have not been shipped, or
that have been shipped, but have
in a damaged condition, or those
t have got damaged in the course
transit”?

Sardar Swaran Singh: No estimate
13 available, nor i1s it necessary to
make an estimate because these spare
gerts and odd thungs are not easily
marketable and the prices are not
quoted In this case, no loss 1s being
incurred because whatever the imme-
duate loss 1t 13 being made good by
the insurance companies or the sup-
pliers

Shri Nagi Reddy: What 15 the esti-
mated loss {o the company due to the
immediate failure to use these loco-
motives for the past so many months?

Sardar Swaran Singh* No, Sir No
loss has been incurred

Shri Morarka: May I know 1if anv
enguiry has been made with the sup-
pliers for shipping defective parts and
for not shipping parts at all?

Bardar Swaran Singh: Enquiry has
been made With regard to the parts
that were not shipped, they have
undertaken to make good the short-
coming It appears that 1t was not
deliberate They have agreed really
to supply the parts that could not be
shipped 1n the earher consignment

Printing of Mape

*1058. Shri S. M Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the total up-to-date map cover-
age of the country,

(b) in case thus 15 not complete,
what period of time s likely to be
teken to complete the same;

it g

Orgl Answers 5240

(c) whether the present staff under
the Survey of India is inadequate to
cope with the work, and

{(d) it so, the number of men lkely
to be employed for the completion?

The Depuity Minister of Sclentific
Research and Cultaral Affairs (Dr.
M. M. Das): (a) Modern topographi-
cal maps on various scales exist for
84 per cent of the tota area of the
country The remamming 16 per cent
18 covered by uncontoured maps based
on pre-1805 Surveys

(b) Does not arise
(¢) No, Sir
(d) Does not arnse

Bhri 8. M. Banerjee: May I know
whether there s any programme of
expansion of the Directorate of Map
Publications and 1if so, to what extent?

Dr. M M. Das: There 15 the normal
programme for expansion under the
Five Year Plan

Shri Hem Barua: What steps have
the Government taken so far as the
undefined area 1n the India-Burma and
India-China border 1< concerned, let
alone the Indo-Pak border”

Dr. M. M. Das: I shall be glad to
answer provided I get notice of it

oY www T TR of o @
T f 2w 79 ¥ wTAre
¥aw ¥ wfwa @ w1 A Wl W
#E g1 THT & WK TEET AR a9 T
21 ® T Agen g fe ey v
wfraa ¥ fod s Ao A I @
& wtT ag ®7 a% qavA @} o ?

Pr M M. Das. Probably the hon
Member has mussed the reply “The
remainung 16 per cent 1s covered by
uncontoured maps based on pre-1905
surveys” The whole country 1
covered

.
Shrimati Na Palchoudhuri: May I
know what 18 being done aboud
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correcting some of the maps that are
published by other countries showing
some of the terntories as belonging
to them? How do we counter that
from our side?

Dr. M. M, Das: That 15 a bigger
questtion I am not m a pomtion to
reply to that question just now

< wren fewrwa wr g

“¥rony &t www Wc W
wT tnifre Tdwan i wiesfaw wnd
#4 7g TaF & ¥ w4

(%) wr 2z v ? f& =OwIT
T ¥ faesom ®r fasge hgw
ferear @t ¢,

(@) afx g, @ 7g ¥7 a& dqX
& wmdm; Wk

() afx 390w W (%) ¥ 39T
ACTAA® Y, A Jq® ¥} FAE 7

wifre wawen e wiesfe e
TN (Wo ®o wWlo W) (W) S,
ar

(&) 7am= dar 3 v )

(n) =wwET 7 wwdr fs o
qur v e qr IfEa
An Hon. Member: In English also

Dr. M. M. Das: (a) No, Sir
{b) Does not anse

(c) Government do not consider
that 1t 18 necessary or opportune to

do 50 now

“oft wow W wet  wgraw
AT feamom ®7 g5w §, WA aw
wifgw svwew § Iwd g wwif
whadt & gro & fafew afign 8,
fan a7 ¥ fs wreared & agd mx
srrew of grd Yrawdey ¥ dw v A
q% gew Frdt §, v yE oY &
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e s off wfew mieg & ool
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Dr. M. M Das: That i1s a suggestion
for action At present, there 15 no
such proposal before the Government
of India

Mr Speaker. He failed to put that
m the form of a question It 1s not
a suggestion What he wants to know
18, 1n the face of the conflicting state-
ments and allegations against responsi-
ble people how 1s it that the Govern-
ment are keeping quiet That 18 the
question

Dr. M M. Das: If the House desires,
we can examine the question

Medicinal Plants

*1055. Shri Harish Chandra Mathur:
Wil the Minister of Scientific Re-
search and Caltural Affairs be pleased
to state

(a) the places where collection of
information and research 1s being
made 1n medicinal plants,

(b) whether there 13 any co-ordina-
tion of this research, and

(c) what machinery exists to take
advantage of the information 8o
collected and research made?

The Deputy Minister of Secientifis
Research and Cullural Affairs (De.
M. M Das): (2) A statement is placed
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on the Tahle of the House [See
Appendix III, annexure No. 74}

(b) and (c). The Central Indian
Medicinal Plants Organsation, which
, been established recently, provides

central agency for co-ordmation

fpat research in this field This Orgam-
, wation will also advise on the ways
and means of utilisation of the results
of research and information collected

Shri Harish Chandra Mathar: May
I know what 18 the composition of this
newly established Central organisation
and the manner 1n which it proposes
to conduct itself?

Dr. M. M. Das: Only last October,
the governing body and the Board of
the Council of Screntific and Indus-
trial Research have approved the set-
ting up of this orgamsation An
Executive Committee has been formed
consisting of 11 Members If you per-
mit me, I can read out the names

Mr. Speaker: Not necessary

Dr. M M. Das: So far as the detailed
plan of this orgamsation 1s concerned,
1 have got the details covering about
& or 6 cyclostyled pages If the hon
Member wants, I can send lum a copy

Mr. Speaker: It may be placed in
the Library

Shri Harish Chandra Mathur: Don't
you think that such information
should have been made available
before as 1s done in other matters, so
that we can ask certain questions?
He says “This information 15 available
and we will place 1t on the Table of
the House if you desire” Otherwise,
we cannot frame any questions, we
cannot ask any questions

Mr. Speaker: Wherever hon Mnis-
ters feel that a long statement 1
necessary to elucidate the points raised
in a question, they will, of their own
accord, place & copy in the Notice
Office, and will 1ssue notice that those
statements are available in the Office,
80 that bon Members may pursue the
matter by supplementary questions
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Shri Harish Chandra Matbur: May
I know, 1if, before the establishment
of this orgamisation, any effort had
been made at co-ordination, and what
agency was there which has now been
replaced by this organisation?

Dr. M, M. Das: So far as my know-
ledge goes, there was no co-ordinating
central agency before the setting up
of the CIMPO-—the Central Indmn
Medicinal Plants Organisation

Shri Tridib Kumar Chaudhuri: May
1 know 1f the opinion of the Ministry
of Health, and particularly that section
of the Ministry of Health which deals
with similar subjects, was obtained
before setting up this orgamsation?

Dr. M M. Das: Yes, Sir

Shri Kodiyan: From the statement
we find that collection of information
and research 1n medicinal plants 1s
being carried out by various universi-
ties and various departments of the
State Governments also May I know
whether the Central Government 18
Biving any financial assistance to these
uruversities and State Governments
which carry out this research, and if
g0, what 13 the extent of the assist-
ance given’

Dr. M. M. Das: Assistance 15 given
for carrymg out particular schemes
of research to those institutions when
they take up such schemes Now the
central organisation has come into
being, and they will consider thus
question 1n greater detail

Shri Hem Barua: May [ know
whether Mr Kingdon Ward who 13
a noted botamust and who has collec-
ted a good number of herbs and
plants mn the Sub-Himalayan ranges
is bemng contacted for this purpose,
and if so, with what result?

Dr. M. M. Das: We bhave got no
information at present

Shri Harish Chandra Mathur: May
I know what budget provision exists
for thus specific purppse, and how
much has been spent during the Second
Plan on this speafic purpose, parti-
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Dr. M. M. Das: For this organisa-
tion, the central co-ordinating agency,
staff is now being recruited and the
actual work will begin from the next
financial year. We think, according
to present calculations, Rs. 7 lakhs
will be required for the next two
“years,

Shri Harish Chandra Mathur: I
asked not for this particular organisa-
tion, but for this specific purpose of
research, whether any money has
been spent on this particular purpose
during the three years.

Dr. M. M. Das: In the list of organi-
salions that has been submitled, there
are 15 different types of organisations
—the Central Government, the State
‘Government and universities and other
institutions are there—who are at pre-
sent carrying out this work It is
difficult to say what organisation 1s
spending how much money.

Shri Manaen: May I know whether
‘the Government is aware that the
higher regions in Darjeeling District
have vast potentialities of medicinal
vlants, and particularly on the border
of Bhutan and Darjeeling, at a place
called Rongo they are running a
medicinal plantation on an experi-
mental basis; if so, to what extent the
'‘Government 18 giving them aid?

Dr. M. M. Das: The West Bengal
‘Government has taken up the matter,
and they are carrying out investiga-
tions. They have appointed officers
to do that work. If the West Bengal
‘Government asks for financial help
from us, we will consider,

Shri C. R.ePattabhi Raman: In view
the fact that medicinal plants like
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agency has just been established, and
it will do this work.

Mr. Speaker: Shri Sarhadi.

Shri Jaipal Singh: Question Nos.
1056 and 1075 might be taken up
together,

Sardar Majithia: If the Members
are here and you permit.

Mr, Speaker: Mohammed Imam. He
is here.

Bardar Majithia:
objection.

Mr. Speaker: Yes, 1075 also will be
answered along with this.

Thoreds Eratvralses ‘Simie?, "Sd.

*1056. Shri Ajit Singh Sarhadi: Will
the Minister of Defence be pleased to
state:

I have got no

(a) whether Bharat Electronios
(Private) Ltd. 15 keeping to the
Schedule of preduction in the cur-
rent year; and

(b) if not, the reasons therefor?

The Deputy Minister of Defeace
(Sardar Majithia): (a) Only partially,
Sir.

(b) The production programme for
the current year was based on anti-
cipated orders. But the orders were
not received sufficiently early; and,
consequently, production could not be
taken up as planned.

~"Production in Bharat¢ Electronics

+

- Shri Mohammed Imam:
S ’”’”{lmnrl Veda Kumari:

Will the Minister of Defence be
! pleased to state:

{a) the value of total production in
Bharat Electronics (Private) Limited,
Bangalore during the years 1835-36,
1956-57 and 1957-58; and

(b) whether there is any proposal
to take up new lines of production?
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The Deopuly Minister of Delence

(Sardar Majithis): (a) The value of
production of electronic equipment
during the last three years is as
follows.—

1056-56 Nil
1958-37 Rs 8 lakhs
1957-38 Rs 28 lakhs

(b) Yes Awmongst others an agree-
ment has been entered into for the
manufacture of portable trans-receiver
set. Negotiations for the manufacture
of other types of equipment are in
progress

Shri Ajit Singh Sarhadi: 1s 1t a fact
that the Bharat Electronics have not
kept up to the schedule till now, if
80, is 1t not intended that there should
be an enquiry as to why they have
not kept up to the schedule?

Sardar Majithia: I have already
given the reasons for not keepmg up
%0 the schedule in the answer, and
that 1s that the orders were not
recelved sufficiently early, and there-
fore we could not go into production
for those specific items, because that
1s the normal procedure laid down on
which we take up production.

Shri Ajit Singh Sarhadi: Is 1t not
a fact that at the outset for many
years there was no technical per-
sonnel in Bharat Electronics to keep
up to the schedule?

Sardar Majithia: No, Sir As 1
said—I do not mind repeating 1t
again—it 1s only because orders were
not received and therefore as we did
not have any orders, we did not pro-
ceed with the production schedule
which can only be done after the
necessary orders arc received

Mr. Speaker: No, no The hon
Member wants to know if for want
of technical personnel orders could
not be received

Sardar Majithia: No, Sir

Shri Mohammed Imam: Is it not a
fact that this concern 13 over-
capitalised and they have constructed
& very huge building in which a lot

of space s lying 1dle and machmery
ai80 is lying idle” May I know the
reason for this? 1 would lhike to know
why there was such a huge invest-
ment on such a small factory.

Mr. Speaker: Does it anse out of
tpis?> Hon Member wants to know
why a large percentage of the mach-
neéry and building space 1s lying idle
That is the question

Sardar Majithia: That also can be
put down to the same thing that as
sgon as we receive orders, 1t w'll go
into  production, and as the orders
increase, as they are expected to,
more machinery will be brought into
work

Shri. Vachim. Alra:, HYae, Qrovwn.-
ment kept a check on a large amount
of simular equipment being imported
ipto the country, and has the Minstry
k2Pt 1n touch with other Ministries to
g¢e that such imports are stopped
pecause they mulitate agamst the
gsle of the production from Bharat
Electronics?

Sardar Mafjithia: It does not arse
out of this, I am afraid

Mr. Speaker: No, no A thuge
gsctory 15 established and 1t 1s lying
idle It 1s for the purpose of pro-
ducing, and if there 1s unhealthy com-

tition from a foreign country, how
does 1t not anse?

Sardar Majithia: The compehtion
will only come when this starts pro-
dgucing, and this factory will only
gtart producmg when we recewve
definite orders

Mr, Speaker: No orders will be
réceved so long as there is import
gon Mimster will kindly under-
giand the link 8o lomg as foreign
mports come 1n here, there will not
pe any orders received, and so long
as orders are not received, this will
be Iying 1dle, and therefore 1t 15 neces-
gATY for amy person who starts it to
take steps Ordinary industrialists
will always come to the Government
and ask for imposition, of heavy tarff
on the imported article or prevention
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of itt Why is not a similar thing
being done in thig case?

Sardar Majithia: Thizs will be
brought to the notice of the Com.-

merce and Industry Ministry, and I
hope they will take action.

Shri Prabhat Kar: May I know
whether it is a fact that for the manu-
facture of wvalves a bwlding was
erected for Rs 20 lakhs and up till
now the manufacture of valves has
not been undertaken, and for the last
two years in spite of the delay no
steps have been taken by the Defence
Ministry, and if not, why?

Sardar Majithia: It 15 true that the
valves have not been produced so far
They have now practically negotiated,

.and as soon as this is over, valves
will be coming off the Lne,

7 Shril Ranga: In view of the fact that
these negotiations are supposed to have
been going on for several months and
about two months ago the Public
Accounts Commuttee were assured
that it was coming to a close and they
were gomg to clinch the whole matter,
have Government been able, since
then, to obtam the necessary licence
from the Commerce and Industry
Ministry in order to enable them to
conclude this agreement and take up
this manufacture?

Bardar Majlthia: As I said, the
negotiations are very mnearly in the
fina] stage, and I expect. . ..

Shri Rangs: With whom? Is it with
the pompany or with the Commerce
and Industry Ministry?
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(d) It is not always in public in-
terest to disclose informa on
plans, i sny, in regard to military
works of this character.
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Sardar Majithia: It was done dur-
ing the working hours

WA & vR & I3 wW FOOA
Tar |

Shri D. C. Bharma: May I know
whether any assistance was taken
for the building of these houses by
shramdan from non-Army authori-
ties, and if so, the nature of such
assistance?

Sardar Majithia: Civibans were
also employed For instance, 1n
brick-laying etec which 15 a specialists
job, we had to get civaihans, and they
did the work

Shri Tangamani: Already 1450
houses have been built as a result of
this shramdan. I do not know how 1t
has becomne a matter which has to be
kept out of this House I would lLike
to know how many houses are going
to be similarly constructed by the
Army personnel during 1959-60

Sardar Majithla: As I said, giving
out the plans would necessanily en-
tanl

Mr. Speaker: He wants to know
what the proposal 1s and how many
houses will be constructed or are ex-
pected to be constructed during the
course of 1958-60

Sardar Majithia: I require notice
for that

Shri 8. M. Banerjee: Bince there 1
tremendous shortage of quarters for
the aivilhan employees of the De-
fence Services, may I know whether
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the cvillan workers will also be
given an opportunity to bulld houses
by shramdan and if so whether any
scheme 15 being chalked out?
Bardar Majithia: Is the hon. Mem-
ber talking of the civilians in the
Defence Services?

Shri B, M. Banerjee: Yes, about
clvibans in the Defence Servicea
There is shortage of housing for
them also Bo, I want to know whe-
ther they will also be given an op-
Portunity to construct houses by
shramdan

Sardar Majithia: So far as the
civilans mn the Defence Services are
concerned, 1t 15 not one of the conds-
trons Taid down that we provide dhem
With quarters But in certain cases
we have done that, wherever we pos-
sibly could, and they would come in
only after the accommodation for the
regular personnel is completed

stwo Wo wmfew : |7 IT-TEAT
yf q@rey a7 T €7 Far w0 e
VST § ART 9T AT AT ¥ agA
¥ war oY afewrdy wa § W o
7w &Y T free WX Sy
WG € ISHT qTAT §, WT TEAA
WA & AT TgT wER A

ol WS gl - - ol P
LS S oty @ adype ofhe LS,
R U b SRR €S S
wl U e e & U (gl
urbe 2 e gl e 2y sendl
eSS oyl aeb K S
5 fonyt samkn S - 2 U U
(¢ Kyl e lny darpd

Sardar Majithia: As I pointed out,
this question will lead to disclouing
the deployment of our troops, and it
will not be 1n public interest to refer
to specific detals

ot wex xR FTEEE
af 7T 3wy ¥ dowar @
ag wawrn st gy ¥ freg §
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Sardar Majithia: These particular
places are very near the border, and
that is why I am rather hesitant to
Tive neh wurmaiton,

Shri Jaochim Alva: Is it true that
the construction of residential houses
for the Army and for the Defence
Forces as a whole is partly held up
because the contractors are demand-
ing their own terms, nay, their pound
of plesh, and if so, has the Minustry
got any proposals to take up cons-
truction of houses in their own
hands?

Sardar Majithia: It was exactly for
that reason that this shramdan 1dea
was started, and we are progressing
with this 1dea; and we are very con-
fident after the first experience that
it is workable,

! WA} : § 77 FFAT AT §
fe faw fet & e wrET A
T we TR § I fen ¥ o3
fod sz G dHrgfrwh & o
AL G § qq AN qHZA AT

t’ .

Sardar Majithia: They naturally
cannot do both at the same tume. It
was only those people who could be
spared who were given that task,
that 1s, to do this shramdan, and at
the time when they could do it; and

on Therefore,

Property Returns
+
‘Shri Vidya Charan Shukia:
'““‘{smthn:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that Govy-
ernment’s investigation of some casss
of the periodical returns in respect
of their immovable property sub-
mitted by Central Class I and It
officers revealed that in majonty of
the cases the information given was
either incorrect or inadequate; and

{b) whether it is a fact that Gov-
ernment are considerng the desira-
bility of getting a certain percentage
of such returns examined every year
by an independent body so that the
investigations could be free from any
departmental bias?

The Minister of Btate in the Miniy-
try of Home Affairs (Shri Datar):
{a) No

(b) No

Shri Vidya Charan Shokla: Is it &
fact that 31,000 class I and II officers
of the Central Government submut-
ted the returns of their property
etc, and may I know how many of
them have been investigated into
since March, 1955, and m how many
cases action has been taken by Gov-
ernment?

Shri Datar: Out of 22,415 returns
received by Government up to 30th
August, 1857, action was taken 1n
106 cases, and five cases were drop-
ped, gs the investigations revealed no
mala fides, and 1n 26 cases investiga-
tion 18 proceeding

Shri Vidya Charan Shukla: May I
know why the investigation is done
by the departmental authorities only
and why Government are not consi-
dering the desmirability of getting
them examined by an independent
authority hike the UPSC or any other
such authority, in view of the effec-
tiveness of that kind of check on
corruption?
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Shrl Datar: Tlie present gystem i
perfectly effective, because, in all
sases where it is found necessary, an
inquiry is made, and then suitable
action is taken under the Govern-
ment Servants’ Conduct Rules.
Shri Shree Narayan Das: May I
know whether any particular officer
is entrusted with the task of scruti-
nising these returns, or there is a
committee or board to examine the
returns?

Shri Datar: Whenever all these
returns are received, they are scruti-
mised, and then if it is found that
any action is necessary, there is al-
ways & preliminary measure, and
then actually the proceedings are
started.

Bhri Shree Narayan Das: May I
know whether these returns are
axamined by any particular officer
er they are examined by a board?
Shri Datar: It is examined by an
officer on behalf of either the Minis-
try or the director or the head of the
administration concerned.

ot wo Ho wrfiew : 7 ag vy g
¥ fe xu fawfad & fors weedi @ Wl
et & At 7 wrewt foE G g,
w1 36 AR 7 ga fowmw g
Wfade femrae & W Efwar giww
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Bhri Datar: We have got the

Administrative Vigilance  Division
which can go into the question and

find out whether any mala fide action
has been done.

Shrimat! Renn Chakravarity: May
know whether the officers are ex-
pected to file the returns automatical-
ly or whether the department has to

(]
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request them to do so after having
heard from the vigilance depart-

ment?

Shri Datar: Instructions have been
issued that on a particular date all
these returns have to be filed by the
officers concerned. Then they are
looked into, as to whether the infor-
mation is full or whether prima facie
it indicates need for some further ac-
tion. Then it is taken up.

Shri Tridlb Kumar Chaudhuri: The
previous answer of the hon. Minis-
ter indicated that the agency for in-
quiry is not uniform. May I know
whether in this connection Govern-
ment have laid down any definite
procedure and rules and criteria for
examination of these cases?

Sbri Datar: Rules have been laid
down and instructions issued in this
respect.

Shri Ranga: But no action!

it wo wvo fay : Wy W AT
A @A ®Y g w1197 fr fead #3w
¥ a1 & faafes 7 fafass feqdie
1 I FrAT quT g 0
Shri Datar: I have pointed out =a
very small number of cases whers
irregularities were .:: 1

ot %o w0 fag : f&w ¥T R
fafade feqrddz &1 s&@Ww 70
qer & °

Shri Datar: I have mentioned
about the cases already.

foelt 4 Trifoe Afpel @
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Dr. K. L. Shrimall: The letter
which was written by the Ministry
had made certain proposals, and they
are as follows: The concessions
which may be granted under the pro-
posals should be generally as fol-
Jows (1) special consideration in the
matter of admission and awards of

W wrdw wwedy W1 wAW
¥ ARy gy ¥owE W w6
fe g Tradifaw Afedt & aref
st wragfa M, 3¢ & i o 3
wr AT zox frferw f5d § ?

Mo o Yo SHATHY : TH ®T IAT

MA T ger g1 FEy R
Tq AT 57 91 A1 gifAfewT gEE
N A e g d g
ft | 72 F fox o & fd AmT g

“ ‘Political sufferer’ means a per-
son who guffered imprigsonment or
detention of not 1less than
months or who died or who was
killed in action or in detention or
was awarded capital punishment
or became permanently incapaci-
tated due to firing or lathi charge
etc. or lost his job or means of
livelihood or a part or whole of
his property on account of partici-
pation in the national movement
for the emancipation of India”,

Within this broad deflnition, the
children of political sufferers and
their grand-children by pre-deceased
sons, provided that the income of
such political sufferers does not ex-
ceed Rs. 300 per month, will be en-
titled to these concessions.

Mr. Speaker: Have not the terms
and conditions of these
been published in the Gazette?
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Mr, Speaker: May I make a sug-
gestion to the Ministries? Durmg
the previous regime, they were

Members were asked in writing if
they wanted copies of particular
gazettes, in which case they would
be supplied to them. So far as these
notifications regarding scholarships
or particular committees or other
things 1n which people are interested
are concerned, except those notifica-
tions relating to appointments or
transfers, they may, as far as pos-
sible, be circulated to all hon Mem-
bers, so that whatever information
is available by way of such notifica-
tions 1= accessiblv to hon Members
In that case, I won't allow supple-
mentaries on them here. This is
taking away a lot of our time, Ques-
tions are asked as to who are the
members, what are the terms of
reference, what are the conditions
for scholarship and so on. The hon
Minister will kindly place one or two
vopies in the Library and I will have
the attention of hon Members drawn
1o it by a notice in the Notice Board,
if he is not prepared to circulate
copies of the notifications to  all
Members

TR wo fac wgmwm  ¥r W
i we g fe e fem v1odi & o
¥ wadtfos 7e it & a=edf & orafoy
R¥fad mad ?’

Ao Wo Wyo WA qg 45A
#t fawdly & @7 F 91, IAT &7 gHAT
Frame
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388 L. 8. D—2
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Blast furnaces at Rourkelg .-
+

.lijhri Morarka:
" Shri Ram Krishan Gu'll:h

Wil the Minister of Steel, Mines
and Fuel be pleased to state:

{a) whether 1t 15 a fact that the
foreign contractor for the Blast Fur-
naces at Rourkela had fallen very
much behind the schedule in start-
Ing his portion of the work; and

{b) if so, the action taken
matter?

The Minister of Steel, Mines and
Foel (Sardar Swaran Singh): (a) No,
Sir

(b) Does not arise

Shri Morarka: May I know whe-
ther the attention of the hon Minis-
ter has been drawn to the observa-
tion of the Auditor-General in his
recent report in which he says:

“While these additional extra
contractual concessions were
given to the Indian firm, it was
noted that the foreign contractor
who was responsible for the sup-
ply and erection of the blast fur-
naces had himself fallen wvery
much behind schedule in starting
his portion of the work as indica-
ted below...."?

If so, is this statement in the Audi-

in the
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“Sor-General's repart correct or In-
gorrect?

Sardar Swaran Singh: 1 have seen
the remarks in the Audit Reporr,
That Audit Report is to be examined
by the PAC, and the Hindustan
Steel will place their viewpoint
before them. We would very much
like to await these ultimate outcome
of ,the PAC's consideration

Mr. Speaker: Was not the same
question put a short time ago—not
today but some other day—and the
same answer given by the hon Minis-

ter?

Shri Morarka: No, Sir They are
quite different gquestions, but the
Answer was af course. the same—
that the PAC were c(onsidering it.

3

Mr. Speaker: May [ suggest to the
hon. Member to defer further ques-
tions until the PAC looks into the
matter?

Shri Morarka: I wish to ask an-
other question Is it not a fact that
there has been a delay of more than
four months in the commissioning of
the blast furnaces®

Acharya Kripalani:
are too httle!

Sardar Swaran Singh: Theie has
been a delay of about three or four
months which is not unusual when
works of this magnitude are involved

8hri Morarka: May I know whether
there was any penalty clause in the
agreement with this foreign supphier
{o deal with delay in supply?

Asgharys Kripalani: Penalty for
those who_ supply in time!

Bardar Swaraa Singh: That does
not Brise out of thus question There
were a large number of factors as a
cumulative result of which this delay
bas taken place.

Shrl Morarka: My question is whe-
ther there )5 any provision 1n the
Agreement.

Four months
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Mr, Speaker: The hon. Member only
wants to dmow .a peint. df fact as to
whether there is a penalty clause’ or
not, ; .

Sardar Swaran Singh: I would re-
quire notice. When gquestions about
the actual clauses of lengthy contracts
are put, it 18 not always easy to say
off-hand whether there is a penalty
clause or not

Shri Dasappa: The hon. Miruster
was pleased to say that the Ministry
will offer 1ts own comments on the
para in the Audit Report 1 wish to
ask hum whether before the para was
Included i1n the Audit Report, the
Ministry's consent was not taken.

Sardar Swaran Singh: 1 do not think
that the Ministry's consent is taken to
the Audit para It 1s true that audit
paias are sent to the various Minis-
tries in draft and then they have their
vomments and ultimately the Auditor-
General finalises his Report We «an-
not say that it 1s okuved by the Mums-
trv  If they say that they want te
introduce or to put forward any
viewpoints there, they have got their
Own responsibility and the Mimstry
has got its own

Shri Ranga: It 5 true that the Audit
para nced not necessarily be accepted
by the Minstry concermed, But, is it
not the established convention that an
Audit parg appears in the manner In
which 1t does only after it 1 acrvepted
bv the Ministry concerned”

Sardar Swaraz Singh: I do not think
there 15 any question of any difference
of opinion on that What I said wae
that the Audit paras wn draft are sent
to the various Minwstres. Then they
make the:; own comments; and, ulti-
mately, it 18 the Auditor-General who
gives the final Report Accepting the
draft docs not mean that the contents
of the draft are accepted.

Shri Ranga: It has to be accepted,
otherw.se, it does not appear (Inter
ruptions.\
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* Mir. Speaker: | believe this is the
practice. The Amditos-General looks
“into the motounts and then sends a
draft Report as t0 on what points he
has got some difficulty. He sends it to
the Minisiry to explain. The Ministry
send it back with their comments or
their remarks. The Auditor-General
may accept them or may not accept
‘them. He is not bound to accept
whatever the Ministry says. The
Minpistry might try to justify certain
things which could not be )ustifred.
The Auditor-General has got the right
to differ from the Ministries. Like-
wise, the Ministry has always the
vight to differ from the Audtor-

Genernl.

Shri Ranga: No, Sir.

Mr Speaker: Order, order What
is the good of getting up and saying
something?

After the Auditor-General makes a
final report it comes to the Public
Accounts Committee. The Public
Accounts Committee gives an opportu-
nity to the Mimstry and examines ils
officers. The Auditor-General also sits
by the side.  Ultimately, the Public
Accounts Committee makes a Report.

We have always treated the re-
commendations of the Public Accounts
Committee as very important.  The
Auditor-General has got the right to
inspect the accounts and, constitut-
Jonally, he has got the duty to do
that ‘The Ministry might glso have
sent its  explanation. Ultimately,
whatever iz said by the Public
Accounts Committee is treated almost
as important as the decision of the
House.

I have recently ruled in a case
where particular issues were to be
brought before the House for dis-
cussion and clarification, that such
points may be brou:ht before the

ing on the Government, If the Min-
istries raise any ohjeetlon, it may be
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agree with the Auditor-General’s re-
marks and that he has got his own
explanation. The Auditor-General is
entitled to have his own view. He
will have the report presented to the
House and it will be sent to the

"Public Accounts Committee. The re-

commendations of the Public Accounts
Committee are treated as those of the
House except where discussions on
specific issues are sought to be raised
in this House That is the practice
Therefore, I do not think whatever
the hon. Mmister has said is wrong

Shri Dasappa: May I submit, Sir,
that it is only admitted facts that are
incorporated in the Audit Para and
that Mr Morarka's question related
only to facts and not to comments of
the Auditor-General”

Sardar Swaran Singh: I 1 may say
so, the hon Member, Shri Morarka
put the question as to whether [
agreed with the comment or not.
And, all that I said was that the
Report 1s there, 1 have seen the Re-
port and it is going to the Public
accounts Committee, and that I would
hke to await the outrome of the
P A C's consideration.

As you were rightly pointing out,
Sir, it 1s open to the Minister to differ
But, may I also point out that it is,
perhaps, not open to the Mimster
really to cniticise the Report unless
the P.A.C. have given their finding”
That 15 the convention which I under-
stand has been followed from twme
to time. It 1s easy for me to put in a
unilateral way my viewpoints before
the House saying that what is con-
tained in the Audit Report is not
correct I think it & not. perhaps,
fair to the House and t® the PAC
if I take up such a postion before
that matter is thrashed out by the
PAC. 1 think I am observing the
convention which has been there
all along

Shri Morarka: May I say thus?

Shri Raghunath Sing The Question
Hour is over
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Shri Morarka: Yes May I-agy this,
8ir? When once the Auditor-Genera)
makes a Report and 1t has come to
the House, are we not entitled to
examine it and put questioms on the
basis of the irregulanties pointed out
by the Auditor-General, and 1s it
open to the hon Mimster to say
that he will not give his opnion
till he has submitted his views to the
Public Accounts Commnuttee? The
Public Accounts Committee may take
one or two vears to examine these
things

Sardar Swaran Singh: If 11 be your
order if you say that 1 should give my
view-point, I have no hesitation In
giving that T «w for you and the
House, Sir, to really decide whethe:
the House would like to hear msy
views when the P.AC 15 considering
1it—the Report which 1y before them

Mr. Speaker: Thy, will lead to end
less discussions if, as soon a, an Audi
Report is placed before the Publk
Accounts Committee, these questions
are taken up here, before the PAC
has had an opnertumity to look intn
it After all, the Public  Aecounts
Committee consists of very important
representatives of this House There
fore, if an hon Member wants to tak.
up an Audit Report and put question-
on it and expects the hon Minister to
answer them. it will be spending
away the time of the House One
Report may consume the time of the
House for a whole month In these
ecircumstances, I would advise hon
Members not to put such questions o1
such serious matters T would ash
the Public Accounts Committee to
expedite looking into these

. Shyi Ranfa: May 1, Sir. be  per-
mitted to clear one small misunde:-
standing® So far as the facts stated
by the Audit Report are concerned,
the Minister ha: to accept them The
Minustry has accepted them  Other-
wise, those facts will not be stated by
the Auditor-General So far as hi-
own views are concerngd, based upon
, those facts, there, of course, is the
ponsibliity of a difference of opinion

And that is why the Repert goems to
the P.A.C. and thereafter the Minis-
ter would be free to express his ewn
opinion.

Mr. Speaker: I am seriously con-
sidering one matter which has come
up to me. When the Auditor-Genersa}
finds very serious irregularities in
what the Government has done and
ultimately the Government corrects
it, the House has not got an oppor-
tunity to know exactly what the
irregulurities were. 1 am trying to
tell the Auditor-General that those
serious matters must be brought to
the notice of this House. Merely be-
cause Government corrects it, that
wormation aught nat (o he kept away
from the notice of this House

Under those circumstances, as 1
sall, the Minister's right to tender his
explanation to the Auditor-Genera] is
there, and until the mater is looked
into by the Public Accounts Com-
mittee it ought not to be treated as a
final thing which the Government is
bound to accept.

Now, let us proceed to the next
item

WRITTEN ANSWERS TO
QUESTIONS

Buddha Parinirvana Jayanti Memorial

J 8hri D, C. Sharma:
*1061 3 Shri Bbakt Darshan:

Will the Minister of Sclentifie Re-
search and Cultural Affairs be pleas
ed to refer to the reply given to
Unstarred Question No 735 on th~
2nd December, 1958 and state:

(a) whether the scheme for laymg
out a park around the rite of the
Monument in New Delhi to comme-
morate Buddha Parinirvana Jayanti
has since been finalised: and

(b) the steps taken sc far te lay
nut the park?
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The Minigtor of Scieniific Mesearch
and COuliural Affairs (Bhri Humayun
Kabir): (») Yes, Sir.

(b) (1) Barbed wire fencing around
the Park has been completed.

(li) The Unfiltered water  pipe
line is being laid.

completed by the end of April 1358
National Comference en Reading

*1083. Shri Jhulan Sihaha: Will the
Minister of Education be pleased to
refer to the reply given tn Siarred
Question No. 893 on the 3rd Sepiem-
ber, 1058 and state:

(a) the expenditure incuricl In
connection with the National Con-
ference on Reading; and

{b) the achievements of the eaid
Conference?

The Minister of Fducatior «Dr K
L. Shrimali):

(a) Rs. 1,841:70.

(b) A statement 1s laid 2r. the Table
of the House [See Appendix 111,
annexure No 75)

Life Insurance Corporation

Shri Kodiyan:
*1083 { Bhri V. P. Nayar:
| Shri Punnoose:

Wall the Minister of Finance  be
pleased to state-

(a) vhether it is » far. thial agents
of Lifc Insurance Corporation ex-
pertence considerable delay in col-
Jecuns their commissicns and re-
newa.,; and

. (b) if 8o, the steps taken to mitigate
t?

The Deputy Miaister of Fimance
(Bhduiali Tarkeshwanm Sinha): “a)
No, Sirt.

(h Doez nol arise.

Allowsnoes, to Delhi Councillors

*1064. Bhri Vajpayee: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether 1t 15 a fact that the
Delhi Municipal Corp.ration parsed a
resoiution urging revirwn in the - -ale
of :lluwances given tu Munweipal
Couaciifors in Delhi:

(b) if so, the changaz suggested, and

{c) the Government's reactions
thereto?
The Minister of llone Affairs

(Bhri G. B. Pant): (2 Yes

(b) The resolution suggested amend-
ment of rule 3 of Dub: Municapal
Corporation (Allowan s of sounc,liors
and aldermen) Rules, 1958, by which
a daily allowance at the rat» of Rs 15
{or each day on which a couretllc:r ~r
an alderman attends uny meeting or
meetings of the Corvnration or anv
Committee thereof has been fixed, 0
as to provide that a c.uncillor or an
alderman should be entitled to re-
ceive an allowance at the rate of
Rs 150 per month and H< 5 for ecach
day on which he attends anv meeting
or meetings of the Corporation or any
Committee thereof

(c) The Commussioner, Delhu Muni-
cipal Corporation, was informed that,
as Section 34 of the Delhi Municipal
Corporation Act, 1857. under which
the above rule was mad: provided for
the payment of allowances to coun
cillors and aldermen only for atwnd-
ance at meetings and did not onn-
template a monthly allowance not
dependent on attendance at meetmgs
and another allowance dependent on
attendance at meetings th® rule -ould
not be amended.

UNESCO’s Publications

*1065. Shri M. R. Krishra: Will the
Minister of Education he pleased to
state:

(a) whether any bemeflts have been
derived from publishmp translations
under the UNESCO': ‘Major  Pro-
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joct* Scheme to foster mutual appre-
of the cultural values of
Ogient and Occident;

(b) what is the total amount spent
on, such publyations and in what
lapguages they have been  printed;
angd

(¢) what 1s the amount norne by
the Government of India and what is
met by the UNESCO?

The Minister of Education (Dr. R.
L. Shrimali);: (a) Yes, 8Sir.

(b) and (c). A statement 1s laid on
the Table of the House

STATEMENT

A joint ‘Unesco-India Trust Fund'
with contributions both fiom tue
Government of India and UNESCO
has been created to which India has
so far contributed & sum of Rs 75,000
1n five yearly instalments of Rs. 15,000
each commencing from the year
1953-54 UNESCO has also been con-
tributing a similic amount and has
s0 far paida sum of § 13,253
(Rs. 65,000) from 1ts own budget to-
wards this ‘Fund’. The Fund 1s
operated by UNESCO. Out of this
Fund, so far Rs 97,00 approximately
has been utilized for the.  purpose
and a further sum of Rs 43,000 is
expected to be spent durmg this
year.

Of the 51 Indian Classics covered
under this Project, UNESCO has so
far initiated action on the translation
of 36 classics. Five of these are to be
translated into both Englisk  and
French and the remamming into either
English or Flench. Of these, five
classics have since been published,
four in French and one in Englsh.

Alveraft Carrier

Shri Raghunath Singh
*1088.] Shri Naval Prabhakar.
Shri Bhakt Darshan:

Wil the Minister of Defence oe
pleased to state whether the newly

MARCH 101000:  Weitten vnewers- 370!

acquired ‘sireraft: carrier haw N-
refiited und ‘modernised?

The Deputy Minister of Dlllllﬂ
(Shri Raghuramalah): The work of
completion and modernisation of the
aircratt carrier is in progress-and fs
expected to be completed during 1981,

Life Insurence Corporation

*1087. Shrli Damani: Will the Minis-
ter of Finance be pleased to state:

(a) what has been the expense ratio
of the Life Insurance Corpuration sinoe ¢
its inception, half-year-wise, and

(b) what are the man rcasons for
the rise 1n expense ratio?

The Deputy Minister of Finanee
(Shrimati Tarkeshwari Sinha): (a)
and (b). The first accounung period
of the Life Insurance Crrporatoon ex-
tended over sixteen montns, from
1st September, 1956 to 31st December,
1957, and the “expense ratio” has been
calculated only over the whole of
this period The ratio cannot be cum-
puted for shorter intervals

The overall expense ratio of the
Corporation for the first period of 1t
months was 273 per cent. and the re-
newal expense ratio 1589 per cent

The figures in respect of the year
1858 w.ll become availaile cnly to-
wards the end of 1950,

Gola “Bmuggling
.?Slrl P. G. Ben:
+ Bhri Jhulan Sinha:
*1068 { Shrl 8. C Samanta:
| SBhri Barman:
| Shri Bibhuti Mishra:

Will the Mimister of Finance be
pleased to statc.

(a) whether 1t is a fact that the
fullowing ships (1) Bangola (2)
Santhia (3) Eastern Saga (4) Eastern
Muse (5) Tekshang (8) Loksang (7)
Choy Sang and (8) Eastern Maid
carry smuggled gold to India;
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(b) to which mﬂmﬁty‘ihe crew
af these ships belong; and

{c) whether it ® a fact that the
crew are found to carry gold even in
their rectums?

“The Deputy Minisier of Finunce
{Shri B. R, Bhagat): (a) to (c). A
statement is laid on the Taple of the
Lok Sabha.

STATEMENT

(a) It 1s not possible to say whether
these vessels invariably carry smug-
gled gold It 1s, however, a fact that
the vessels (1) Sangola (2) Santhm
{8) Eastern Saga (4) Eastern Musec
{5) Taksang (8) Loksang and (7)
Choy Sang were mvolved in smug-
gung of gold No seizure of gold was
cffected from Eastern Mmd, though
iwo suspicious openungs suitable for
secreting contraband goods were
discovered on rummage of the
wessel. I-f

{b) Brnitish, Chinese and Indian

(¢) Yes, Sir In some cases the
crew were found to carry gold even
m thewr rectums.

Polling im Gemeral Elections

*1069. Shri Shivananjappa- Will
the Mimster of Law be pleased to
state: )

(a) whether it 1s a fact that the
Election Commission 18 working on a
procedure to complete poiling \n the
next general elections in ten days,
and

(b) i so, the details thereof?

The Deputly Minister of Law (Shri
Siajarnavis): (a) and \b) The Elect-
don Commussion is not working out
any speewal procedure fon the pur-
pose of completing polling m  the
next general elections in ten days. It,
however, expects that by the ume of
the third Genersl Elections, it may be
posible to refuce the period of poll
further by improving the election
wmachinery.

Pensions and Gratuity

*1070. Shri J. B. 8. Bist: Will the
Minister of Finance be pleased to
state:

(a) whether the rules regard-
mngs pension and gratuity have
been specially interpreted in the
case of the Comptroller and Audi-
tor-General inasmuch as that full
pension is payable to hum in addi-
tion to gratuity; and

(b) whether a simular interpre-
tation 1s to be given in respect of
pension and gratuity of other
Government servants and if not,
the reasons therefor”

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): fa)
The position is that the retirement
benefits admissible to the Comptroller ~
and Auditor-General are regulated
under the provisions of the Comptrol-
ler and Auditor-General (Conditions
of Service) Act, 1953 and he 1s entitl-
ed to a pension under Section 3 of the
Act By wirtue of Section 4 of the
same Act, the Comptroller and Audi-
tor-General 15 also entitled to such
gratuity as may be admussible to hum
under the rules for the time being
applicable to the service to which he
belonged on the date of his appomnt-
ment as Comptroller and Auditor-
General

(b) The question does not arise, as
the rules governing other Government
servants are different from the pro-
visions contained in the Comptroller
and Auditor General (Conditions of
Service) Act, 1953

Gmutmmm
Factory, Nahan

*1071. Pandit J. P. Jyotishi: Wil
the Minister of Home Affairs be
pleased to state:

(a) what was the quantity of Resin
and Turpentine produced Wy the Gov-
ernment Resin and Turpentime factory
at Nahan (Hinmmchal Pradesh) in the
year 1988-59;
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(b)htw:tcnmpumwlththcuro-
duction of the previous two years;

(c) whether 1t 15 a fact that the
factory had been running into losses;
and

(d) what s the position now with

regard to expenditure and produc-
tion®

The Minister of Home Affairs (8hri
G. B. Pant): (a) The quantity pro-
duced during the first ten months of
the year 1958-50 was as follows:

Resm . . 17,623 Mds
Twrpentine 73,050 Gallom

(b) The production figures for the
years 19566-57 and 19567-58 were as
follows'—

Year Resin [ urpuntine
un Mdw 1in Gallons)
1956-57 23.635 44471
1957-58 35682 68,575
(c) Yes

(d) During the first ten months of
the year 1958-59, the expenditure was
Rs 12,17,318/- and the production
figures were as given in reply to pait
(a) above
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Bagineering College at Thirupathi

*1078. Shri Rami Reddy: Will the
Minsster of Sclentific Research anad
Cultural Affairs be pleased to state:

(a) whether an Engineening College
18 proposed to be located in Thirupathi,
and

{b) the financial aid the
Government have given®

Central

The Ministey of Scientific Research
and Cultarsl Affairs (Shri Humayun
Kabir): (a) Yes, Sir The College will
be established by the 8hri Venkates-
wara Unmiversity

{b) No grant ha. yet been paid but
the Umiversity Grants Commuission
have agreed to provide 50% of the
nom-recwTing cxpenditure and 50%
of the recurring expenditure upto the
end of the current plan penod as
grants-in-aid The rest will be borne
by the Urnuversity and Andhra Pradesh
Government
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Building for Delhi Municipal
Corporation

*1877. Sardar Igbal Singh: Will the
Minister of Heme Affairs be pleased
to stabe:

(a) whether the allotment of a site
for the construction of the Dell:

Municipal Corporation headquarters
has been made,

(b) if so, its situation, and
(c) the details of this project?

The Minister of Home Affairs (Shri
G B Pant): (a) No

th) and (¢) Do not arise

Aerodromes 1n Nepal

1078 Shri L. Achaw Singh:
*\ Shri Ram Krishan Gupla.

Will the Mimste: of Finance be
pleased to state

(a) whether tne Government of
India are sending a team of experts
to survey sites for 1ew  aerodromes
in Nepal, and

(b) whether then eapenses are
being borne by the N¢pal Govern-
ment?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The Govern-
ment of India are sending a survey
party for conducting survey at two
sites for locating additional aero-
dromes in Nepal under Indias Aid
Programme ’

tb) No, Su
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“Madras Custome”
*10%). Shrimatl Da Palchoudhuri:

Will the Minister of Finance be pleas-
ed to state;

(a) whether Government’s attention
has been drawn to a letter from Mrs
‘Peggy Braxton published in The
Statesman dated the 21st February,
1839, in which apathy on the part of
+Customs Officials of Madras has been
alleged 1n regard to clearance of her
+CAr;

(b) if so, what are the facts of the
scase; and

(c) the steps taken to prevent a
recurrence of such incidents?

The Deputy Minister of Finance
(Bhri B. R. Bhagat): (a) Yes, Sir

(b) A statement 1s laid on the Table
«wf the Sabha [See Appendix III, an-
mexure No 76)

(¢) The matter s under considera-
tion

Bcholarships for Scheduled Caste
Students

Shri B. K. Galkwad:
Shri Eattl:

Shri Manay.

Shri Balasaheb Salunke:
Shri Dige:

Shri 8. C. Samanta:

Shri Subodh Hansda:
Shri Balkrishng Wasnik:
Shri Wodeyar:

Will the Minister of Eduecation be
Pleased to state

(a) whether it 15 a fact that the
amount of Rs ‘26 lakhs to cover all
wlipble Scheduletl Caste students was

available only in the second
halt of November, 1858,

(b) whether it 15 also a fact that
Heads of the Institutions 1n India have
xnot been informed as to which stu-
dents have been awarded scholar-
ships and hence the gtudents are com.
pelled to pay their tuition fees and
examnation fees;

"

(c) whetherGovumem

that the above s.ate of affalrs has

made some students to leave col-
leges, and

(d) whether Government will in-
form all Heads of Institutions by wire
Dot to compel Scheduled Caste gtu-
dents to pay their tuition fees tilt
the matter 15 finally decided?

The Minister of Education (Dr K.
L. Shrimall): (a) Yes, Sir

(b) A Statement 15 laid on the
Table of the House [See Appendix
II1, annexure No 77]

(c) Bome such cases have been
brought to the attention of Govern-
Ment

(d) In view of what has been stated
in the answer to part (b) of the
Question 1t 1s not considered neces-
sary to inform the Heads of Institu-
tions at this stage

Military Exercises

*1081 Shri Braj Raj Singh Wil the
Minister of Defence be pleased to
state

(a) whether 1t 1s a fact that mihitary
exercises are held m civil areas also,

(b) whether on the 18th F‘ebruary.
1859 mulitary exercises took place in
the civil area in willage Baisam.ka-
Purwa, 30 miles away from Allahabad,

(c) whether, after the exercises
Were over, certain mortar bombs were
left over on the place of the exer-
Clses,

(d) 1if so, whether as a result of the
explosion of @ mortar bomb, four per-
sons died,

(e) whether it was due to any neg-
ligence on the part of military autho-
fties, and

(f) whether any enquines have been
cbnducted and any compensation paid
to the dependents of the deceased?

The Depuiy Minister of Defence
(Sardar Majithis): (a) Yes, some
malitary exercises are held in civil
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aread’ Hut only remote localities” sre *

selected for such exercises and fire
practices are conducted after due
warning to the local population.

(b) No military exercises were con-
ducted in willage Baisam-ka.Purwa
on the 16th February 1969. An In-
fantry Battalion however carried out
mortar firing exercises at Shankar-
garh range near Allahabad on the 13th
February, 1989.

(c) and (d). The civil authorities
have reported that a willager from
Baisam-ka-Purwa in Shankargarh
Police Circle, picked up an unexplod-
ed mortar bomb and carried 1t to his
hut on the evening of 13th February
1959, Next morning, that 1s, on 14th
February 1959, while he was trying to
break the bomb to extract brass, it
exploded, resulting in the death of 4
persons and serious 1Mjuries 1o 5
others

(e)j and (f) A Court of Inquiry
has already been set up and the in-
quiry 1s in progress The question of
compensation will be considered n
consultation with Revenue authorities
after the results of the inquiry are
known .

Eelaxation eof Capital Issue Control

Shri Rajendra Singh:
Sardar Iqbal Singh:

Will the Minmister of Finance be
pleased to refer to the reply given to

starred question No 72 on the 18th
November, 1958 and state:

(a) whether Government have since
taken a final decision in regard to re-
laxation of the Capital Issue Control;
and

(b) if so, the nature of the decision
taken?

The Deputy Minister of Finance
(Shtimati Tarkeshwarl Sinha): (a)
and (b). The matter is under active

consideration and Government expect - J

to take a decision shortly.

Manufacture of Alrerafts

Shri Subodh Hamads:’
3083, Shri 8. C. Samanta:
Shri R. C. Majhi:
lﬂﬁm;mm
Will the Minister of Defemee be
pleased to state;

(a) whether any decision has been
taken regarding the manufacture of
medium transport-cum-passenger Aaire
crafts in collaboration with a foreign
firm during the Third Five Year Plan
period;

(b) if so, the name of the place
where thie factory will be located;
a l

(c) whether negotiations with the
forcign firm have been completed and
the name of the firm?

The Deputy Minister of Defence
(Sardar Majithia): (a) No, Sir.

(b) Does not arise

(c) Does not arise

Pilot Plant for Stainless Steel .

Shri Ram Krishan Gupta:
Shri 8. M. Banetjee:

| Shri Tangamani:

( Shri A. K Gopalan:

Will the Minister of Scientific Re- -
search and Cultural Affairs be pleas-
ed to refer to the reply gven to
Starred Question No, 301 on the 28th
November, 1058 and state at what
stage 15 the guestion of setting up of
a piot plant to produce stainless
sieel? .

©1084

The Minister of Scientific Research
and Cultural Affairs (Shri®* Hamayun
Kabir): It 1s proposed to make nickle-
free stainless steel on trial as a part
of the production of the Alloy & Tool
steel plant to be set up. The ques-
tion of setting up of a pilot plant,
therefore, does not arise Quotations
for the preparation of the detalled
project report for the Alloy & Tool
Stee]l Plant have been received and
are under consideration.
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Steel Ro-Rolling Mills in Bikar

*1085. Papdit D. N. Tiwary: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether 1t is a fact that it has
been decided to set up a steel re-roll-
ing mill at Mehs1 (District Champa-
ran) in North Bthar;

(b) if so, the party which has been
entrusted with this job, and

(¢} whether any other place n
North Bihar 15 being considered for
another re-rolling mul?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(e) Governinent have approved the
scheme of M/s South Bihar Sugar
Mills Laomited, Bihta (Bihar) for
seting up a new re-rolhng mll at
Baraum in North Bihar No other
proposal for a new unit i1s under con-
sideration
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Fuel Ol .

*1087. Shr1 Harish Chandra Mathnr:
Will the Minister of Steel Mines and
Fuel be pleased to state

ta) what are our present sources
of Fuel Oul,

tb) how aie the prices of fuel ol
di termuined. and

(¢) what €ffoits, 1f any, have been
made oL are heing made to bring
down thc¢ priccs”

The Minister of Mines and Oil (Shri
K. D Malaviya): (a) Of the three
main types of fuel oils, the production
of Furnace Oil in the refineries in the
country 1s more than sufficient to meet
indigenous requirements, as regard
High Speed Diesel Oil and Light
Diesel Onl, part of the requirements
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have still to be imported, mainly from
Persian Gulf souyces,

(b) and (c) Under the refinciy
agreements, the prices of fuel ouls,
Like other products of these refiner-
i1es, are based on import parity  Aftcr
negotiations with the o1l companies
certain ad hoc reductions mn thar
selling prices of various products (in-
<cluding fuel oils) were agreed to by
them with effect fiom 20-5-1858
those reductions were, howevel, mop-
ped up through additional taxation
In consequence of the samc agree-
ment, the Chief Cost Account. Offi-
cer of Government has been making
a detailed examination of the quantum
and propricty of all charges iaclud-
«d by the o1l companies 1in the selling
prices of petrolcum products (includ-
g fuel oils;, o that o new  price
formula, which will have retrospec-
tive effect fiom 1-4-1858 can bt
evolved Hi, wpot 1 expected
by the end of March after which the
new formula will be settled with the
scompanies

Hotel at Bhila

*1088 Shri Vidya Charan Shukla
Will the M nister of Steel Mines and
Fuel be pleaved to -tate

{(a) whether 1t 15 a fact that a ol
engineering contract for construction
of a hotel building at Bhilaa was
awarded to Messrs Uttam Singh
Duggal & Company,

(b) if so, whether any tenders wele
called for o1 negotiations conducted
with any othcr contractors befoie the
.oniract was so awaided,

() if not the reasons theiefor and

(d) whether 1t 15 a fact that the
wontract was awarded at Delhh and not
at Bhila1?

The Minisier of Steel. Mines and
Fuel (Sardar Swaran Singh) (a) Yes
Sir

(b) No, Sir

(c) Tenders had been invited for
the civil engineering work in the en-
tire steel plant area on a description
of items of civil engineering involved
and approximate quantities  Three
valid tenders were received and the
work in the major sections of the
plant was awarded to the lowest ten-
derer It was considered deeirable,
as a measure of insurance to have at
least one other major contractor
working at site The work n the
auxiliary shops zone of the mam steel
plant and the construction of the
hote! which had to be donec expedi-
tiously were given to Messrs Uttam
Singh Duggal & Company mainly on
the basis of rates already quoted by
them for woth 1n the entire steel plant
dl &

tdy No Su  The propousal to award
th¢ work bv negotiation to this Com-
pany wa« made by the General
Manager Bhilat and was approved by
the Government of India  The nego-
t.ations lcading to the contiact as also
the signing of tho cnntract took place
in Bhila,

Common Police Reserve for Northern
Zone

1089 Shr: D. C. Sharma, Will the
Minsster of Home Affairs be pleased
to -tate

fa1 whether 1t 1~ a fact that the foi-
mdation of a Common Police Reserve
Force for the Northern Zone has been
decided upon m principle and

(br if so the steps taken to .m-
plement the decision’

The Mimster of Home*Affairs (Shri
G. B Pant) () Yes

(b) In accordance with the decision
taken by the Zonal Council at its last
meeting, the heads of Government, of
the three States included 1n the
Northern Zone (Jammu and Kashmn,
Punjab and Rajasthanh have been re-
quested to work out the details ot
{th~ scheme
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Box-strapping

1090, {ﬁ le.no:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that free
sale of 25 per cent frozen stocks of
box-strapping imported on commer-
cial accounts has been sanctioned;

(b) whether it 1s also a fact that
the importers are allowed free sale
of 25 per cent of materials m addition
to that; and

(e¢) 1if so, the reasons thereof”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh) (a) Yes,
Sir.

(b) No, Sir.

(c) Box strappings are not distri-
buted against quotas With a view
to ensure equitable distribution of the
limited imports, the commercially im-
ported stocks are frozen and distri-
buted to major essential consumers.
1n order to enable the small consumers
to obtain their requirements directly
from the importers, free sale of 25
per cent of the imported stocks has
been allowed.

Balance of Payments with UK,

*1891. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state

(n) the present position of India's
balance of payments with the United
Kingdom; and

(b) in case 1t is adverse, the steps
that are behig taken to mest it?

The Deputy Minister of Finance
(Shri B. B. Bhagat): (a) According
to the latest available data, India’s
balance of payments with the United
Kingdom showed a current account
deficit of Rs. 87.2 crores during April-
September 1§58, as; compared to
Rs. 82.1 croves during the correspond-
ing period of 1857,

‘5286

maximum possible effort to bridge
the gap in the overall balance of
payments through export promotiom,
curtailment of imports and securing
of external assistance, It ig the over-
all balance that is of greater signi-
ficance for policy rather than the
surplus or deficit with any one
country or group of countries.

/ Temporary Assistants
WV *1092. Shrimati Sucheta Kripalani;
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 2118 pn the
18th December, 1958 and state heow
long it will take to finalise the con-
firmations of the Assistants who have
put 1n 10 to 15 years' service and are
still temporary?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The confirmation of these temporary
Assistantg being contingent on the
availability of the required number
of permanent vacancies in the depart-
mental quota, no definite time-limit
can be indicated Confirmations will
be effected as and when vacancies
for this purpose become available.
Sanskrit Commisgjon
( Shri Ram Krishan Gupta:

Shri Shree Narayan Dass:

Shri D. C Sharma:

Shri Bhakt Darshan:

Shrl Vajpayee:

Shri 8 C. Samanta:

Shri Snbodh Hansda
Shri Padam Dew:

Shri Supakar:

Shri Bibhnti Mishra:

Shri Jhulan Sinka:

Shri A, K. Gopalan:

Shri Kodiyan:

Shri Ajit Singh Sarhadi:
[Bll.ri Prakash V. Shastri:

Will the Minister of Eduoation be-
pleased to refer to the reply given to
Starred Question No. 818 on the 10th
Decernber, 1958, and state:

(a) whether recommendations made-
by the Sanskrit Commission have

*1093.
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been examined by the Btate Govern-
ments and Universities;

(b) it so, mature of their comments,
and

(e) specific proposals
and deasions taken?

The Minister of Education (Dr. K. L
Shrimaill): (a) Comments from 7
State Governments/Union Territory
Administrations, 19 Universities and
the Unmiversity Grants Commussion are
still awaited They have stated that
the matter 1s under their considera-
tion

(b) The comments so far received
are generally favourable on most of
the proposals

(¢) Does not arise

Coal Production

*1094 Shri D C. Sharma. Will the
Minister of Bteel, Mines and Fuel be
pleased to state

(a) how much of the target of pro-
duction of coal fixed for the Second
Five Year Plan has been achieved
upto 1958 59, and

(b) whether any programme for
mechanising coal mines has been
drawn up®

formulated

The Minister for Steel. Mines and
Fuel (Sardar Swaran Singh): (a)
Against the target of 22 million tons
of additional production, a Lttle over
T mullion tons has been achieved by
the end of December, 1958

(b) There 1s no overall programme
for mechanising coal mines The Coal
Board has, however, laid down that
all layouts 1n new mines and seams
should be worked mechanically to
the extent possible New mines In
the public sector are being planned

on the basis of maximum mechanisa
tion

Universal Copyright Convention

*1095. Shri  Vajpayee: Will the
Mumister of Scientific Research and
Cultaral Affairs be pleased to state,

(a) whether Government has been
experiencing any difficulty or short-

coming in respect of the existing pro-
visions of the Universal Copyright
Convention, 1952,

(b) if s0, the difficulties experi-
enced,

(¢) whether Government has made
any suggestions to the UNESCO in
this regard,

(d) the suggestions made, and
(e) the response thereto?

The Minister of Scientific Research
and Cultural Affairs (S8hri Humayun
Eabir): (a) Yes, Sir

(b) The lack of a provision in the
Convention requiring a member State
to prosecute its national who infringes
copynight belonging to the national
of another member State

(c¢) Yes, Sir

(d) That the Convention should
provide for member States instituting
cniminal proceedings against infringers
of copyright residing within therr
jurisdiction, at the motion of the
Government to which the lawful
owner of copyright may belong

(e) An early decision 1s not expect-
ed, as all member States wall have to
be consulted

System of Examinations

*1096¢ Sardar Igbal Singh: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No 776 on the 10th Decem-
ber, 1958 and lay a statement on the
Table showing®

(a) whether Government have
recelved the final report of the
UNESCO Regional Seminar on
Educational Reform for South and
South-East Asia which met m Dell
and had recommended a change 1n the
character of examination system 1
India and other countmes in the
region,

(b) 1f so, 1ts detarls, and

(c) the reaction of G:)wrmnent ta
thi1s recommendation?
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The Miaister of Education (Dr. K. L.
Shrimall): (a) No, Sir.

(b) and (c). Do not arise.

State Bank of India

1639, Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state the names of State Financial
{Lorporations with which the State
Bank of India has entered into agrec-
Jent whereby they can make use of
the services of the Bank for furnish-
ing reports on parties, processing
applications, disbursing loans etc.?

The Minister of Finance (Shri
Morarjl Desal): The following State
Financial Corporations have entered
into agency agreements with the State
Bank of India under which the bank
+will act as the Corporations’ agent for
collecting reports on the industrial
units, disbursing loans. collecting
Anstalments etc:
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3. Uttar Pradesh Financial Cor-

the jurisdiction of the Bengal
Circle of the Bank.

Expeniliture Tas

Shri Ram Krishan Gupta:
Shri D. C Sharma:
Shri L. Achaw Singh:

4 Shri Hem Raj:

(Bhli Pangarkar:

Shri Daljit Singh.
Shri Rajendra Singh:

Will the Minster of Finance be
pleased to state the total amount of
expenditfure tax asse:sments, collec-
tions and arrears upto 31st December,
1958 (State-wise)™

The Minister of Finance
Morarji Desal): A utatement
the necessary ‘'nicrmation 15
below

(Bhri
giving
given
As figures are available only

1 Bombay State Financial Cor- according to the  harges of the Com-
poration missioners, they have been grouped
2. West Bengal Financal Cor- together State-wiss to the extent
poration possible
(Figures 1n thousands of rupces)
S. State Demand Collections Arrears
No. raised madeupto  ason

upto 31-12-1958 1-1-19%59
31-12-1958
1 Assam, Tripura and Mampur . 27 13 14
2 Andhra Pradesh . . 1092 13 1079
3 Bombay (etcludm; the dmncu of Nltrmr and
Bhandara 1342 203 1139
4 Bihar and Oruu . . . . . ‘e :
§ Dethi and Rajasthan a2t 183 38
6 Kerala and Coumbatore . 20 .- 20
7 Malras (excluding Cosmbatore Dislnd) 6 2 4
8 Mysore . 3 3
° Mudhya Pudﬂh nnd Dmncts of NIIP“I' ""d
Bhandara . 457 28 429
10 Punjab and Himachal Prldell: 349 22 327
11 Uttar Pradesh . . 97 10 87
12 West Bengal : . 165 R1 84
ToraL . 3779 558 *3231

"% This includes the demand of Rs. 24-36 lkhs raited during December, 1958.
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Ohild Welfare

1641, Bhri Ram Krishan Gupta: Will
the Minister of Education be pleased
to state the total amount spent by
the Government of India during
1658-50 so far for promoting Child
Welfare Scheme (State-wise)?

The Minister of Education (Dr. K. L.
Shrimali): A statement is placed on
the Table. [See Appendix T1II,
annexure No. 78.]

Overcrowding in Educational
Institutions

1642, Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to state the nature of the steps taken
or proposed to be taken to remove
overcrowding in educational institu-
tions?

The Minister of Education (Dr. K. L.
Shrimali): A statement is laid on the
Table of the Sabha [See Appendix
111, annexure No. 79 ]

Auction of Stores

1643. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state

(a) total book value of stoles
auctioned m Ordnance Depots during
1957-58 and upto Ist January, 1859,
and

(b) the wvalue at which auctioned?

The Minister of Defence (Shri
Krishna Menon): (a) and (b) In
Ordnancc Depots, both surplus stores
and salvage/scrap are sold by auction
Book wvalues are kept for surplus
stores only and not for salvage/scrap
During the period 1st April, 1957 to
1st January, 1959, surplus stores of
the book value of Rs. 1,495 lakhs
were auctioned. The sale value
realised for these surplus stores was
Rs. 390 lakhs The sale of salvage/
sctap during the same period fetched
Rs. 219 lakhs The question of further
regulation of sales of scrap 1s under
review having regard to present
requirements of Defence production.

388 L8SD—3

Manufacturing Capacity of Ordnance
Factories

1644. Bhri B. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the names of Ordnance Factories
where cent. per cent. manufacturing
capacity is being used;

(b) the names of Ordnance Fac-
tories where 50 per cent. is being
used; and

(c) the names of those where less
than 50 per cent. is being used?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). It is not
in the public interest to disclose the
extent of utilisation of manufacturing
capacity in each factory

Supply of Raw Hides to Harness and
Saddlery Factory, Kanpur

1645. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the number or quantity of raw
hides supplied to Harness and Saddlery
Factory, Kanpur dunng 1956 and
1957;

(b) the number or quantity tanned;

(¢) whether the number decreased
an 1958;

id) if so, to what extent. and
(e) the reasons for the same”

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) 1956—Nos
32515 or Lbs 14,01,745

1957—Nos 32,734 or Lbs 12,75.541

(b) 1956—Nos 32,515 or Lbs
14,01,745

.
1957—Nos 32,734 or Lb~ 1275541
(c) Yes, Sir

(d) Buffalo and cow hide numbers
increased by 9369 and 2024 respec-
tively, whereas katta* hide decreased
by 19134 numbers

(e) Decrease in numbers of kattai
hides 1s due to reduction in demand
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of chappals and also due to utilisation
of buffalo bellies recovered from Prime
Leather in place of Kattai Hides,

Work Done for Rallways in Ordnance
Factories

1646. Shri 8. M: Banerjoe: Will the
Minister of Defensce be pleased to
state:

(a) the total value of work done
for Railways in Ordnance Factories

during 1957-58;

(b) whether more work is likely
to be done during 1958-59 and
1959-680; and

(¢) if so, to what extent?

The Deputy Minister of Defence
(Shrl Raghuramaiah): (a) The total
value of work done for Railways and
Government Departments during
1857-58 was Rs. 143.27 lakhs. Appro-
ximately 75 to 80 per cent of this was
for the Railways.

{b) The wvalue of work to be done
during 1858-59 is likely to be main-
tained more or less at the same level
as for the year 1957-58. Every endeav-
our is bemng made to increase the
quantum of work for the Raflways in
1959-60

(c) It ig not possible to state whai
the walue of work for Railways in
1959-60 will be as it will depend on
the orders which will be placed by
the different Railways

Entertainment Tax in Delhi

1647. Shri Ram Krishan Gupta:
Will the Minister of Home Affairs be
pleased to state the total amount of
income from the entertainment tax to
the Delhi Administration during the
year 1857-58°

The Minister of Home Affalrs (Shri
G. B. Pant): The total income from
entertainment tax during 1057-58, as
reported by the Delhi Administra-
tion, was Rs. 36,683,034, excluding in-
come froni betting tax which amount-
ed to Rs. 259,032 during the same

year

Red Fort, Delhl

Shrl Pangarkar:
1648. / Shri D, C. S8harma:
S8hri Daljit Singh:

Will the Minister of Scientific Re-
search and Cuitaral Affairs be pleas-
ed to state:

(a) the amount spent for the main-
tenance of Red Fort, Delhi during
1958-59; and

(b) the amount proposed to be
spent during 1959-607

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr,
M, M. Das): (a) Rs. 5084 (Upto 31st
January, 1959)

{b) Rs. 9,800 subject to funds being
voted by Parliament

Agra Fort

1649. Shri Pangarkar: Will the
Minister of Belentific Research and
Cultural Affairs be pleased to state:

(a) the amount spent for the main-
tenance of Agra Fort during 1858-59,
and

(b) the amount to be spent during
1859-60?

-

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Rs. 22,770 (Upto 28th
February, 1859)

(b) Amount proposed iz Rs. 34,750,
subject to funds being voted by
Parliament

Ellora and Ajanta Caves

1650, Bhri Pangarkar: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) the amount spent for the main-
tenance of Ellora and Ajanta Caves
during 1058-59; and

(b) the amount proposed to be
spent during 1959-607
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mn-uivm-c BelentiSe
Restarch and Cultwural Affalys (Dr.

M. M. Das):
. Rs.
@) %}J ?ﬂn 313,95?
i 1
( l?::: Dember,.g:s).

(b) Subject to funds being voted by
Parliament:

Re.
(i) Elora 60,000
(i) Ajanta 41,000

After-care Programme in Punjab

1651, Shri Daljit Singh: Wil the
Minister of Home Affairs be pleased
to state the amount allotted to Punjab
under the After-care Programme for
the Second Five Year Plan?

The Deputy Minister of Home
Affairs (Shrimatli Alva): An amount
of Rs. 12.0 lakhs has tentatively been
allotted to the State Government as
central assistance under the After.
eare Programme for the entire
Second Five Year Plan.

Localities

Sulphur Springs in Orima

1652. Bhri P. K. Deo: Will the
Minister of Stesl, Minex and Fusl be
pleased to state:

(a) whether any geological suivey
has been conductod of the vavious hot
springs in Orissa for sulphur deposits;
and

(b) if so, the results thereof?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) Yes, Sir. The
hot springs at the localities mention-
ed below in Orissa were examined for
sulphur deposits by the Geological
Survey of India:

1. North of Tarabala, Khandapara.

2. Around Beuljhar;, Athmahk.

3. Taptapani, Ganjam district.

4. Deoljhari about a mile to the
N. of Wodsinga, Athmalik.

5. Atari, Cuttack.

6. Near Baghmari, Puri district.

tb} It is not considered teo pe an
economical proposition to extract sul-
phur from these suurces. A detailed
statement giving the results of investi-
gations carried out is given below:

(1) Norrh of ‘Tarabala : 20"16 < 1u'), Khandapara. The temperature of the wateris  about 140°

(i) Around Beuljhari - 20°4<" : ¥4°20%). Athmalik.

(i) Taptapani (19729" ; R4"24".. Ganjam dist,

(iv) Deolkhani about a mile f the No.

of Wolsings (22°44° : 34°3¢"), Athmalik.

F but the discharge is not very copious.
The flow of the gas is intermittent, bubbles
1ssuing =t intervals of one to twd minutes,
The spring is held sacred due to the
medicinal properties of its water,

The au here of the locality is charged
with sulphurous odour. flow of
the water is perennial but not copious.
The temperature of the water is much
higher than body temperature. The
area is held sacred by the local people
and the water is reporied to have medi-
cinal properties in cases of skin affection,
The soil around the sprinfs is coated
with a thin layer of salty efflorescence,

Ttis at the hesdwaters of the Taptapani
river in porphyroblastic granitic gnoeiss.
It discharges a copious and constant
flow of hot water (about 115°F) evolving
sulphurous vapour (H.2 S). Some healing
properties are claimed for the water.

Temperature of hottest 133°F. Slight
lll.g:. Strong discharge sulplwrmeg
hydrogen.
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(v) Aun (20°12° 85°33’ 30"), Cuttack

{¥1) Near Baghmari (20713° 85 13) P dist

s —

Ancestral

Chandra

AR Shy B X St FLY  dle
Minister of Scientific Research and
Cultural Affairs be pleased to state

(a) whether ascentral home of
Netay Subhas Chandra Bose at
Cuttack has been acquired and pre-
served as a national monument, and

(b) 1f so, at what cost and what 13
its annual maintenance charges?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr
M. M. Das): (a) No, Sir

(b) Does not arise

Hostels in Orissa

1654, Shri P. E. Deo: Will the
Minister of Education be pleased to
state the total amount of Central Gov-
ernment aid sanctioned for construc-
tion of Hostels 1n Onssa dumng the
Second Plan period so far?

The Minister of Education (Dr. K,
L. Shrimali);: Out of the loan of
Rs 20 lakhs sanctioned to Bhadrak
College, Bhadrak (Omssa State) a
sum of Rs 70,000 has so far been re-
leased to the College

Social Service Camps in Hoshlarpur

1655. Shri Daljit Singh: Will the
Minister of Education be pleased to
state. 5

(a) the names of labour and social
service camps for students and other

MARCH lo‘ 1980
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Tem 138°F. Discharge copious
with a quantity of mlphuut‘lg; hydrogen,

The t]:nrmfl which emerges from a nals 1in
yellowish loam 1n latentic ground, 1s
enclosed 1n a masonry structure 10°4"
in diameter with two outlets leading in
two cemented reservoirs  The water 18
sdalphurous and shows bubbles of gas
emerping out of the vent The ate
of evolunon of gas 1s not steady The
flow of the well was about 2,400 gallons
per hour on the sth of Mav, 190 The
temperature of the water as obterved In
the earlv part of Tuly was 57°C

Home of Netaji Subhas
Bose

youth held with the help of the Cen-

tral aid in Hoshiarpur District dur-
g 1858,

(b) the amount spent and the
nature of work done, and

(¢) the names of such camps to be
held there during 1959°

The Minister of Education (Dr. K.
L Shrimali): (a) to (¢) A statement
« pared on the Tabl [See Appen
dix III annexure No 80)

Soclal Service Camps in Eangm
District

1656. Shr1 Daljit Singh: Will the
Minister of Education be pleased to
state

(a) the names of labour and social
service camps for students and other
youth held with the help of the Cen-
tral aid m Kangra distnict of Punjab
during 1858, and

(b) the names of such camps to be
held there during 1958°

The Minister of Education (Dr. K.
L Shrimali): (a)

(1) Khundian

(1) Ghurkun

(m) Pathiar

(1v) Bandla

(v) Koth

(b) Information regarding locatiom

of all camps to be held in Kangra
district during 1959 has not yet beem

received from the organisations con-
cerned. Camps at the following
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places had been planned for the
months of February and March, 1959
put whether these camps were
wctually held or not, is not yet known.

(i) Ghian

(ii) Paror

(iii) Nadaun

Houses for BScheduled Castes in
Himachal Pradesh

1657. Shri Daljit Singh: Will the
Minister of Homa Affairs be pleased
to state

(a) whether Central Government
allocated any amount for Scheduled
Castes Housing Scheme m the villages
of Himachal Pradesh dunmng 1858-59
so far; and

{b) if so, the nature of the schemes®

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) and (b)
An amount of Rs 64,000 has been
«anctioned for houwng scheme fm
Scheduled Cartes in [himachal Pra-
dec<h for the yeat 1958-59 This amount
15 for paying subsidy for construction
of honuses and hutments and for free
supply of GCI sheets

Adampur Aerodrome

1658. Shri Daljit Singh: Wil the
Minister of Defence be pleased to
state:

(s) whether any scheme for the
development of the airport of Adam-
pur for its safeguard from floods has
been taken up; and

(b) i so, the details thereof?

The Minister of Defence

Krishng Menon): (a) Yes.
(b) The scheme envisages—
(1) diverting Nasrala Choe from

(Shri

Railway Bridge into the exist~
ing Rau nallah;

(2) canalising the Rau nallah

upto 1ts outfall into the East
Bein,

(3) protecting the embankments
along the Rau mnallah with
stone  p tching and spurs in

the wianity of habitations;
and

(4) increasing the capacity of the
syphon on the Jullundur
Branch Canal from 8,000
cusecs to 23,000 cusecs

The scheme nvolves the acquisi-
tion of about 1400 acres of land for
which compensation will be paid The
scheme 1s being financed jointly by
the Government of India and the Gov-
ernment of Punjab The Government
of Punjab w.1l meet 25 per cent of the
cxpenditure while the Government of
Indsia will meet the remawning 75
per cent The scheme 1s bemng
executed by the Government of Indha

Scheduled Casle and Scheduled Tribe
Agriculturikts i Punjab

1659. shri Daljit Singh. Will the
Minister of Home Affairs be picased to
state

(a) wo ther ths selemo to  as<ist
the Scheduled Ca-t¢ and Scheduled
Tribe agriculturists has been mmple-
mented in Punjab, ind

(b) if so the amount allotted to the
Punjab Government Ly the Centre
under th's «cheme during 1957.58 and
1858-59"

The Deputy Mmister of Home
Affairs (Shrimati Alva) () Yer Sir

(b) The amount- allntted t. the
Punjab Government dur.aig the years

a pont downstream of the 1957-58 and 1958-59 are 1 Toilows —
Ny 1957 §¢ T B
Category ol Backward - =

Classes State Central Toral State Central T
Sector Sector Sectut Neotor
i e e . — -~ -
(Re i lukhs

Scheduled Tribes LT 931 o 6" G 20 0 31 o s1
Scheduled Castes . . 6:40 6 40 . 6 40 o 40
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Fire in Lune) Oil Well

1660. Shri Ram Krishan Gupta: Will
the Mimster of Steel, Mines and Fuel
be pleased to state

(r) whether it 1s a fact that fire
broke out m the morning of the 28th
November, 1958 at the Lunej o1l well
site eight nules north-west of
Cambav,

(b) if so, the nature of loss of hie
and property,

t¢) whether the o1l dnlhing work
was suspended due to this fire and

(d) if so for what period®

The Minister of Mines and Ol
(Shrli K. D. Malaviya): (a) and (b)
Yes, Sir There has been a small fire
due to accumulation of o1l and gas
round about the well There was
some dlectric welding gomng on nea
about and the vapours of the gas con-
tacted 1t About 300 barrels of oil
which had been collected 1n the open
pit at a distance from the well caught
fire and were destroved

{t) No Sir
(d) Does not arise

Girls’ Education

Shri Ram Krishan Gupta‘
| Shri Shree Narayan Das:
1661. { Shri Kodiyan.
| Shri Aurobindo Ghosal
| Shri Wodeyar

Will the Mmiste: of Education bt
pieased to state

(a) the gature of decivions taken
recently for giving grants to States fo
the education of girls

(b) the total amount of grants given
so0 far for girls’ education during the
Second Five Year Plan period, and

(c) the total amount of grants to
be given during remaining period of
the Second Rive Year Plan?

The Minister of Education (Dr
K L. Shrimail). (a) It has been
L]
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decided to waive the condition of the
States finding their matching coatn-
bution of 25 per cent. in order to
obtain Central assistance

(b) 1957-58 Rs 100 lakh
1958-59 Exact figures not
yet available

(c) Present provision for Second
Plan 1s Rs 240 lakhs and actual grants
will depend upon how the States can
implement the Scheme

Audio-Visual Education in Punjab

1662 75wt Roan Rrnfom Caphas
. lSardar Igbal Singh.

Will the Minister of Education be
pleased to statec

(a) the programme of Audio-visual
Education drawn up for Punjab during
the Second Five Year Plan period so
far, and

(b) the details of the work done -0
far in this regard”

The Minister of Education (Dr
K. L. Shrimall): (a) and (b) A
statement 1s laid on the Table of the
Lok Sabha [See Appendax III
annexure No 81

Arrest of Pakistahis

1663. Shri Ram Krishan Gupta:
Will the Minister of Home Affairs be
pleased to state

{a) whether 1t 1= a fact that police
1ecently arrested 10 Pakistanis said to
be members of a 19 man inter-State
gang of notorious criuminals and

(b) whethe:r 1t 1s also a fact that
this gang operates 1 Bahawalpur
(Pakistan) Rajasthan and Punjab”

The Minister of Home Aflairs (Bhri
G. B Pant) (a) and (b) Yes

Jet Engines Research Centres

J Shri Ram Krishan Gupta:
| Shri D C Sharma:

Will the Minister of Sciemtific Re-
search and Cultural Affsirs be pleased
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to state at what stage 1s the scheme
of opening a research centre for the
development of jet engnes 1n co-
ordination with the Mmmstry of
Defence and the Council of Scientific
and Industnal Research”

The Deputy Minister of Scientific
Remearch and Cuoltural Affatrs (Dr.
M M. Das): The Gas Turbine Research
Centre has started functioning at the
Indian Air Force Maintenance Centre,
Kanpur, and work on a few projects
has been mitiated Recruitment of
staft for the centre 15 in progress

S e, SR, ToER
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frg ™ -
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Survey of India

1666. Shr1 §5. M. Banerjee: Wil the
Mimster of Scientific Research and
Cultural Affairs be pleased to lay a
statement on the Table showmng

(a) the number cf projects with
their names 1n which the Survey of
India had undertaken survey work
during the Fir«t Five Year Plan
penod

(b) the amount spent for such sui-
vey work,

+c) projects ::n which the Survey
of India has started work during the
Sefond Five Year Plan period; and

1d) the amounts hkely to be spent?®

The Deputy Minister of Scientific
h and Cnltural Affairs (Dr.
M. M. Das): (a) to (c) A swatement
shewmg the projects undertaken
during the First and the Second Plan
pefiods and the expenditure incurred
thereon according to available infor-
mation, 18 laid on the Table of the
House [See¢ Appendix III annexure
No 92]

(%) "No accurdte esumate can ‘be
gwen of the further amounts lkely
to be spent on each project at this
~tsB€

Survey of India

1667 Shrt § M. Banerjee. Will the
apnuster of Scientific Research and
Caltural Affairs be pleased to state

(a) whetha: certain sections of the
gurvey of India have been declared
g¢ Industrial undertakings,

(hy if o the basis of such declara-
tion’

«¢) the reason: for excluding othei
sections, and

(d) whethe: the excluded sections
art dlso to be declared as industrsl
updertakings’

The Deputy Mimster of Scientific
gesearch and Cultoral Affairs (Dr.
M M Das). (a) Yes Sir

(b) The Sections concerncd come
within the purview of the term ‘Indus-
rial Establishmeni’ as defined 1
(jause (e) of Section 2 of Industral
Employment {Standing Orders) Act,

1946

t¢) The other Sedtions do not fall
within the purview _of the term
«yndustrial Estabhshment”

(d) No, Sir
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Development of Regichal Languages

1868 Shri Ajit Singh Sarhadi: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state the
amount of awd, if any, given by the
Government of India to each State for
development of regional languages
duning 1958-59 so far’

The Deputy Minister of Scientific
Research and Cuiltural Affairs (Dr.
M. M Das): The following grants
have been sanctioned during 1958-59
s0 far under the Government of India's
Scheme “Development of Modern
Indian Languages (Except Hind1)” —

1 Andhra Prade.h Rs 5,000

2 Bombayv R~ 3,000
3 Della Rs 3,000
4 Jammu & Ka-hmn Rs 9,600
5 Madras Rs 15,000
6 Orissa Rs 3,000
7 Punjab Rs 27,000
8 West Bengal Rs 36,800

Warakalai Lignite

Shri Punnoose:
lm"{snrt Kodiyan:

Will the Minister of Steel, Mines
and Fuel be pleased to state

{(a) whether the recent investigation
report on Warakala: Lignite contains
an account of the study of associated
material such as fire clay, ball clay
Lehina clay and hmestone and

(b) whether Government of India
will place a copy of the report on the
Table”?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) The recent
on the investigation of the Lig-
nite in Warkall: Beds, Quilon and
Trnvandrum districts, Kerala State
contrins a reference to only the occur-
rence of limestone at Quilon including
the results of the chemical analysis
of a few samples

(b) It 15 net the practice to lav
unpublished reports on the Table of
the 1Touse However, a statement
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regarding results of the investigation
carried out by the Geological Survey
of India for lignife n Quilon and
Trivandrum districts of Kerala State
has already been laid on the Table of
the Lok Sabha on the 19th November,
1958

wiifire fae fr @ & wierd
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U.P.S.C. Advertisements

1671. Shri Rami Reddy. Will the
Minister of Home Affairs he pleased
to state

(a) whether Government has revis-
ed the list of newspapers ,with whom
the UWnion Publie Service Commission
places 1ts advertisements, and

(b) if so whether a copy of the
revised list will be placed on the
Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No Sir

{h) Does not arisc

Air Force Recruiting Centres

1672. Shri Rami Reddy: Will the
Minister of Defence be pleased to
state

(a) the numbet of Air Force
Recruitment Offices 1n the country
and the places where they are located:
and

{b) the number of candidates inter-
viewed and the number of candidates
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pelected 1n each of these offices during
18587

The Minister of Defence (Shri
Krishaa Menon): (a) and (b). A
statement showing the location of Air
Force Recruiting Centres and the
number of candidates interviewed at
each Centre, during 1958 15 laid on
the Table of the Lok Sabha ([See
Appendix 12f, annexure No 83] 1t
18 not in “ne public interest to furnish
the infurmation regarding the numbe:
of veérsons selected at each centre

Konarak Temple

1673. Shri Panigrahi: Will the Minis-
ver of Bdentific Research and Cuitura)
Affairs be pleased to state

(a) whether any special repaus of
Konarak Temp'e 1n Ormssa were
undertaken during 1958-59,

(b) 1f so, the nature of such repairs
and

(c) whether any allocations have
been made for 1859-60 for preserva-
tion of Konarak Temple”

The Depaty Minister of SBcientific
Research and Cultural Affairs (Dr,
M. M. Das): (a) Yes Sir

(b) 1) Dressing of the compound
with a proper =<iope after the major
clearance of sand and heavy «tone
blocks

(1) Water-tightening of the entire
surface of the temple by drilling 8 ft

deep holes and grouting with hquid
cement

(1) Providing coping stones to the
existing compound-walis wherr mis-
‘sln‘

{(iv) Paitching with masonry the
bases of the platform on which 1est
the gigantic ammal-figures

(v) Collecting of sculpture -tones
lving scattered

(vi) Lime-terracing of the exposed
punth and the top of the Vimana
Walls

(c) About Rs 18,700 subject to funds
being voted by Parhament,

Government Contracts

1674. Bhri Ram Krishan Gupia:
Wwill the Minister of Fimance be
pleased to state

(a) whether 1t 1 a fact that Gov-
ernment 15 considering a proposal that
Government contracts, licences ete.,
should not be gianted to those who
cvade taxes or are in default, and

(b) if so at what <tage this pro-
posal 1s”?

The Minister of Finance (Shri
Morarjl Desal): (a) There 1s no such
proposal under consideration of the
Government at present However
mstructions were 1ssued n 1848 that
persons who were to be given Gov-
ernment contiacts or import or
export licences etc should be requured
to produce before the concerned

authorities Income-tax Verification
Certificates

(b) Dots not aii~e

UUNESCO Travelling Library of
Visual Aids

1675. Shri Jhulan Sinha. Will the

Minister of Education be pleased to
slate

1) the paces wvisited by the
UNESCQ Travelling Librarv and

(b) the extent of advantage tahen
of 1t by the people m those places®

The Minister of Education (Dr.
K. L. ShrimalD): (a) and (b) A
statement 1s placed on the Table of
the House

STATFMENT

ta) New Delhi-Nilokheri-Allahabad-
Belurmath-Srniketan-Ranchi-Hvdera
bad

tb) The UNESCO Tiavelling Library
which contains films, filmstrips, publ-
calions and posters was exhibited ut
the various Social Education Organi-
zers' Training Centres According to
the reports received ® from these
centres, the exhibits we, e utilized to
improve the knowledge of the trainees
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and staff of the Centre The fllms
‘which were instructive and interesting
were chown to the trainees and helped
thern considerably to understand and
solve some of the common problems
encountered in different parts of the
world, perticularly m the econom-
cally under-developed areas The
UNESCO Travelling Library was also
displayed during the UNESCO
Regional Semunar on Fundamental
Education sand Communty Develop-
ment held at New Delh: during Sep
tember, 1958

Stoek Checking in Deha Road Depots

1676 Shri Aarobindo Ghosalr Wil
the Minister of Defence be pleased
to state

(a) whether the physical venfica-
tion of the stores 1n Dehu Road Depot
has been made, and

(b} if not, the reasons therefor”?

The Deputy Minister of Defence
(8hri Raghuramaish). (a) Physical
verfication of stores in Ordnance
Depots 1s carried out annually com
mencmg from 1st April each year and
ending by 31st March of the succeed-
mg year Vernfication of stores m the
Ordnance Installations located at Dehu
Road for the year 1857 58 has already
been carmied out and venfication for
the year 1958-59 15 m progress, which
will be completed by the 31st March
1958

(b) Does not arise
Coal in Ramagundam and Kothagudam

Shri D. V Rao.
Shri Nagi Reddy

Will the Minister of Steel, Mines
and Fuel be pleased to state

(2) whether any prospecting of the
extent of coal available around Rama-
gundam and Kothagudam areas was
rmade 1n the year. 1957.58 and 1958-
39;

{b) if s0, what are the results

{c) whether any tentative plan has
betn drawn to extend coal muning in
that aren; and
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(d) if not, whether there is any
proposal for immediate intensive sur-
vey before the end of the Second Five
Year Plan period®

The Minister of Mines and OM
(Bhri K. D. Malaviya): (a) and (b)
No prospecting work was done 1n
1957-58 or 1958-50 However, recon-
naissance survey to plan mapping and
dnlling work was carried out during
1958-59 The work so far done 18 of
a prehmnary nature and 1t is, there-
fore too early to indicate any results

(c) and (d) It 1s proposed to carry
out deep dniling in Kothagudam and
Tandur areas m the immediate future
Mapping of about 100 sq miles in
thuis region 1s also proposed during
the year Investigations have been
planned in this area with a view to
raise the output of coal to 3 mlhon
tons by the end of Second Five Year
Plan and 6 million tons by the end
of Third Plan period But, it 15 yet
too early to indicate the extent of
and quality of reserves that may or
may not be found as a result of pro-
posed investigations and dnilling
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Beizure of Smuggled Gold

1681. Skri Raghunath Siagh: Wil
the Minister of Fimanee be pleased to
state whether 1t 1s a fact that gold
bars weighing 1,130 tolas and valued
at Rs. 1,20,000 were seized on the 17th
January, 1959 by the Bombay Customs
from the engine room of the steamer
“Dwarka” which had arnved from
Persian Gulf”

The Minister of Finance (Shri
Morarji Desal): Yes, Sir On 17th
January, 1959 gold bars weighing
1,130 tolas and valued at Rs 1,20 000
approximately were seized by the
Customs authonities from the engine
10om of the vessel S S. ‘Dwarka’ which
had armved in Bombay the previous
day from the Persian Gulf ports
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National Defence Academy

1688. Shri Jinachandran Will the
Minister of Defence be pleased to
state

{a) the number of candidates State-
wise, selected to the National Defence
Academy during 19857

(b) whether there 1s a1\ fixed quota
for each State, and

(c) if so, the basi «n which such
quotas are given®

The Deputy Minisier of Defence
(Bardar Majithia): (a) The informa
tion required 1s given in the Statement
below.—

Number of
Candidares
selec ed 10
1957 for
admission o
the Nauonal
Defenc
Acaderny
Punjad a2
Dellu 6r
Urtar Pradesh N
Bombay [
Assam
Bihar -
Jamnmu & Kashmat o
Madhva Pradesh
Orisse I
RKayasthan .
West Bengal 9
Himacha) Pradesh '
Madms -
Mysore i
Andhra Pradesh .
Kerala 9
Others . [ 1
ToraL . 168

MARCH 10, 1980
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The candidates roferred to above
were selected in two batches and ad~
mitted to two courses, one commenc-
ing in July 1857 and the other com-
mencing n January, 1958

(b) No
(c) Does not arist

Seizure of Gold at Calcutta Alir
Port

1684. Shrimati Mafida Ahmed: Will
the Mumster of Finance be pleased
to lay a statemnent on the Table re-
garding the gold which was discover-
ed at Calcutta Air Port on the 23rd
January 19597

The Minister of Finanre (Shri
Morarji Desal): A statement giving
the information 1s laxd on the Table
of the Lok Sabha )

STAILMENT

Information was received that two
swtcases stored in the Indian Airlines
Corporation Transhipment Shed at
Dum Dum Aur Port, Calcutta, con
tained a large quantity of contraband
goods 1ntended to be smuggled into
India These sustcases were brought
by a Cathay Pacific Airway. Piane
from Hongkong and wirg destined
for Bahrein through an Indian Air-
lines Coiporation aircraft vith tran
shipment at Calcutta and Bombay
The contents of the suitcases were
declared as samples of text'les and
stationery On the 23rd January, 1950
the suitcases were opened foi1 examin
ation m the presence nf represen-
tatives of the Airlines, and two 1n-
dependent withesses Thev were
found to contmn gold bars weighing
approximately 1296 lolas, 720 wrist
watches, a few fountamn pens, ball

point pent and pieces of texhle
fabrics
Monuments in Bolangir Msiisct of

Orissa

1685. 8hri P K. Dea: Will the Min-
wster of Sclentific Research and Cul-
tural Affairs be pleased to state whe-
then there is any proposal to declare
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the Chousth Jogin Temple and other
temples of Ranipur Jharial in Bolan-
gir district of Ormpa as monuments of
national importance?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das); Yes, Sir.

Limestone Deposits in Madras

1686, SBhri Elayaperumal: Will the
Minister of Steel, Mines and Fuel bc
pleased to state.

(a) the present posttion of avail-
ability of limestone 1n Madras State,

{b) whether any detailed nve t)-
gations have recently been made of
the formation of limestone, and

() ¥ o.the details of =uch inve ts
gations®

Th: “Upicder of Wimes and Ol
(8hri h D Malaviya): (a) The ocemn
rence of ime<tone has been recorded
in varnious localities m the districts of
South Arcot, Tanjore¢ Trichinopoly
Salem, Coimbatore, Madura, Ramna-
thapuram Tirunelvell and m Rames
waram lsland in Madras State

tb) and (c) The following depo:its
of limestone were nvestigated and
reserves assessed by the Geological
Survey of India'—

The coral reefs of Ramnathapuran
and Tirunelvell Coast were investigat-
ed during the year 1952 and about 2
millson tons of reef analv<sing over
52 per cent CrO upto 22 per cent
SiO, and 1 percent RZ (), were
estimated 1n the area The limestone
deposits of Sattur and  Aiupukotta:
taluks in Ramnathapuram  district
were also mvestigated and the re-
serves have Dbeen estinfated at
4,362,000 tong with more probable re-
=erves. In Rameswaram island, oc-
currences of coral limestone have been
recorded and reserves assecsed at 5
million tons. Thin beds of Iimestone
were recorded in the South Arcot
district during 1955-56 and the re-
serves estimated at 2,000,000 tons.

5316

Azad Memorial Lectures

1887. Shri Shivananjappa: Wiil the
Minister of Bclentific Research and
Culural Affairs be pleased to state,

{a) whether 1t 1z a fact that the
Indman Couneil for Cultuial Relations
has instituted the Azad Memonial
Lectures; and

{b) if <o, the details thereof”.

The Deputy Minister of Sclentific
Research and Caultural Affairs (Dr
M. M. Das): (a) Yes, Sir

(b) The Governing Body of the
Indian Council for Cultmal Relations
at its meeting held in March, 1958,
decried, as a tribute to the memory of
1ts Founder-President Mauiana Abul
Kalam Avad, to arrange a =<eries of
lecturws entitled “The Azad Memorial
Lectures”, to be delivered overy veer
in Delht and/or any other centres of
learning 1n the couniry bv eminent
scholars from India and abroad The
lectures would relate to various as-
pects of Indm's composite culture and
her cultural relations with other
countries The Azad Memorsl Lacture
Series was 1naugurated by the Prime
Mimnister Shr Jawahar Lal Nehru
on 22nd February, 1959 at the Vigyan
Bhavan He delivered the two lectures
of this vear on 22nd and 23rd Feb-
ruary, 1859, the subject of his lectura,
being “India To-day and Th
morrow"”
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Rest Houses at Durgapur

1080, Bhri J B 8. Bist: Will the
Mirdster of Steel, Mines and Fuel be
pleased to state the amount of money
spent on the construction of a rest
house in Durgapur?

The Minister of Steel, Mines and
Fudl (Sardar‘Swaran Singh): No rest
house has been constructed in Durga-
pur so far

Tax Collections

1690. Shri J. B 8, Bist: Will the
Minister of Finance be pleased to
siaie the latest position in regard to
the amount of Central taxes collection
of which has been held up by writs

Written Aunswers sy8

wmsued by the High Courts and the
Supreme Court”

The Minister of Finanoe (Shel
Morarfl Demal): A statement giving the
position is laid on the Table of the
House [See Appendix ITI, annexure
No 84]

Delhi Polytechntc

1691, Shri J B 8. Bist: Will the
Minuster of Scientific Research and
Cultural Affairs be pleased to state
the pay scales of Art teachers of the
Delht Polytechnic and how they
compate with the other staff”

The Deputy Minister of Scieatific
Research and Cultural Affairs (Dr. M.
M. Das): The Polytechnir hes nine
posts of Professors, 7 n the Senior
Scale and 2 in the ordinary scale as
follows —

(1) Semor Scale—R: 1000 50
1,500
(11) Ordinary Scale R. 800-40-

1 000-50-1,250

These posts are not eaimdiked for
any particular Department A Pro
fessor 1n any Department can be ap-
pointed 1n either of the two <cales
having regard to various: considera
tions

The pay scale of the present mcum-
bent of the post of Professor in the
Art Department is Rs 800 40 1000-50
1250

The prescribed pay scales for other
teachere of the Art Department are
as follows —

R+ 350-350-380-380-30-
590/30-770-40-850

Lecturer
(Semior Scale

Lecturer Rs 300-25 £00-30-560

(Ordioary Scale)

Assistant Lecturer Rs  200-10-250-715-
325-EB-15-400

The pay scales mn all the Depart-
ments of the Delhi Polytechnic are
the same for the same designation of
teaching posts
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Eastern Cirols of the Department of
Archasology

1892. Abhri B. O. Mallick: Will the
Minister of Scientific Research and
Oulturgl Affalrs be pleased to state-

(a) whether it 15 a fact that the
State of Orssa has the largest num-
ber of protected monuments and sites
in the Eastern Circle of the Depart-
ment of Archasclogy; and

(b) if a0, the reason for having the
circle headquarters at Calcutta?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr M
M. Das): (a) No, Sir

{b) Does not anse

Ratuagir Excavations

1693 Bhrl B C. Mullick: Will  the
Minuster of Sclentific Research and
Cultural Affalrs be pleased to state
what steps have been taken to display
the finds excavated in Ratnagir lall
m the district of Cuttack, Onissa and
te explain them to the wis.tors

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr. M
M Das): The services of the s‘aff of
the Archaeologica]l Department aie
available to explain the finds, which
have been excavated in Ratnagir hills
i the District of Cuttack, to the
wvisitors For the prope ¢ play of
the finds the question of astablxhment
of a site museumn is being consuidered

House Tax in Mampn:

1694. Shri L. Achaw Singh: Wili
the Mituster of Home Affalrs bhe
Pleased to state

(a) whether it is a fact that lunatics,
invalids, bachelors and spinsters are
exempted from payment of house tax
m the tribal areas :n Manipur, and

(b) if 50, the reasons for their being
asked to pey the tax during the year
1858-59 in the Tamenglong Sub-
Division?

The Minister of Home Affairs
(8hri G. B. Pant): (a) and (b). The
material is being collected and will be
laid on the Table of the House

Compensation for Manipur Airfields

1695. Bhri L. Achaw Singh. Will the
Mimnister of Home Affairs be pleased
to state

(a) whether the attention of Gov-
crnment has been drawn to the fact
that some outstanding claims to com-
pensation for airfield at Kakching and
other places ;n Mampur have not been
paid up-till now,

{b) whether the sanctioned amounts
have not been paid though the clai
mants are furnishing succession certt
ficates and other necessary docu-
ments, and

(b) i so, the reasons thereof”

The Minisier of Home Affalis
(S8hrl G. B Pant): (a) to (¢) The
material 13 being collected and wall
be laid on t'e Table of the House

Escape of Indian to Pakistan

1696 Shri E Madhusudan Rao: Wil
the Minuster of Home Affairs he pleas-
ed to state

(a) whether it r, a fact that one
Shri Nazeer Ahmed, Accountant of
Multipurpose High School, Warangal
recently escaped to Pakistan, with
some Government money,

(b) »f so, the circumstances under
which he escaped, and .

(c) the total amount taken by
him*

The Minister of Home Affairs
(Shri G B. Pant): (a) to (¢). The
mformation is bemng obtained from
the Government of Andhra Pradesh
and will be laid on the Table of the
House when received
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Purchase of Stores from U.S.A and
USSR

1697, J Sbri Daljit Singb.
\ Shri D C. Sharma:

Will the Minister of
pleased to state

Defence be

(a) the total value of stores pur-
chased from USA and USSR dui-
g 1958-59 separately, and

(b) the value of stores likelv to be
purchased during 1959-60”

The Minister of Defence (Shri
Krishna Menon): (a) and (b) The
value of stores purchased from US A
and USSR during 1958-59 and hkely
to be purchased during 1858-60, sub-

ject to funde being available i
fiven below
9% 9 1939—h0

Rs Rs
USA  4,.% lakhs< 3.72 lakhs a

(approximatelv  ‘sppronimately

USSR o 39 lakh 1 72 lakhs

(approximately (approaumateh
*This 1includes purchases of An

wtores onlv upto December 1958

@This 1ncludes Air stores to be
purchased from Canada

Child Welfare

Shri Kodiyan
B { Shri Warior:

Will the Minister of Education be
pleased to state

(a) the steps taken by Gorernment
to promote child welfaie during the
Second Five Year Plan period

LY

{b) the total amount <o far spent
by the Government for this purpose,
and

(e) the total amount given to

voluntary agencies working s this
field?

The Minister of Education (Dr. K
L Shrimall): (a) A statement giving

- 5322

the requisite information 13 placed on
the Table. [See Appendix III, an-
nexure No B85)

(b) Rs. 9,68,871 excluding the
amount spent by the Central Social
Welfare Board on the welfare of
children

(c) Rs 2,40,411

Coal Bearing Areas in Bibar

1699 Shri Datjit Singh: Wil; the
Minister of Steel Mines and Fuel be
pleased to state

caf the cxlent of cadd dearirig arcas
and then potential (.pacity ir Bihar
State at present,

(b) the details of the proposals to
indtease its product on, anu

(c) the amount of muney proposed
to be spent for the nuipoce during the
Second Five Year P'an period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) A
statement giving the required infor-
motion 1s placed on the Table [See
Appendix III ann=xu « o 86)

(14!

Publi. Sector + million tons
1 Karhara 1s
2 Guds 15
3 Saunda 12
4 Bhurkunda 1I (rhiough a
new  working djoem
to the ex»s ing Collwcrv) o~
5 Savaland Godi'A 05
6 Bachra o6
= Chordhara o5
% Expansion of produciion
from old siate collieries 05
lotal 7°0
Priwvate Sector
Jhania 3as
Karunpura o's5
————
Total 3 8o
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(c) A tetsl provision of Rs. 40
crores, 50 far as *he entire public sec-
tor (N.C.D.C.) target of 10.5 million
tons is concerned, has been made, but
no separate State-wise allocations of
this amount have been considered
Rnecessary.

No details regarding the private
sector are available.
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Hosfile Nagas

Shri Ram Krishan Gupta:
Shri Raghunsth Singh:

Will the Muruster of Home Affairs
be pleased to state,

1701,

(a) whether 4i 15 a fact that a large
number of hoatile Nagas have been
arrested recently -by the Manipur
Rifles and police in combined operat-
»ns in remote areas of Tamenglong
wub-division of Manipur;

(b) if so, whether 1t is also a fact
that documents seized from the arrest-
ed persons had made far reaching re-
velations, particularly about Union
of the hostile Nagas?

388 LSD~4.
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The Minigter of Home Affairs
(Bhri G. B, Pant): (a) and (b). Yes.
35 hostile Nagas have been arrested
since the 7th February, 1939, s a
result of the combing out operations
in thet area.

Demand for Hard Coke

1702. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Committee ap-
pointed to reassess the demand for
hard coke in the country, has sub-
mitted its report;

(b) if so0, the main recommendations
of the Committee; and

(c) whether a copy of it will be
placed on the Table?

The Minister of Steel, Minex and
Fuel (Sardar Swaran Singh): (a) Yes.

{b) The recommendations are still
under the consideration of Govern-
ment.

{(c) It 15 not intended to lay a copy
of the report on the Table of the House
at this stage.

Re-organization of Secondary Edu-
cation in Punjab

1703. Sardar Igbal Bimgh: Will the
Minister of Education be plcased to
state-

(a) the number of schemes that
have been submitted by the Punjab
Government regarding re-organization
of secondary education for the year
1959-60;

(b) whether any of these schemes
have been sanctioned; and

(c) if so, what amount has been
given or proposed to be given to
Punjab for this purpose?

The Minister of Education (Dr. K.
L. Shrimall): (a) 13, ,

(b) The schemes have been approv-
ed.
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(e) A sum of Rs 59.00 lakhs s
proposed to be given.

Sales Tax on Cloth

1764 Shrimati Sucheta Kripalani:
Will the Minuster of Finance be pleas-
ed to state-

(a) whether 1t 18 a fact that all
varieties of cloth are exempted from
the levy of Sales Tax in Delhi, and

(b) if not, which of the varieties of
cloth fall within the purview of
Sales Tax?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir

(b) Real sitk fabrics

Welfare of Ex-servicemen

1765. Shri Vajpayee. Will  the
Minister of Defence be pleased to
state

(a) whether 1t 15 a fact that there
is a proposal to appoint senior retired
officers 1n the Centre and States to
Jook after the interests and welfare of
ex-servicemen, and

(b) if so, when the proposal 1s
likely to be finalised”

The Minister of Defence (Shrl
Krishna Menon): (a) and (b) Pro-
posals m regard to the problems relat-
ing to the welfare of ex-Servicemen
have been under the serious consider-
ation of Government for some time
past. It 1s proposed to place the ex-
servicemen’s directarate 1n the Mims-
try 1n charge of a full time officer of
the rank of Major-General as soon
as such a post can be made available
The directorate will be concerned
with new ‘proposals as well as re-
organisation including such assistance
or direction as may be rendered to
State and Distnct Organisations

Assd Memorial Chairs

£306. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cuftural Affiirs be pleased to refer
fo she reply given to Unstarred Ques-

mcnm 1958 Statemewt Corracing 5326

reply to US.
Q. No. 119

tion No 470 on the 18th August, 1988
and state:

(a) whether the Indian Counch}
for Cultural Relations has established
abroad a number of chairs 1n memoryt
of the late Maulana Abul Kalam
Azad; and

(b) if so, the names of the coun-
tries 1n which these chairs have veen
established?

The Deputy Minister of Scientifie
Research and Cultaral Affairs (Dr. M.
M Das): (a) and (b) No, Sir But
there 13 a proposal for the establish-
ment abroad of a number of Chairs
in memory of the late Maulana Abul
Kalam Azad and negotiations for two
such Chairs are 1n hand

STATEMENT CORRECTING REPLY
TO USQ NO 119

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): }
beg to lay on the Table a statement
correcting the replv to  Unstarred
Question No 118 on the 19th Novem-
ber, 1858, by Sarvashri D C Sharma
and Bahadur Singh, regarding the
working of the Regioal Formula under
the Punjab Regional Commuttees
Order, 1857

LY
STATEMENT
The answer gfven was as ‘ollows:

“As stated m answer to Lok
Sabha Starred Question No 18@
on the 18th August, 1958, the two
Regional Commtitees  started
functioning with effect from the
26th November, 1957 The Re-
gional Committee for the Ihndi
Region has held 19 meetings so far
and the Regional Committee for
the Punjab Region  meetings”,

2 1 now find that the number of
meetings held by the two Regional
mtm requires to be amended as

Hind: Repional Committee.—14
meetings. .

Punjabi Regional Committee—T
meetings,
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RE: MOTION FOR ADJOURNMENT v
Shri Tangamani (Madurai): Sir, let v
me make a representation
Mr. Speaker: Already, we have -
interrupted the business of the

(Interruptions).

Shri L. Achaw Singh (Inner Mani-
pur): Sir, I have raised a question of
privilege.

Mr. Speaker: Hon. Memben; will
look into the Order Paper. I am call-
ing one after the other. What is the
privilege motion? The hon Member
will kindly resume his seat?

House.

Shri Tangamani: I am neot....

Mr, Speaker: When I once refuse a

1 always say that I do not
It I am con-

motion
stand on formalities.

vinced I will bring 1t up tomorrow. -

So far as these motions are concerned
I have disallowed them as nct within
the jurisdiction of this House.

Shrl Tangamani: The reason has
not been stated, Sir.

Mr. Speaker: I am not bound to state
the reasons.

Shri Tangamani: Because the whole
queition concerna a Member of
Parliament, Sir. For the past 4 or 5
days...... (Interruptions).

Mr. Speaker: I am not going to
accommodate hon. Members. 1 do
not make any difference between one
Member and another Member or mem-
bers of the general public. So far as
law and order is concerned the Mem-
bere of this House have no peculiar
right; they cannot disobey an order,
they are bound to obey the orders...
(Interruptions.) 1 am going to make
wno distinction between one Member -
and another..
order.
Table.

1830 (SAKA)

.. ("nterruptions.) Orde- -
Papcrs 10 be laid on the ./

5338

12-12 hre.
PAPERS LAID ON THE TABLE

APPROPRIATION ACCOUNTS AWD Auvprr
Rerorrs

The Minister of Finance (Shri
Morarji Desal): 1 beg to lay on the
Tablc a copy of each of the following
papers: —

(i) Appropriation Accounts of the
Defence Services for the year
18056-57 and the Commercial
Appendix thereto.

(1i) Audit Report, 1858 of Posts
and Telegraphs under Article
151(1) of the Constitution
and the Appropriation
Accounts, 1958-57.

{m) Audit Report, 1956 of the
Government of Delhi under
Article 151(1) of the Consti-
tution and the Finance
Accounts, 1955-568. [Placed in
Library. See No. LT-1270/59.)

ANNUAL RePORT oF CoaAL Boamrp

The Minister of Bteel, Mines and
Fuel (Sardar Swaran Singh): I beg to
lay on the Table a copy of the Annual
Report of the Coal Board for the year
1957-58. [Placed in Library. See No.
LT-1271:58 ]

AMENDMENTS T0O MEDICINAL AND ToOnLET
PreparaTiONs (Excise Durmes) Ruiss

The Deputy Minister of Finance
(Shri B. R. Bhagat): I bee to lay on
the Table, under sub-section (4) of
section 19 of the Medic'nal and Tollet
Preparations (Excise Duties) Act,
1955, a copy of Notification No. GS.R.
227, dated the 28th February, 1859,
making certain further amendments to
the Medicinal and Toilet Preparations
(Excise Duties) Rules, 19 {Placed
in Library. See No. LT-1272/59.)

12.13 hrs,
MESSAGES FROM RAJYA SABHA
Secretary: Sir, 1 have to report the
following messages received from the
Secretary of Rajya Sabha:
(i) “In accordance whh the pro-
visions of sub-rule (6) of rule
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{Secretary]

162 of the Rules of Procedure
and Conduct of Busmness in
the Rajya Sabba, 1 am direct-
ed to return herewith the
Indian Income-tax (Amend-
ment) Bill, 1959, which was
passed by the Lok Sabha at
its sitting held on the 24th
February, 1950, and tran.mit-
ted to the Rajya Sabha for its
recommendations and to s‘a‘e
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bul™

(11) “In accordance with *he pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business 1in
the Ra)ya Sabha, I am direct-
ed to return herewith the
Appropnation Bl 1859,
which was passed by the Lok
Sabha at 1ts sitting held on
the 25th February, 1959, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
B’l] L]

1214 hrs
QUESTIONS OF PRIVILEGE

LEAKAGF OF MANIPUR
ESTIMATES

Mr. Speaker: Let me explain the
position so far as th s matter 1s con-
eemed 1 got a notice of a privilege
motion frdm the hon Member I have
not given my consent I want to know
first of all how a privilege arises so
far as this matter 1s concerned and
then, assuming 1t s a question of pri-
v lege, whether, under the circum-
stances, there 1s any breach of privi-
lege These are the two points

Shrl L. Achaw Singhk (Inner Mani-
pur) - I beg to submit that I brought
to your notice a question of the b.each
of privilege and I submit that it 1 a

BubpceT

MARCH 10, 1950

of Privilege ::'Q

very serious one A local daily called
Simanta Patrika published the detail-
ed Budget figures for the Union Terri-
tory of Manipur under the Ministry of
Home Affairs in its 1ssus of 24-25th
February, 1950 Generally, the.e
figures cannot be given out in the
Press before the Budget is actually
presented to the House The article
had actually a heading lLike this:
“Rs 350 crores Budget for Manipur
passed for th s year The same paper
gives details of a Press Conference
where the Chief Commussioner of
Manipur announced these details
Further, the paper says that the Bud-
get estimates had been approved by
the Manipur Adwvisory Cemmittee
which met recently

It 1s a convention of parliamentary
democracy that no Budget sccrets
should be published before the Budget
1s formally presented to Parl ament
But the estimated budget figures given
in the article are all taken out from
Demand No 57 under the Ministry of
Home Affairn It may concern a
small Union Territory But it has
serious effects on the people of the
Union Territory The Ternitory is
directly governed by the Centre and
by Parl ament Accordm'g to demo-
cratic parhamentary convention, no
individual, however high he may be
placed can give out any Budget seccret
to anvone not to speak of giving such
a wide publicity in a dailv paper in
Manipur

I submit, S'r that the publication of
these figures under the different heads
of expenditure such as land revenue
excise registration, forest, veterinary,
co-operatron, and Scheduled Castes
and Scheduled Tribes 15 deliberate
and intentional and 13 meant for
lowering the dignity and prestige and
the author ty of this House

I also submit that the Budget est-
mates were discussed in the meeting
of the Manipur Advisory Committ-e
which consists of the Chuef Commis-
sioner and Members of Parhament and
the Committee under the Chairman-
ship of the Minister approved it. But
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meetings of the commities are secret
and confidential and no detail can be
given out in the Press without the
consent of the Central Government or
the Home Ministry. 1t is unfortunate
that these estimates are publ'shed
under the very nose of the Home Min-
istry.

It has been held by May, the
suthority on Parliamentary procedure,
that the publ cation of proceedings of
committees conducted with closed
doars or draft repogis of committees
before they have been reported to the
House, will constitute a breach of pri-
vilege. So, I humbly submit that the
act of the Chief Commuissioner of
Manipur is a clear case of a breach of
parliamentary privilege

The privleges of Parliament are
rights which are absolutely neccssary
for the due execution of du‘ies of its
members. They are enjoyed by each
House for the protection of its Mem-
bers and vindication of 1its own
authority and dignity. When any of
its rights and ‘mmunities, both of the
Members individually and of the
assembly mn 1ts collective capacily,
which are known by the general name
of privileges are disregarded or attack-
ed by any individual or authority, the
offence 1s called a breach of privilege
and 1s punishable under the law of
Parliament,

Mr. Speaker: Does he say that this
Committee is a Committee of the
House--Standing Committee or Select
Committee?

Shri L. Achaw Singh: No, Sir.

Mr. Speaker: It consists of two
parts: whether any Budget provision
ought to be disclosed to the public or
elsewhere before the Budget ix pre-
sented. That is one part....

Some Hom, Members: Yes.

Mr. Speaker: I do not want the
nodding or assent of any hon. Member.
Now, the second part is this. The
hon. Member says that there is a com-
:l:i‘:fr ;l:ommt:d::elookhto this

t proceedings of
that committee are absolutely secret
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mittee is appointed by this House and

ther he says that that commitiee is &
committee of this House by any
stretch of language or legal phraseo-
logy. He says it is not. Then, it is

this House in due course in the Budget

and that the figures tally. What does
the hon. Min'ster say?

The Minister of Home Affatrs (Shri
G. B. Pant): Sir, I am really perplex-
ed that a notice of this type should
have becn raised before yow 1 am
utterly at a loss to understand how a
question of privilege can arise in a
case of this type. The Chicf Commis-
s'oncr, I believe, has even now no idea
of the Union Budget or even of its
salicnt features He never saw the
Budget and he cannot possibly have
disclosed the Budget. So, the gues-
tion of his disclosing the Union Bud-
get is inconceivable (Interruptions).
I am glad to see that many hon.
Members are interested in this matter.
I thought it concerned only Manipur
and only the hon. Member from Mani-
pur was interested I am happy to
find that the question iz recciving the
attention of the hon. Members and 1
can count upon their sympathy for
the progress of Manipur,

Sir, so far as this particular matier
is concerned, the Central terrilories
have not got any legislatures of thelr
own, and the entire executive
authority is vested in tHt President.
So an advisory committee has been
appeinted for each one of the Central
territory. Matters of policy and mnt-
ters relating to legislation and cthers
concerning these territories are plared
before these consultative commitiees
wh'ch consist mostly of Membeis of
Parliament and represegtatives of the
Territorial Council, or the Corporation
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in the case of Delhi, and the Admin-
jstrator, so that they may be able to
oonsider matters of common interest
among themselves It 13 i the interest
of this House and also of the people
of the termtor.es concerned that such
An arrangement should be made and
that 1t should be given an opportumty
for discussing matters which affect
only the small arept The Parliament
cannot have sufficient time 1o deal with
them, and the people there must
have opportunity of expressing thor
views

So whenever theie 15 any question
they are consulted They are also
consulted with regard to financial
matters Therefore when the propo-
sils are mature in the Home Ministry
after consulting the variou. mimsti cs
concerned the Admimstration, their
Terntonal Councils, the Corporaticn
and the Finance Ministry, these pro
posals are placed before these com-
muttees for their comment: and advice
If there 1s anything that culls for fur-
ther reference to the Finance Mim
try, then such a reference 1s made

In fact the Budget 15 never pla~ed
before them but what the Home Min-
wtry considers to be reasonable pro
poeals after taking due carc to ascer-
tain the wishes of other Mimistries,
because many Ministries zie conce™
ed, are then placed before thiz com-
mittee and they are considered by this
commiitee The commuitee then
expresses its views The proposale
then receive either the approval or
*he disapproval or something like that
or something in between, of the com-
ritttee and its members

fhere 1s no question of the Budget
being adopted by the committee The
Budget 13 framed by the Finance Min-
sstry and 1t 1s presented here by the
Fimance Minuster So, even in  this
cage too, even apart from other things
the figures do not swte coincide I
may just mention that according to the
of rebenue, for example, for

£9 as contained m ouar Home

Ministry’s proposals, the amount came
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to Rs 4388 lakhs, but te
the Budget as it has bea?am'pm%d
tht figure 15 Rs 2666 lakhswa
difference of about Rs 17 lakhs,
instead of Rs 4388 lakhs, it is
Rs 26 66 lakhs which 15 the revised
figure Similarly, about the estimates
for 1959-60, the figures that were pluc-
ed before the commuttee were Rs 52 22
lakhs but the correspondi.g figure m
the Budget 15 Rs 20 58 lakhs Similar.
ly mn other matters The Home Min-
istry’s figures, for exampic, as pub-
lished in Samant Patrika 1s Rs 59 4%
lakhs but thet published in the Budget
are Rs 54 74 lakhs There are, similag-
Iy other varations too

But 1 am not very particulur about
that What I am submitmng i< that
no one has revealed the Budg:ct
figures But before any figures have
been placed in the Budget there i a
lot of discussion among ic Munirt1ie
between the Finance Mirisiry  bet-
ween the Admmistration aid so on
They are the subject of scrutiny and
examination for a long tunr We fee:
that whenever any changes are called
for in the Budget they oaght to be
communicated to the Finance M nis-
try, but 1t 1s their right to actept them
or not accept them we chwnnot # rec
them

So, 1 had thought that Shr1 Achaw
Singh would have ienlly welcomed
and In every way aceepled and even
hailed the procedure tha* we have
adopted The Chief Comm ssioner can-
not possibly imagine that he can rom-
mit a breach of privilege of this
House or do anything that would
affect the digmty of this Hous:2, whe-
ther of individual Members or co'lec-
tive There 1s absolutely uo question
of privilege involved in thi. If any-
thing these proposalr weic thosa of
the Home M nistry Thev weie dls-
cussed there and they had o ba dfs-
cussed there (Interruption)

Press conference (Interruplion).
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Mr. Speaker: Order, order [ am
uot going to allow a general discus-
si10n

2l

Shri Jagdish Awasthi (Bilhaur):
We want to know about the Press
econference held oy the Chiei Com-
missioner at Manipur

Mr. Bpeaker: Order, order It 1s
not denied There was a IFress con-
ference 1 do not find theie is any
case of privilege 1n this matter (Inter-
ruption) Order, order Up w a par-
ticular point, hon Members can go on
making submussions When [ begm
to give my ruling merely bucause of
*hese mterruptions, am I going to
change what I have alrfcady thought
about 1t? It 1s not nign: (Interrup-
tion) Order, order We ar nut
-~hildren sitting here

Bhri Tangamani

one submussion

I want to make

Mr Speaker No 1 cannot allow
any further submission 1 have heard
the hon Member who tabled the
motion I have heard the objecline
from this side

Shri Tangamani Is that vour ruling,
Sir?

Mr Speaker Yes, that 1s my ruling
I have not yet given my consent If I
dn give my consent, then I wall bring
1t up before the House It 15 now at
the preliminary stage, wheie it is for
me to make up my mind 3. to whe-
ther there 1s a case of breach of pn-
vilege here or not 1 do not see that
there 1s any case of privilege involv-
ed If I say there 13 a case uf privi
fege I will allow all sections of the
House to express thewr views (Inter-
ruption) Order, order This 1s
what I propose to do, and 1 have done
1t I am not satisfied that there 1s any
case of privilege here

Two things have been raised One
is that there is a breach of privilege
because these are Budget figures As
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Budget figures and also those flgures
that have been made public by the
Chief Commussioner i his Press con-
ference He gave me the statement.
The hon., Miuster has already refer-
red to those figures There have been
substantial differences So far as
tne Home Ministry 15 concerned,
Rs 59 lakhs were sought to be asked
for by the Comnussioner or that
Council, but Rs 54 lakhs alone wesw
given As a matter of fact, su far as
public health 1s concerned, Rs 9,000
was asked for and Rs 10 lakhs hawve
been provided The respective figures
for education are Rs 30 lakhs and
Rs 31 lakhs Thus there nave been
very little differences After all, 1t is
open to the Council to give iis
demands The Council’s opinion is
mmvited The Commissioner and the
various departments first of all make
up thewr mnd as to what amount
ought to be asked for It 1s for the
Home Ministry in this particular case,
and finally the Finance Ministry to
decide taking all these matters inte
consideration, as to what amount
ought to be provided The proposals
discussed 1in  the commttee do not
themselves constitute the Budget

Now I would only advise for
future consideration by the Commis-
sioner, that he need not hold a Press
conference a few days before the pre-
sentation of the Budget (Interruption)

Shri Braj Raj Singh He 13 1n close
contact with the Home Minister and
the Prime Minister

Mr Speakerr Order order If it
had been held some 15 or 20 days
before, I can understand that because
in that case, the Home Minster may
take all those things into considera-
tion But, if only {four days i
advance of the Budget presentation,
he does it, he wants to take the wind
out of the smils of the hon Fimnanee
Minister here, and if he presents his
own Budget there, it seems to me that
the gentleman therey, the Commis-
sioner, wanted to arrogate to himself
the position of the Finance Minister.
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_held a Press Conference, there would
not have been a breach of privilege.
He, in that case, only makes a sug-
gestion, and it is for the Home Minis-
ter to accept it. Even if the Home
Minister accepts it, it is for the
Finance Minister, finally, to accept it
or reject it. Therefore, any proposal
that comes from any department by

. itself is not a part of the Budget, and
at any particular stage during the
rourse of negotiations however care-
lessly any person might have given
out some information to the Press, it
is not a breach of privilege of this
House.

The other guestion that he raised
was that the proceedings of the com-
mittee were secret. If it is intended to
be secret, it is right that it is kept so.
But any absence of secrecy, is not a
breach of privilege of this House. The
consultative committee is not a com-
mittee of this House. I was told the
other day by Shri Achaw Singh that
he was asked to keep quiet and not
to disclose it to the public. But the

\, Commissioner himself did so. The
Commissioner, 1 am sure, hereafter
will not do such things. If he wants
to impose a vow of secrecy on the
members, he must also observe that
secrecy, but if he does not do so, let
him allow all the members also to be
free.

I am sorry 1 am not able to agree
with the hon. Member that there is
any question of privilege involved. I
have nothing more to say except to
add that on such questions a wise

practice may be adopted in future Pr
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Shri 8. M. Banerjes (Kanpur): 1
have received a photostat copy of a
letter and I have already sent to you
a copy of that letter. That letter is
trom S. Salig Ram & Co.,, Proprietors:
Raj Sahib Roora Ram & Surinder
Kumar; Distributors: The Imperial
Tobacco Company of India, Ltd. The
Area  Distribution: The Ardath
Tobacco Co., London. They are ulso
stockists for the products of Tata Qil
Mill Co., Ltd, and are also army and
air force contractors. Their letter has
been issued from Delhi, 14/70, Kutab
Road, and is dated 21st February, 1959.
The letter says:

“Messrs Salig Ramr & Company,
Bangalore.

Dear Sirs,

1 have come to know that there
are chances of enhancement
of excise duty on Players and
Gold Flakes. As such, please
make arrargemen{s to keep
stocks for 2/3 months.”

The letter was actually written from
Delhi on 20th February, 1959 when the
budget had not been presented, and it
was issued on 21st February, 1859,
when the budget was placed before the
House only on 2Bth February, 1858, %
know the firm has cleverly used the
word “chances”, but he has also said,
*] have come to know”,—know from
whom? Surely not from any astrolo-
ger. So, my submission is that not
only this thing hes happened, but I
have also received information from
Bangalore that this particular com-
pany which used to buy articles worth
Rs. 1,500, from various places, bought
the entire material from one source,
namely, Messrs Prem Agencies. To-
day, the cost of this cigarette, Gold
Flake, especially, is 14 annas per
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packet. If it is according to the old
ealculation, it should have been
12 annas 4 nP. Today, because of this
hoarding by this particular company
throughout the country, it is priced
at 14 annas at every place So, I feel
that this requires an investigation by
the Home Minister

Mr Speaker Is this cempany also
a monopoly buyer?

Shri 8. M Banerjee: Yes, through-
out the country they have branches,
and they have distributors

Mr. Speaker: Arc they manufac-
turers?

Shri 8. M Banerjee No, Sir They
are distributors, or rather, the dis-
tmbutors are the Imperial Tobacco
Company of Ind.a Ltd, and the area
distribution 1s with the Ardath Tobacco
Co, of London They are actually the
monopoly distributors of this material

This particular letter 1s clear proof
that they knew that the excise duty
was gomng to be increased after the
placing of this budget here I feel
that while the budget 15 kept so secret
from us, and we knew it only at about
6-30 pm on 28th February, 1959 these
speculators and hoarders knew 1t or
21st February, 1959 1 want that there
should be a judicial enquiry into the
conduct of these hoarders who are ac
tually anti.national 1 feel that this s
not only a case or a question of privi-
lege, but a question of anti-social ac
tivity I submit that there 1s a clear
case of lcakage and the hon Speaker
should give a ruling or allow an in-
vestigation to be made by the Home
Minister

Shrimati Renpka Ray (Malda) May
1 say one thing on this point It was
a very widespread speculation
throughout this country that the pre-
sent Finance Minister 1s going to bring
some kmd of duty on cigarettes, and
therefore I do not think 1t was quite
confined to any one company to make
deduction and no inner knowledge
was required
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The Minigier of Finanoe (ShrF
Morarjl Desal): May I say that the
letter says, “I have come to know
that there are chances" that there
will be an enhanced duty on two
brands of cigarettes It does not say
how much enhancement there will be.
If he had come to know of anything
particularly he would have stated it;
there could be any intelligent antici-
pation of many excise duties

Mr. Speaker: The letter 15 a short
one

Shri Morarji Desai: It 1s only of
three lines

Mr. Speaker: Shri Banerjee has in-
terpreted 1t in one way, and the hon
Minister interprets it in another way
After all, 1t 1s only three lines He
has not 1gnored them but he 1s only
trying to interpret

Shri Morarjl Desai. I do not know
if the letter by itself—though 1t is a
photostat copy—is genuine

Shri S. M. Banerjee: I have got it

Shri Morarjfi Desai, | am saying I
do not know [ am not saying that it
15 not genuine

Mr Speaker: How did the hon
Member get a photostat copy?

Shri S. M Banerjee: This was sent
to me under postal certificate  There
1s a note which also I will read

Shrimati Renu Chakravarity (Basir-
hat) Let there be an investigation

Mr Speaker: It i1s not that merely
because there 1s a photostat copy I
must immediately say that they must
start an investigation I am entitled
to ask how the hon Member got it

Shri 8. M. Banerjee, From Bangalore
by post
Mr, Speaker: The original of this?

§hri S. M. Banerjee: The photostat
copy The original mustsbe there im
thewr office
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Mr. Speaker: From any authentic
PETION Or anonymous source?

Shri 8. M Banerjoe: It may be from
any source, if the investigation 1s
made, 1t may be known

Shri Morarjl Desai: Even if it s
anonymous or even if it 1s right or
wrong, 1 am not concerned with that
question What I am concerned with
is whether the letter can be taken as
genumne It does not show anything
At only shows that there are chances
of the duty being enhanced Any-
body could say 1t In the Free Press
they mentioned 20 articles on which
there was going to be enhancement,
out of that four articles came up
That cannot be any divulgence of
secrets Then again, he does not say
by how much it 1s gommg to be en-
hanced He mentiened only two
brands As a matter of fact, 1t 1s on
mll brands that the duty has been en
hanced He 1s wrong

Shri S. M Banerjee, May I submut
that the hon Minister has taken into
account only one word, “chances’ 1
knew emphasis would be given to that
word But he has not given his 1m.
pression on this suggestion "“As such
please make arrrangements to keep
stocks for 2/3 months’ My submis-
sion 1s, the branches of this particular
«concern purchased all stocks from
Prem  Agencies Bangalore and
throughout the country it has been
done, the stock has been cornered
with a view to make fabuleus profits
As I have already told you, the price
of Gold Flakes today 1s 14 annas per
packet whjle it should have been only
12 snnas 4 nP before this excise duty
1 say there 1s a clear case where an
anvestigation should be made

Shri Joachim Alva (Kanaia) It 1s
a very slender and thin matte: for the
‘House to spend 1ts time upon

Mr. Speaker: I have heard the hon
Member and also the hon Finance
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Miruster So far as this mates
eoncerned, i 15 not one of first im-
pression  Sometime ago, 1n 1038, as
the hon Members may be aware, some
cyclostyled or typed copies of the pro-
visions 1n the budget or the propesals
in the Finance Bill were circulated to
various nstitutions and businessmen
in Bombay The matter was brought
up here, when Shrn C D Deshmukh
was the Finance Mimster We went
into that question elaborately, and
this was my ruling then

“In the matter of determination
of the privileges of the House, we
are governed by the prowvisions of
article 105(3) of our Constitution,
which state that the powers, privi-
leges and immumnities of the House
are such as were enjoyed by the
House of Commons in the United
Kingdom at the commencement of
our Constitution The precedents
of the United Kingdom should
guide us in determiming whether
any breach of privilege was 1mn
fact committed 1n the present case
So far as I can gather, only two
cases occurred :n which the House
of Commons took notice of the
leakage of the budget proposals
They are known as the Thomas
rase and the Dalton case In
neither of these cases was the
leakage treated as a breach of
privilege of the House nor were
the cases sent to the Commuttee of
Privileges for enquiry  The pre-
vailling view 1 the House of
Commons 1s that until the finan-
cial proposals are placed before
the House of Commons, they are
an official secret A reference of
the present leakage to tne Com-
mittee of Privileges does not there-
fore arise

Though the leakage of budget
oroposals may not constitute e
breach of privilege of the House,
the Parhament has ample power
to enquire into the conduct of a
Minister in suitable proceedines
in relation to the leakage and the



§343 Questions  PHALGUNA 19, 1880 (SAKA)

circumstances in which the leak-
age occurred. In the two English
cases  aforesaid matters were
brought to the notice of the House
of Commons by a resolution or a
motion for appointment of special
committees or tribunal to enquire
into the matter and report the
facts thereon to the House”

Therefore, I examined on a prior
occasion what cases had arisen in the
House of Commons. We are guided
by article 105(3) of the Constitution
in all such matters and so long as
there 1s no law on the subject here
we are guided by the practice of the
House of Commons It has bLeen
repeatedly held that there 1s no
breach of privilege It is not techn=
cally a breach of privilege  All the
same, 1t 1s not as 1f this House or the
Housc of Commons 1s not competent
to go inlo such matters ‘When 1t 1s
a matter which ought to be kept
secret, Government 15 bound to keep
it as a secret The House can ap-
point a committee or a tribunal to go
into this matter and into the conduct
of the hon. Minister. but nobody has
ever alleged a word agamnst the hon.
Minister here that he was responsible
for this

QOur country also 1s not so barren of
intellect as not to be capable of
speculating intelligently in advance
the proposals that are likely to be
made. We are in the second Five
Year Plan and already every man
must be obsessed with the idea that
some kind of tax will be levied on
something, particularly because neces.
saries will not be taxed, but only
luxuries will be. So, if a man intelli-
gently speculates and sends round a
circular saying, “Wait for two or three
months; let us see”, I do not know
how this House need appoint a com-
mittee. So far as this matter 1s con-
cerned, there is no resolution before
me. 1t does not come under breach

of it s to d of
m.m enough ispose
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Bo far as the other matters are con-
cerned—the appointment of a com-
mittee, ate.—there is no proper resolu-
tion here as was the case in the House
of Commons. It is unnecessary for
me to proceed further. Not a word
has been alleged that there is any
default on the part of the hon. Minis-
ter Varlous persons get into gpecu-
lation. Possibly this msy be or may
not be a case of speculation. It is
not necessary for me to pronounce
one way or the other, So far as the
breach of privilege motion is concern-
ed, 1 withhold my consent to raising
the matter as there 1s no breach of
privilege

Shrimati Reau Chakravartty: If
there 1s a clear case of a letter having
been sent, couched 1n a clear way
without giving the actual figures and
if that results m a whole monoply
making huge profits, should not that
come under an enquiry? Naturally,
the Minister being the head of the de-
partment and the person responsible
for presenting the budget, his conduct
also will come under enquiry It is
nol necessary for us to put it forward.

Mr. Speaker: I would urge on the
hon Minister to find out how intelli-
gently a letter may be written. It
may be a case of speculation or may
not be. So far as the hon. Minister
1s concerned, he himself through his
agencies might try to find out how a
person from here can speculate intelli.
gently. That 18 only a suggestion;
which he 13 not bound to accept.

So far as the Lady Mentber 15 con-
cerned, I have already said that it is
not a matter of breach of privileges.
So far as any other matter is con-
cerned, I have got no motion before
me, All that I can say is that it is
not such a clear case where it is
necessary for this House to go into
this matter or appoint a ,committee. I
leave it at that stage.
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1243 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Frz W Gmomt  CovLLIERy

Ehrl Vajpayee (Balrampur) Under
Rule 197, I beg to call the attention
of the Minster of Labour and Em-
ployment to the following matter of
urgent public importance and I re.
quest that he may make a statement
thereon

“A fire m a section of the
Gindih Collie'y on the 2nd
March, 1959, resulting in the
death of four persons”™

The Parliamentary Secretary to the
Mimster of Labour and Employment
and Planning (Shm L N. Mishra).
Government regret to report to the
House a tragedy which occurred on
the 2nd March, 1959 at the Kurhur-
baree Colliery in the Gindih Sub-
Division of Bihar involving the loss of
4 hves This Colliery 1s owned by
the National Coal Development Cor-
poration (Private) Lamited and 1s
under the charge of a qualified
manager According to the informa-
tion available, the accident was due
to an underground fire The Colliery
15 served by two pits namely, Koli-
maran and Bhaludanga At about
4-30 AM on the 2nd March, 1959 when
the mining sirdar and an electrical
fitter were visiting the pumps at the
Bhaludanga pit on a routine inspec-
tion, they found the return airway
full of smoke and irrespirable atmos-
phere The electrical chargeman who
was alerted of the danger rushed to
the spot with the electrical fitter and
his helper, but all the three were over-
whelmed py the foul awr and died
The pump attendant who was present
at the pump house had also met with
the same fate earlier Rescue opera-
tions were carried out by the local
rescue team which was later assist-
ed by the rescue teams rushed from
Jhara

Iminedistely on receipt of informa-
tihon a Regional Inspector of Mines

Matter of Urgent
Public Imporicnoe

proceeded to the mine and later in the
day the Additionsl Chief Inspector
also visited the mine After discus-
sion with the Regional Inspector and
the manager and other officlals, 1t
was decided to seal both the pits.
Sealing operations were commenced at
630 pm and completed at 2 AM on
the 3rd March, 1959 As a precau-
tionary measure the workings of the
adjoining Jatkut; mchne and sariabad
pit were also stopped Normal work
has since been permitted to be resum-
ed m these workings as an inspection
of the workings by the Additional
Chief Inspector of Mines on the 6th
March, 1059 revealed that the atmos-
phere there had not been affected by
the fire in the sealed pit

The sealing of the pits has result=
ed in the loss of about 15 per cent
of the total output of the colliery and
has affected the employment of about
450 persons

Shrimati Rena Chakravartty (Basir-
hat) I want to know after how many
hours after the accident actual rescue
operations started and also whether
it 13 a fact that without detecting
the location of the fire, the sealing of
the pits was ordered, if so, why?

Shri L N Mishra: The local rescue
operations started immediately with-
in an hour, 1t was detected at 330 and
rescuc operations started at 430

Shrimati Renu Chakravartty,. Why
was the location of the fire not detect-
ed?

Shnn L. N Mishra: The location was
detected and the pits were sealed

Shri Vajpayee. The tragedy occur-
red on 2nd March and I gave notice of
my motion on the 5th Whenever
such tragedies occur and the House 1s
sitting, i1t 1s for the Minister to come
to the House and inform the House
about 1t

Dr. Melkote (Rarchur) Is this the
complete report that has been obtamn-
ed or are any further investigations
proceeding?®
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(Railways) No. 3 Bill
Shri L. N. Mishra: Investigations are
going on and reports are expected.

Mr. Speaker: I have already said
that with respect to the railways and
air services, whenever there are major
oalamities and casualties, they will be
reported to the House by the Minis-
ters themselves. That applies to
mines also. So, hereafter, whenever
any casualties occur, they will be re-
ported to the House for such action as
the House may think proper. Hon.
Members may pursue it and say let
there be further enquiry and so on

Shrimatt Rexn Chakravartty: There
have been two or three acridents in
between and there is complete silence
from that side

Mr. Speaker: The hon Minister will
make a statement as quickly as possi-
ble with respect to the other accidents
elsewhere

Shrimati [a Palchoudhuri (Nabad-
wip)* There have been two or three
accidents 1n two months 1n Hazar-
oagh It 15 up to the Minister to let
us know the reasons for so many
accidents 1n that Government-owned
colliery

Shri L. N Mishra; Every accident
has 1ts own cause; the causes are not
common for all accidents We are
making enquiries and reporis are
being laxd on the Table of the House

APPROPRIATION (RAILWAYS)
No 2 BILL

The Minister of Railways
Jagjivan Ram): I beg to move*:

“That the Bill to authorise
payment and appropriation of
certain further sums from and out
of the Consolidated Fund of
India for the service of the finan-
<al year 1958-5% for the purpose
of Railways be taken into con-

”
sideration. -

[ N— —

(Shri '

I

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of
India for the service of the finan-
cial year 1958.59 for the purpose
of Railways be taken into con-
sideration "

The motwon was adopted.
Mr Speaker: The question i3

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bal1 "

The motion was adopted

Clauses 1 to 3, the Schedule, the
Enact ng Formula and the Title were
added to the Bill

Shri Jagjivan Ram: I beg to move:

“That the Bill be passed”
Mr, Speaker; The question 1s

“That the B:ll be passed ™
The motion was adopted

12:50 hrs.
GENERAL BUDGET—GENERAL
DISCUSSION—contd

Mr. Speaker: The House will now
take up general discussion of the
budget Shri D C Sharma will con-
tinue his speech He has already
taken seven minutes

Shri D. C. Sharma (Gurdaspur). 1
think I have taken only 3 minutes and
not 7 minutes .

The year 1958 was a year of crisis
in the economy of our country, There
was an unprecedented food crisis,
though the statement that our Food
Minister made i1n the Rajya Sabha
yesterday makes us think that we
may not be in the mudst of a crisis
hike that in future, and that given
normal circumstances we may be

*WGved With the recommendation of the President.
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able to have better chanees in our
food situation, At the same tme,
there was the crisis of foreign .ex-
change [ am glad that our Finance
Mmister took a trip to some of the
countries of the West and that it was
wvery rewarding

But there 1s one crisis which con-
tinues, and that crisis 15 between our
country and Pakistan We have all
been very much alarmed by the n-
creasc in the border incidents bet-
ween India and Pakistan and though
several times we have had agreements
with regard to the cessation of border
incidents, all these agreements, I am
sorry to say, have not been fulfilled,
either in letter or m spint But I
must say that in spite of these crisis
our economy has shown a great deal
of wvitality, resilience and stabilhity and
for that I pay my homage to the
Fmance Minister who has laxd the
foundations of our economy on a very
sound footing

12.52 hrs.

[Smmuan ReENU CHAKRAVARTTY 1n the
Chaztr]

As I said yesterday, our budget 1s
more or less conditioned by our Five
Year Plan It 1s said about the Second
Five Year Plan that it must provide
for a larger increase in production,
in investment and in employment
Simultaneously, 1t must accelerate the
institutional changes to make the eco-
namy more progressive in terms no
leps social than of economic needs

So the goals—if I can use that word
with due deference to my friend—
that we have m view are the goals of
production znd I feel that on the
whole we have done quite well in the
fisld of production, though I wish we
should have done letter in the fleld of

“exports. At the same time, I think,
though the incidence of unemployment
s increasing in the country and it 1s
creating a sense of frustration among
a section of the people, our Govern-
ment is takingcsuitable steps to reduce
it incidence and so a time will come

General Discussion $350

soon when unemployment will not be
a factor to mar the minds of youth of
this country

So far as investment goes, 1 think
the Finance Minister has done well.
So far as expenditure tax goes,
wealth-tax goes and other taxes go,
I think by doing this thing he has
tried to creatc a good chmate for
investment Of course, I know there
are certain persons who are not In
favour of some of these taxes—wealth
tax, expenditure tax and all that kind
of thing—and there are some persons
who do not want taxes on tyres and
diesel o1l [ think all these taxes are
justified by the economy of the coun-
try But I would say only one thing.
So fa1 as khandsar: is concerned, the
Finance Minister could distinguish
between khandsar: as a cottage indus-
try and as a small-scale industry.
Wherever 1t functions as a cottage
industry there should be no burden
placed upon 1t

Then, while the Plan 1s 1n the minds
of all of us, I feel there are certain
factors in our country which are try-
ing to destroy the faith of the people
in this Plan, which are trying to belit-
tle the goals of this Plan which are
trying to create lack of enthusiasm m
the minds of the people, so far as this
Plan 1s concerned I cannot refer to
all the factors, but I will refer to three
factors First of all there 1s the
Federation of Indian Chambers of
Commerce and Industry and such
other bodies I think our Plan stands
on two feet—one 1s our public sector
(of course, the private sector is also
there) and the other 1s our agricul-
tural production, about which we have
evolved a new policy The Federation
of Indian Chambers of Commerce and
Industry, to use the words of an hon.
Member, has been carrying on a per-
gistent, well-studied. scientific cold-
war against the public sector I can-
not understand how our Ministers go
and patronize the members of the
Federation, how they go there and
meake such speeches. I think an
attempt to convert them is a futlle
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attémpt 1 think the Miisters’ pre-
sence will only lend respectibility “to
them and also venom add to thewr
cherges agamst the public sector So,
I would submit very respect vely that
our Ministers should take into ac-
count the harm that i1s done to the
public sector by their patronising such
bodies, which are bodies of vested in-
terests

Acharya Kripalani (Sitamarhi)
Then how will you get money fou
your elections?

Shri D. C. Sharma Then there 1s
the Forum of Fiee Enterprise 1
would very respectfully submit that
this should be called the Forum of
Closed Minds, because I think it 1s
a forum of those persons who suffer
from some kind of arrested mental
development, a forum of those persons
who cannot think ahead, a forum of
those persons whose minds are fixated,
and who are averse to every kind of
change and who do not understand the
difference between co-operative farm-
ing and collectivisation I think that
the members of this kind of forum
are out to do harm to our Plan, and
I hope the Finance Minister will take
note of that

At the same time, there are certamn
political parties in this country who
want to co-operate with us at one
level, but who withhold their co-
eperation at another level I wall
compare that co-operation to a ladder
It a person gives me co-operation only
on the first rung of the ladder and not
on the second or third or fourth rung,
I will not take it because by stand-
ing with me on the first rung of the
ladder he will prevent my gomng up

I will say that the Finance Minister
should take full note of those factors

will have institutional changes I
would say that if there is any depart-
ment where institutional changes are

needed, it 18 m our administrative
structure I do not have time to give
all the facts and figures that I have
with me, but I want to ask one ques-
tion, and that question has been exer-
cising the mmd of my hon friend Shrr
Feroze Gandhi—somehow he 15 not
present here just now—gnd that 1s the
question of civil exvenditure

13 hrs

Coming to the question of civil ex~
penditure compare our civil expendi-
ture n 1948-49 with our civil  ex-
penditure i 1958-59 You will find
that our expenditure has been rising
so far as civil expenditure 1s concern-
ed

Mr Chairman The hon Member
should also reach the end of his
speech there 1s very little time

Shri D C Sharma. I would say that
something should be done to supervise
the civil expenditure We have got
the second Pay Commission I would
submit very respectfully to the Finance
Minister that he should appoint w
Commussion to go into the admunigtra-
tive expenditure of our country so that
we can See that our expenses on the
civil side are commensurate with the
performance that we get from themr
and also commensurate with the aims
and needs of our country Here is o
case where you find Establishment
Inspectors, Employment Inspectors,
Personnel Inspectors, Co-operative
Inspectors, Port Inspectors, Land Ins-
pectors, God knows what Something
should be done to reduce the top
heavy expenditure on administration
Something should be done to make this
administration more in conformuty

with our needs
-

At the same time, I would submit
that so far as tax collection is con-
cemed, we should do something to
make tax evasion a thing of the past
‘We should also see that arrears do not
accumulate We should see to all
these things Lastly, Sir,

Some Hon. Members: ;l.'adun
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Bhri D. C. Sharma: The Chair has
DO sex.

Mr, Chairman: Let the hon. Mem-
Ader proceed.

Shri D. C. Sparma: I was submitting
respectfully that while we require
.administrative changes, we also re-
«quire changes so far as the tax struc-
ture is concerned, so tar as the machi-
mery for tax collection is concerned. I
-would also submit very respectfully
that there should be a comprehensive
‘plan made for youth welfare in this
«ountry. I know we are doing some-
thing here and something there. I
know we are doing it in starts and
fits, I would say, in order to mobilise
the energy and in order to focus the
-<nergies of our youth on constructive
‘problems, we should evolve a scheme
of youth welfare. It is they who are
‘to run our country after a few years
I will say that this would be a very
fine gesture made by our nation to the
young men of our country. I wa:
submitting that we should do some-
‘thing in order that our Plan succeeds,
‘and in order that those persons who
«all our Prime Minister a master of
evasion, those persons who think that
our public sector is not functioning
-properly, those persons who think
‘that they will give us co-operation in
«-one sector, but create trouble for us
in other sectors, are proved to be
wrong. The reply to that can be
-given by the Finance Minister and
-also by other Ministers who are in
«charge of the destinies of our country.

Acharya
Speaker,

Mr, Chalrman: Madam Chairman.

Kripalani: Madam

_Aeharya Kripalani: 1 thought
*Speaker’ was a term that can be ap-
‘plied to both ladies and gentlemen.

- Mr. Chairman: You cannot do that
in Parliamentary parlance.

Acharya Kripalani: Madam, some
‘Menbers have praised the Finance
Minister as the last speaker did pro-

fusely and some have blamed him. I
am here neither to pralse him, nor o
blame him, but to sympathise with
him lest he may not go the way that
other Finance Ministers went.

is another point of view from which
1 sympathise with him, becanse he
has to provide money for an ever-
expanding expenditure in the civi]
administration and, shall I say, eri-
minal, I mean military administra.
tion. He has also to provide for @
very costly and ambitious Plan. For
these he has to find money. He must
either beg, borrow....

Some Hon. Members: Or steal.

Acharya Kripalani: I will not use
that term. You must remember, all
this is not of his doing. It iz coming
from before. It was there before he
was transplanted from the muggy and
moist climate of Bombay to the drier
regions of Delhii, He has to find
money. He has done plenty of bor-
rowing. The list of countries that he
gave on that day was legion. He was
also getting free gifts from other coun-
tries. What remains then? I would
not use the word that my friends have
used, because when great pcople and
rich people indulge in that vice, it is
not called stealing, but it is called
kleptomania. When a Finance Minis-
ter indulges in it, it is called deficit
financing and indirect taxation. Let
us, however, see what really consti-
tutes an anti-social activity. It is
when an activity is conducted in such
a way that it loses sight of its ob-
jective and becomes wrong. For in-
stance, a merchant he has a right to
earn money. But, when he earns
money by blackmarketing and by
speculation, his activities become anti~
social. So also an administrator, If
he supplements his income by doubt
ful means, it is considered as stealing
Government have a right, of course
as a merchant and administrator, Gov-
ernment have a right to impose taxes
Government have .also a right to ins
dulge in deflcit financing. . But, the
one has to be used for the. good of the
people and the other is to be used for
an expanding economy. If this is not
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done, I hold that taxation and deficit
financing become anti-social activities
I hope the Finance Mmuster will agree
with me 1n this

Deficit inancing becomes inflationary
when 1t iumpoverishes the people
‘What is the meanmg of impovershing
the people® When the people have to
pay for their primary needs of life
disproportionately more than their
real mcome That thig 1s so 1s patent
to everybody who has to hve in this
country

This defleit financing may also be
justified if social amenities are 1n-
creasing Deficit financing becomes a
curse when unemployment 1s increas-
mg mstead of diminishing Our eco-
nomy 1s suffering today from all these
evils, but we are told that thig deficit
financing 1s needed for building heavy
and capital industry, and this cannot
be done without a large dose of deficit
financing It 1s hard to say when the
effects of these schemes will be mani-
fested mn the life of the people There
seems to be no end We are not dealing
with one plan but plan after plan,
and every plan 15 costher than the
previous one There seems to be no
end to 1t, and in the future also we
are told that plans will be commng
When will we get the fruut of these
plans? There seems to be no possi-
bhility 1in sight

Shri Khadilkar
Future generations

(Ahmednagar)

Acharya Kripalani: However, the
baneful effects of inflation can only
be removed when there is production
of consumer goods and also equitable
distnbution of consumer goods We
have seen this phenomenon mn the
countries of Eastern Europe where
big industry has been expanding,
where capital industry has been ex-
pandmg, and there 1s no proportion-
ate increase m consumer goods People
have plenty of money there, but if
they go to the shops there 1s nothing
to purchase Some of our young men
went to Rulkid durthg what they call

386 LSD—5,

the youth festival, and they found such
tempting offers far 'ther coats and
overcoats and shoes that they sold
them They s0ld them at abnormal
prices, but when they went to the
market to purchase, they could get
absolutely nothing But evenm m
these countries, may 1 submut, there
is no unemployment? Here, not only
prices have tisen, but there 1s also
unemnployment

It 13 a fact that the production of
consumer goods, agriculture and
industry, has been on the decline since
the beginning of 1957 Last year
there has been a big drop Even my
friend speaking before me, Shn
Sharma, a Congressmen and a very
loyal Congressman—complained that
there was a big rise in prices m 1958
This 1s admitted also by the Finance
Minister not only in his speech, but
n the economic survey that he has
supplied to us However, instead of
taking steps to cure this inflation, he
has increased i1t enormously, more
than 1t was increased 1n other years
The adverse effects of this inflation
were apparent in our economy as
early as the beginning of 1957 The
former Finance Minister, my dear
friend Shri T T Krishnamachan,
while presenting his Budget that year,
declared Rs 900 crores of deflat
financing as the safe it That was
also an exaggeration, but he consider-
ed 1t as a safe imit, and 1t 1s on that
account that he made s extravagant
tax proposals The Planning Commis-
ston In 1ts reappraisal put the Limat
for the last two years of the Plan at
Rs 283 crores Both these limuts have
been exceeded The aggregate defiat
financing will greatly exceed the Timt
of Rs 1200 crores that wais contem-
plated for the whole of the five years
of the Plan, and that also under
favourable economic conditions

The conditions I am afraxd, are
anything but favourable, and this, I
submit will entail added hardship
upon the masses of our pevple and the
clmmm mddle and lower uddle
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What our Government experts and
sconomists seem to forget is that we
were already suffering from very
heavy inflation after the war. This
inflation was not less than 400 per
cent, and instead of taking away that
inflation or diminigshing it, we have
gone on adding to it.

Anyway, let us see where, why and
how our calculations have gone
wrong. Our Plan was scientifically
made. It was made by experts or
at least persons who considered them-
selves experts,. Why 13 1t that the
economy 18 suffering like this? When
we ask the Government, so far as the
food problem 1s concerned which is
the most crucial problem today as
discovered even by the Prime Mimister
of India, we are told that the
monsoons were bad, the blame is on
the weather; or, we are told that there
is an increase in population. I do not
know that after independence people
were required not to increase and not
to indulge in that vice. But any plan
drawn n a manner which does not
take into consideration the fact that
there will be monsoons and some-
times they may fail, that does not take
into consideration the changing
weather of India, and that does not
consider the population of India and
its possible growth, is a Plan, I submit
not based upon facts, but upon some
imaginary calculations which are
carried on m the Statistical depart-
ment of the Government of India.

Apart from the over-ambitious
nature of the Plan.—I do not say it is
ower-ambitious so far as our needs
ave concerned, but it 1s over-ambitious
so far as our resources in men and
materials are concerned—mnstead of
cutting the coat according to our cloth,
the expenditure is very greatly
inflated by the mistakes that are made
in the schemes that are part of the
Pive Year Plan,

On the lagt occasion, if you will
remember, 1 talked of the three steel
Plants. Then I said that about Rs, 100

crores were lost by mismanagement.
These steel plants are our largest
single item in expenditure on the Five
Year Plan, Since I spoke last time in
the House, we have the advantage of
the Estimates Committee's report on
these plants Let us see what it says.

The Estimates Committee says there
was lack of foresight and adequate
planning—mark the words, It finds it
strange that the administration of the
Rs, 560 crore steel projects should
have been vested largely with two to
four officials or erstwhile officials—
this 1s what the report says—who
have had no previous experience of
steel industry, or of any industry for
that matter. Then, contracts for civil
engineering works, and building of
blast furnaces, which could have been
given to local contractors employing
local skills were given to foreigners
who did the work at much heavier
cost We had engaged the services of
costly foreign consultants, as they are
called In Rourkela, the site of the
location of the plant had to be
changed, and this cost us Rs 2} crores
more It 1s not known why or at
whose instance this was done, Even
the Estimates Committee has not been
able to get information from official
sources to enable it to fix responsi-
bility The sources of iron ore, lime-
stone and water supply have been
found to be madequate and unsatis-
factory The time-schedule has alse
proved illusory. Finally, the estimates
are nowhere near the orginals. The
difference cannot be explained on the
basis of rise in prices; it is much
more, Yet Rs, 10 crores, I am told,
were paid to the foreygn expert con-
sultants. Such are the fareign
experts that we employ.

The conclusion of the Committee is
that a thorough probe must be made
into the various aspects of the wark-
ing of these three steel plants. For
the future, the Committes opines that
the Parliament should be given full
information every year ragarding mmy
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mew projects involving high cost.
With the Committee's report

w, I hope this House will do
thing sbout the matter, if it is
vigilant about the expenditure
public funds.

Bhri Naushir Bharucha (East Khan-
desh): Already Rs. 122 crores more
are going to be sunk in the steel
plants. We are talking uselessly
about it now

Acharya Kripalani: Further, 1t 1s
wery disconcerting that from time to
time, the country 1s shocked by
various reports about mismanagement
of public funds, Recently, we had
the Dulat Committee's report on the
Bhakra-Nangal project This project
is the show-piece for all the digni-
taries favouring us with thewrr visits.
If I mistake not, it is about this
project that the Prime Minister once
said that it must be considered by us
a3 & new temple and a place of
pilgrimage, I hope I am right

Several Hon. Members: Yes

i

Acharya Kripalani: Hon Members
remember 1t The Dulat Committee
examined only one section of the
project . . .

S8hri Hem Barua (Gauhati)' Of the
temple.

Acharya Kripalani: One canal wing
costing only Rs 9 crores, It has
found that out of this, Rs 50 lakhs
were wasted through njudicious
planning and inadequate supervision;
and this provided, the report says,

the Punjab, and his conclusion is very
very illuminating. He says that:

[ )

“In the tralitional Moghul style,
many officials conferred jagirs on
their friends and relations, in
utter disregard of legal or moral
considerations.”,

What 15 worse 1s that periodically, the
country 18 shocked to learn of corrup-
tion at levels higher than that of the
admunistration, Curiously enough,
these scandals are exposed by Con-
gressmen themselves, and I am sorry
to say, sometimes, by the members of
the Cabinet

Pandit Thakur Das Bhargava
(Hissar): That 1is a redeeming
feature

Mr. Chairman: Corruption should
always be exposed.

Acharya Kripalani: Yes, it must be
exposed. In most cases, as has been
my experience here, and as I have
also seen in the press reports from the
States, whenever a Minister resigns,
for whatever reason, sooner or later
he comes out with something or the
other about his colleagues.

Shri Frank Anthonmy (Nominated-—
Anglo-Indians) He 1s falling out.

Acharya Kripalani: Yes, they fall
out. This 13 what is happening And
1s it any wonder that the country
ghould lose faith in the administration,
whether at the admunistrative level or
even at a higher level?

As 1 said before, taxes are justified
only if they go to make the economy
of the country and make the life of
the people easier. But hele what flo
we see? The expense on the adminis-
tration, only civil admimstration,
which stood at the figure of Rs, 33}
crores in 1048-49 has risen to the
modest figure of Rs. 222 crores, which
means an addition of Rs. 187 crores.
This works out at the rate of 600 per

cent in one decade. cannot be
wondered at, because staf Is
indefinitely increasing; yet there Is no
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there was one Secretary and one Jaint
Secretary to man a  department.
Today, we have Principal Secretaries,
Special Becretaries, Additional Secre-
taries, Assistant Secretaries, Joint
Becretaries, Deputy Secretaries and
80 on.

’ Some Hon, Members: And Under
Secretaries,

Acharya Kripalani: I do not
remember all the names,

In some departments, we have also
Secretaries-General. What is missing
is the Secretary Extraordinary. But
I take it that all these secretaries are
extraordinary because we never knew
of them before. They came after the
profuse rains of Independence. Then,
the numbers of Boards and Com-
mittees are indefinitely increasing. For
instance, previously the Railway
Board used to consist of three mem-
bers. Now it consists of ten Members.
All these members must have peons,
clerks, steno-typists, private secre-
taries, special secretaries and they
must have other secretarial staff. They
must need building accommodation
also,

An Hon. Member: Rs. 4,000 a month
salary also.

Acharya Kripalani: The paraphern-
alia costs more than Rs. 4,000 If they
multiply only the jobs I have no
objection. But with jobs, they multiply
everything else, The Railway Board
has ten members instead of three that
§ previously had. The Revenue Board
has five members instead of three,
but do you know the arrears? There
are at least 83,000 income-tax appeals
yet pending, These are only appeals.
The number of ministerial posts also
goes on increasing. And then, almost
all the States enjoy the luxury of,
what is called, an Upper House.

t The Go;!m.menhl expenditure,
kivii and military, is  progreasively

inerening and. becoming more lavish.

Huge sums are spent upon prestige
buildings. Not only that, but many
new capitals are constructed, all in
the style of imperial Delhii And
what is the result? The additional
resources collected even for the Plan
are not utilised for the Plan. I am
quoting from the Planning Commis-
sion itself. It states: “All the tax
effort”—they are very polite, they do
not say, all the taxes squeezed from
the poor people—“all the tax effort
has, however, not provided resources
for the Plan; a large part of it has
been absorbed by other demands,
defence, non-development expendi-
ture and development expenditure
outside the plan.” Further the Com-
mission says that “despite further
improvement in the tax receipts by
Rs 500 crores over the original Plan
targets, the revenue receipts available
for financing the Centre's plan outlay
are expected to show an improvement
of only 45 crores”. From 500 crores,
only 45 crores have gone to the Plan
projects This also goes not to the
Plan projects; there may be some
grant given to universities, this, that
and the other thing.

Let us, however, see whether with all
this expenditure, the physical targets
of the Plan, have been fulfilled or not.
In the First Five-Year Plan, our
target of irrigation and cultivation
was B00 million acres. What was the
result” The actual area that could be
brought under the plough was only
4 millions, 50 per cent of the planned
targets.

An Hon, Member: 400 million acres
or 50 per cent.

Acharya Kripalanl: Well, you
understand that. After all, I am an
old man, My memory fails

But, so far as spending is concerned,
the monetary targets were fully
fulfilled. In that sense, our Plans
are fulfilled. In the Second Plan, our



5363 General Budget— PHALGUNA 19, 1880 (SAKA) General Discussion 4164

food production target was 15'5
nifllion tons., At the end of the third
year we will be achieving only about
¢ million tons though we have already
spent now Rs. 95 crores out of Rs. 170
crores.

In Irrigation, we have achieved only
3'81 million acres in place of 12
million acres, while we have spent
Rs. 238 crores out of Rs, 370 crores.
8imilarly, by the end of the third year
our power potential will increase by
‘77 million out of 3§ million
kilowatts, But we would have spent
248 out of 427 crores. Our planners
have calculated that by the end of
the Plan period we will produce
through the new steel plant two
million tons of iron and steel. It ix
yet to be seen what stee] and what
iron we get at the end of the Plan.

We know that the public sector
contributed ‘2 million tons of coal in
the first year through State collieries.
It was estimated that in the five years
jt will be 10 million tons at least.

Then, the amount allotted for
shipping is Rs. 45 crores and all of it
has been committed, But against
390,000 tons GRT, the achievement has
been less than half, 180,000 G R.T.

About ports, road development and
others things, the same can be said.
The point is, we spend money accor-
ding to the Plan but our physiocal
targets fall very much below the
Plan

Mr. Chairman: Has the hon. Mem-
ber got more to say? Already he has
taken half an hour,

Acharya Kripalani: Yes, but I
speak so slowly.

Mr., Chalrman: F¢ may fry to
conclude in a Hitle'white, ‘-

Acharya Kripalani:’ I wilt tey my
best. But ,yqu. Jmustimalle 'soma
allowapge,

Jon cmys age: réndi-
Temary, 1ALl sight -1 will de  my

I have little to say about the specifie
proposals of our Finance Minister, He
is not responsible for these. He is
only responsible for finding the
money. So, I do not want to criticuse
him. It is none of his doing. But,
anyway, the tax proposals have beem
already criticised sufficiently ana 1
need not say more. Only I would
say one thing, namely, that the Gov-
ernment which has been advertising
that it is very anxious to foster; pro-
tect and encourage cottage industxy,
should have taxed khandsari sugar.

It may be, as some Cangress peopls
have said, the tax proposals this time
are very light. But these light tax
proposals must be studied against the
background of heavy imposition from
year to year going on for the last
twelve years. I warn the Government
to beware lest the lagt straw break
the camel's back. It is not any one
burden, but the iast straw that may
soon be imposed and then it will be
disastrous for the Government angd the
country.

Then, 1t is useless for zae to say
anything about defence expenditure.
We are told that there 18 a small cut;
and that, we are told, is nomimal
Also, it will be superfluous for me to
suggest that any cut be made in this
military budget because the eountry
ian the grip of fear, It is very

that we are afraid of a httle
country ke Pakistan. One wonders
todsy how our unarmed peoplé fear-
lessly met the challenge of the British



Pakistan and we may be obliged to
defend ourselves and there may be a
defensive war, mstead of saying thus,
they say that this treaty does not
contain provisions ;n  case India
declares war on Pakistan' This 13 a
strange way of saying things In a

While I am on this subject, Madam,
1 have to mention a very delicate
point, because 1t 15 concerned with
woman (laughter) It 15 not =a
laughing matter I would also make
en earnest appeal to the Government.
Let us not, Madam, associate our
daughters, msters and mothers with
thiy cruel business of war It 1s the

life Let them not,
therefore, be the instrument for taking
eway what they have given in pain,
2

military honours after his desth, to
qur undying shame Let us not pay
bemage to foregn ideas again by
dragging ol womenfolk into the

Gandhiji always said that non-
violence was most natural to women.
It was 1;n accord with therr traditon
and ‘with thewr special function a8
mothers I would appeal through
thig House to women’s organisations
throughout the country to agitate
against women jouning the mulitary
forces of the country, even though i
may be for defensive purposes. Are
we men so devoid of bravery and %0
poor In spirit and so few in numbers
that we must need the help of our
womenfolk in the defence of our
motherland, and n the process
subject them to the cruel, brutal and
brutalising business of war? After
all, we know the lLife thmt a soldier
leads Need we prescnbe that life for
our women? I appeal to the Houss
that this be stopped. If we really
thunk that Gandhuj: was the Father
of the Nation, we must do at least
this Little 1n his memory I know
some day the Prime Minister, who
happens to be absent now, wnll tell
me historical examples of the Ram1 of
Jhans: and Chand Bita to disprove
my point. These are not ordmnary
examples They were * exceptions in
exceptional times But we are not
here bound to follow history We
are the trustees of our nation, we are
the trustees of future generations We
must take history even as we made
it before independence

Mr. Chairman., The hon Member
should try to conclude now

Acharya



3367 General Budger— PMALGUNA 19, 1850 (SAKA) Geweral Discussion  s3dg

only be based upon confidence in the
leadership and in the administration
People must believe that those in
authority have no other objective but
their good After all, not only indi-
viduals but even communities hive by
faith Faith is the man and faith 1s
also the community When Gandhipn
appeared on the political scene, the
first thing that he 1njected 1n the
people was faith—faith in  himself,
faith in the leadership and faith in
themselves This faith wag generated
not through words but by deeds and
examples

We are told that there 15 a cusu
in the country, and it 1s a political
and economic crisis But I say
that there i1s only one cnism in the

induced in the people, ay before in-
dependence, not through words but
by deeds of devotion

Shri Dasappa (Bangmlore) Madam
Chairman, it is not by any means a
very easy task to stand on wy legs
after listening to the eloquent speech
of my revered friend Acharya Kri-
palam

Mr. Chairman: But the hon Mem-
ber should not think that he will get
that 50 minutes  Therefore, he
should be circumpect and keep to the
tume hmt of 15 munutes

Shri Dasappa. I think that hghtens
my burden I am not unaccustomed
to exercise restraint on myself and
I hope I will justify my own clam
You have only to gwve the ring and
I will obey you

I was following the speech of our
respected friend Acharvan and 1t
rather difficult to answer everything
he has said, more so because of the
regard I have for hum than for
the excellence of his speech But, I
must just take a few poimnts from
his speech before I go on to those
which I have noted down here

He referred to the atmosphere in
the country and he referred particu-
larly to the unfortunate position n
the country of Panditp and other
friends t1alking of vamous things such
as women bemng dragged into the
military field He himself quoted the
lustoric past and said that we should
not take the example of Rani Laksh.
m Bai Jhans: and others

L ]
I you take the whole history of the
country, I cannot for one moment re-

men Youmdytﬁng i this
high office today and I very much
doubt whether you would ever sub-
cribe to the view thar Acharyajl
placed before the Howe. History
gives ug numerous illustrations of the
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glorious part played by our woman-
hood in defending the country.

In fact, the representation of Sakts,
according to us, is not a man but a
woman. You hail from that part of
the country where Sakti is worship-
ped. I am rather surprised that
when ‘it comes to the question of
safeguarding the security of this
country there should be any differ-
ence whatever between man and
woman, In fact, I must say that
almost every ideal that we have placed
before ourselves is typified by woman.
It is not only Sakti, If it is learning,
it iy Saraswati, If it is the gquestion
of wealth, it is Lakshmi. I see no
reason why we should now go back
to some period—which period I do
not know-—or evolve some new order
which ig wvery strange, an order
where brothers and sisters should not
co-operate in defending the country
and also in rebuilding the country.
That was a strange thing that I wuas
hearing from him.

I do not want to worry very much
about other points now.

I will now refer to certain other
points which I wish to place before
the House. We have got to bear in
mind two facts. The Finance Minis-
ter here has inherited a legacy and it
is not fair that we should be com-
menting on things for which he is
himself not responsible. In fact, the
previous speaker himself said that he
may not have been responsible for
many of the things. Therefore, it is
not quite his responsibility that there
have been these items of high ex-
penditure.

L

As soon as the hon. Minister took
charge of his office, he brought to
besr upon it a considerable amount
of security and he never allowed un-
necessary expansion of services and
increase in expenditure. It is, there-
fore, no use trying to become histo-
!kmdw::?mnmmminpfu
ahich the Ministry is not very
‘avch responsible.

The first speaker, Shri Dange, was
referring to certain natters in-charac-
terising the Finance Minister's presen-
tation of the Budget as lulling us
into a kind of smugness and compla-
cency. I am afraid that that could
never be the meaning of the Eati-
mates that are placed before the
House. What has the Finance Minis-
ter done? On the other hand, he
has called for greater production, for
greater savings, for greater restraint
on consumption and for greater
efforts and greater sacrifice. 8o, it
can never be said that there is any
complacency for which he is responsi-
ble.

The other thing that Shri Dange
said wag that the kind of aid we are
getting is something like wheat and
dollars for the stomach and bullets
for the back. I fear that it is a
very uncharitable construction put
on the very massive aid that we are
getting from the West, and particu-
larly from the TUnited States of
America. There is hardly any neces-
gity for us to harp on those points
and characterise the kind of aid that
we are getting at a time when we are
in so much need, as something in the
shape of bullets,

14 hrs.

So far as we are concerned, though
we arc getting foreign aid for the
purpose of building our economy, we
have also to spend our moneys on
the military budget and so it is
obvious that whether we get it in the
shape of military aid or in the shape
of economic aid, it comes to more or
less the same thing in the sense that
we have got to depend upon some
amount of foreign aid if we have to
build the economy of our country, 1
see no reason why we should reject
it I may just point out that the
Government of the State where that
Party is in power is not hesitant to
get aid from the capitalists and if the
capitalists can go and rebulld the
economy of that State which it is
now administering, I see no reasom



get funds from the so-called capita-
list people Therefore, if we also
think the whole world as a frater-

Shri Punnoose: Am I to under-
stand

Mr. Chairman: Let the hon Mem-
ber conclude, he has only five minutes
left The hon Member will have a
chance to answer tns point.

Shri Dasappa: I would refer to a
few points touched upon by Bhn
Masan1 that the current year’s plan
15 to spend about Rs 1,092 crores on
the capital budget and that in the
final year it will be somethung less
That 1s very obvious because we need
huge sums for the steel projects and
it 18 not necessary to spend that much
amount next year I can see noth-
ing wrong m our spending more this
year than in the final year of the
Pla, period I would refer to the
other point which he referred to, the
clubbing of wife and minors for ex-
penditure tax, and he said that 1t
would also lead to income-tax I do
not know why he should be afraid of
thuis For the purpose of expenditure
tax the wealth of the wife and the
wealth of mnor children are
also pooled but he 15 afrmd
that we will be thinking of
doing the same thing with regard to

inheritance has been one of non-vio-
lence and we would certainly not
rasort to anything except on the
plane of non-violence.

Let me just deal with a few taxa.
tion propoeals

Mr. Chairman: Very late in the day.
At the end of fifteen the
hon Member 1s going to deal with
taxation proposals It will take
other ten minutes He must conclude
now

Shri Dasappa Only with regard to
khandsari, I will say this There
seems to be some objection to the
tax on khandsar1 sugar It i1s clear
that khandsar1 15 escaping all taxes
virtually and it 1s becomung a serious
rival to sugar There 158 no reason
why 1t should not also be taxed, if
not to the extent of sugar, at least to
some partial extent There has been
the report of the Karve Committee
and they say that khandsar 15 a
wasteful process and should not be
encouraged as only six or seven per
cent of the sugar content 18 recovered
The duty on sugar has been enhanc-
ed to more than Rs 8-4-0 per maund
and the total incidence comes to
about Rs 13--3.0 per maund A
paltry sum of Rs 4-2-0 or Rs 4-10-0
on khadsan 1s not a thing which they
should complain about Before the
dutv on sugar was doubled khand-
samm was surviving and when the
sugar duty i1s doubled if a portion of
the mcidence falls on khandsan also,
I do not think i1t would be right to
complain about 1t So far as the
duty on diesel oils and automobile tyres
is concerned, there are some com-
plaints that both of them should not
be levied at the same tupe and that
some margin should have been allow-
ed I am happy that so far as the
tyres are concerned the heavier tyres
for traction and so on are not gomng
to come within the operation of this
clause

Mr. Chairman: The hon Member
started by saymng that even f I
were to ring the Bell once, he would
immediately resume his seat.
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Shri Damppa: 1 will, in the end,
pay that the returns 50 far as the
State undertakings are concerned are
«capable of improvement and so there
is room for comsiderable improve-
ment there. I am grateful for the
time given to me.

Shri Punnoose: Madam Chairman,
unlike the previous two speakers, I
.do not intend going into an exten-
sive examination of the Budget. The
major questions of the Budget: plan,
resources, taxation, foreign assis-
tance, etc. have been dealt with and
some of these have been examined by
our leader, Shri S, A. Dange. With-
in the short space of time available
to me 1 will confine myself to the
agrarian sector. 1 have my own
reasons for doing that. Fifty per
cent of our national income comss
from the agricultural sector and some.
thing like seventy per cent of ows
people depend upon agriculture mn
one way or the other. The success
of the Plan depends upon whether we
succeed in this sector and the success
or failure becomes apparent almoss
immediately in this sector. I am
sorry to say that in this particular
sector our Government has a record
of dismal failure. 1 am sure the
Food Minister will contest this state-
ment, but I am basing my argument
.on what they have said in the past

It was declared that the objective of
the First Plan was to make India
self-sufficient in food, and I remem-
ber that during the last general
elections  Congress propagandists
went about the country, throughout
itz length and breadth, saying that we

sufficlency that we have achieved oa
the agrarian fromt

Look at production. There i no
doubt that more acreage has come
under cultivation., Something like 14
lakhs acres have been reciaimed and
irrigation facilities have been given,
it is calculated, to more than 40
lakhs acres. But what has hapened
in the realm of food? What ha
happened in the realm of produc-
tion? You will see that production
is moving at snail's speed. Let us
refer to certain figures. 1 would like
to take the figures given in Ecomomie
Survey, 1958-59. In  1953-54 rice
production was 27-77 million tons.
In 1954-55 it was 24'82 million tons.
In 1955-56 it went up to 27° 12 million
tons. In 1956-57 it was 28-28 million
tons. In the case of wheat the story
is not different From 7-80 in
1953-54 the figure went up to 8-90,
then 1t came down to 8'62 and again
in 1956-57 it went up to 9-31. With
regard to cereals as a whole, with
regard to foodgrains as a whole, the
position is almost the same.

From this you will see that there ia
clear stagnation in our agrarian
economy. What are the, reasons for
this? The Food Minister was labour-
ing in the other House to disprove
this stagnation. He wag arguing with
all sorts of figures to show that we are
producing 4 per cent more. I have
my sympathies for the Food Minis-
ter. Even granting that he is by and
large correct, it is very little conso-
lation to me, to us and to the people,
because unless we are able to show
very clear results in this front, all

our planning goes phut; all our hopes
fall down.

Therefore, we must examine why
we have not been able to achieve
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sults have been, as I showed, rather
very diwppointing. reasons are
vory clear. To me it seems that it
is & crisis of agrarian relations. Look
af our experience this year. Lana
legislation has beem undertaken in
certain States and more are contemp-
lating having such legislations. Cell-
ing is being talked of now. But
what exactly is happening in
the country? You will see
that large scale eviction is taking
plece. That is the story from several
Btates. The Special Officer for Jand
reforms from Hyderabad has reported
that in the four years' working of the
law relating to land reforms 67 per
cent of protected tenants had lost

Then, the benefits that a peasant s
entitled to get for improving produc-
tion are practically demied to him,
rather he is mncapable of taking advan-
tage of them. For example, I am told
almost one-third of the irmgation
potential is not being used to-day. In
The Food Problem—An Analysis, the
Federation of Indian Chambers of
Commerce and Industry have made
certain observations about the irrga-
tion facilities They say:

“During the past few years,
another fact which has clearly
emerged is that, unless Govern-
ment assist the agricultunists on
@ long-terrn basis, developmental
projects like irrigation will not be
fully utilised. Even now the
water that is avaflable is not fully
made use of either because the

terment levies. Therefore, the
authoritiesy must, in the first
instance, encourage the use of 1rri-
gation facilities by all possible
means....".

Yesterday I heard the Finance Minis-
ter asking why a reference 13 made to
the Punjab betterment levies. This
i1s the relevance, because the Central
Government has to take a helpful
attitude in this particular matter

Well, Bhakra Nangal is the pride
of our nation. People who have seen
1t are proud of it, the whole nation
1s proud of it. But what is happen-
ing? There 15 the insistence that the
betterment levy should be paid here
and now There 1s the insistence
that a big amount has now to be paid
by peasants, by large numbers of
peasants who have not got any benefit
at all. I am told that instead of
their getting any improvement in
agriculture, it has gone the other way.
Such people are now asked to pay the
betterment levy, with the result that
there 13 much discontent. There is a
very large scale agitation and the
State Government is driven to the
necessity of putting it down by
oppressive measures.

Well, if we have to go forward mn
these things, the Central Government
has to take a national view, the Cen-
tra] Government has to take a con-
struct ve attitude They should try
to carry the people with them As
far as betterment levy is concerned,
we are not against collecting from
the people a part of their benefits, but
it must be done in a way where
people understand, people appreciate
the action of Governments This sort
of rough-shod way of carrying out
measures will only bring our Plan
into dscredit You should never
allow the glorious Bhakra Nangal to
be soiled by the blood of our people
That will be an eternal shame for us,
end I would request the Central Gov-
ernment to intervene in time,

What is the result of all this, the
result of this crisis in agrarian rela-
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tions which promise large scale evic-
tion leaving our peasantry groaning
under heavy rent, and also the attitude
taken by the Government in collect-
ing back such levies? The result of
all this is that production has not
increased. On the other hand, it is
experienc.ng a stalemate. The result,
again, of all thig is there is a soaring
rise in the prices of foodgrains and
with the rise in the price of foodgrains
the price of essential commodities also
goes up. So, whatever benefit our
people get out of the development
activities during the Plan period,
whatever they earn, is washed away
and it goes down the drain, for,
because of the rising prices they are
not able to stand.

I say this particularly because I
come from an area where this thing
has hit us, I think, in a more serious
way than in other States. I was
referring to Kerala where the popu-
lation ig 13'6 million according to the
1951 census, and it can be said that
now the population there is 15 million.
These 15 million people require at the
rate of 12 ounces of rice per head per
day—I do not think that quantity is
too much—15 lakh tons of rice a year.
Out of these 15 lakh tons, we produce
8'8 lakh tons. From this, if you reduce
the quantity required for seedlings,
ete, it will be 8 lakh tons. That
means we want at least 7 to 8 lakh
tong of rice a year to give 12 ounces
to every man, woman end child per
day. This deficit of 7 lakh tons has
to be met from outside. Till the end
of August, 1957, the Government of
Ind‘a had been supplying us at the
average rate of 25,000 tons a month.
Bvery month they used to give us
25000 tons. Then, from the neigh-
bouring State of Madras also and
through private channels from Andhra,
we used to get something like 60,000

to make up our deficit. This conti-
nued till the South Zone was formed.
The Bouth Zone formation was dec-
lared with tsumpets, that it was a
ray of hope, and we were told that a
new star of hope wag coming up. We

1

were told,: “you need not look to the
centre for spoon-feeding hereatter.
You can rnake your life easy in the
safe area of the South Zone” The
Central Government calculateq that
there is a huge surplus of 9 lakh
tons in the South Zone and therefore
we could have our purchases. We
were told in clear terms—I do not
want to quote it—that the South Zone
mainly meant to feed us and see that
this heavily deficit State of Kerala
wag supplied with necessary food.
With the inauguration of the South
Zone the supply of this 25,000 tons
per month declined. For three or
four months thereafter they gave us
some rice, and on the whole 48,000
tong of rice were given. Also, some
24000 tons by way of loan were
given. In all, it worked up to about
70,000 tons. After this supply, we
had to depend on the South Zone.
We really liked the formation of the
zone, because we thought that we
could purchase and get our rice from
Andhra. In the Central Government
there was discontent and millers pro-
tested; and the Andhra Government
was visibly annoyed. The Central
Government then had to declare that
they would commandeer rice under
the Eessential Commodities Act. At
that time, the Kerala Government
said, “Anyway you are going there
to purchase and are taking rice under
the Essential Commod-ties Act. Either
you or the Andhra Government can
give us rice. ” These are the two
Governmentg that could have any
power there and command authority.
“Therefore, please purchase our
requirements and buy rice for us,
because the South Zone was mainly
meant for us. That was your policy
statement which you declared. There-
fore, purchase the rice, and we will
pay the price; not only the price but
the incidenta]l expenses also”. But
the Food Minister said “T am not a
purchaging agent”. What will havpen
to the prestige of the Central Gow-
ernment if he becomes a purchasing
agent? We were told that he wag not
a purchasing agent. We were asked
to go and purchase in the market
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What happened? In the Delta dis-
tricts, under this Essential Commo-
#ities Act by which the Central Gov-
sernment was permitted to comman-
deer rice, it was declared, and we
were told, that we ghould not buy at
more than the maximum permitted
controlled price, because there was a
law and nobody was permitted from
that area to purchase beyond the
maximum controlled price, The result
was we could not purchase at a price
above the maximum price, and there
was nobody to give us rice within the
cantrolled price, and the Kerala Gov-
ernment was not able to make any
purchase for geveral months. From
December, 1058 to February, 1959, the
Kerala Government, in spite of its
best efforts, could not purchase

Then the Government purchased,
with the help of the Andhra Govern-
ment, beyond the maximum control-
led price, and we had to pay higher
prices You will see that we went m
for the very ordinary type of rice,
but, nevertheless, we had to purchase
it at very h gh rates As against the
maximum controlled price of Rs 31
fixed for Kcrala, we had to pay
Rs 40, and for other varicties of rice
the price fixed was Rs 34, while we
had to pay Rs 41 That way the
Kcerala Government had to pay much
more The result was that scarcity
conditions came up 1n Kerala and the
fair-price shops broke down Our
people had to suffer a lot.

The question that I pose 1s this I
do not want to take away the prestige
of the Central Government I do not
want them to come mn as purchasing
agents But may I ask the Govern-
ment one or two questions® I am
sure they will take them up and ans-
wer them Very recently there was
a deal between the West Bengal Gov-
ernment and the Government of
Orissa, for the supply of rice What
happened? The Central Government
intervened. They said that they
would purchase from the Orissa Gov-
emment and supplv the rice to the
West Bengal Government at a price
lower than that which was agreed to

the two Governments. I ask

the Food Minister, with all . respect,
“What is this? Is thig the purchasing
agency or what?” So, it comes to this;
he will be a purchasing agent for
West Bengal but not for Kerala! Is
that the position? I would lke to
know the answer,

Again, from the Central Govern-
ment, during 1958-59, 32 lakh tons of
rice have been supplied to various
States. Why? If that is so, if the
task of feeding West Bengal 1s the
duty of the Central Government, if
the duty of feeding Calcutta s the
duty of the Central Government, what
is gomng to happen with regard to the
Kerala State, a State which 13 heavily
defict 1n food” I do not see any
reason why that facility should be
denied to us We only ask you to
leave the south zome undisturbed,
because you have said that this zone
was created to feed the Kerala State.
But you have purchased more than
2 lakh tons and exported 1t from there,
with the result that we are in a con-
dition which 1s not very enviable If
ths 1s allowed to go on, what will
happen? Kerala State will have to
purchase rice from elsewhere at lgh
prices, which will mean Rs 5 crores
everv vear, with the result that all
our development plans will collapse.
I do not know why recently move-
ment of paddv from Madras to Kerala
has been prohibited That has been
our traditional market Paddy used
to come to Palghat where it used to
be milled and distributed If that is
disallowed, it is something against the
vital interests of our people.

Shri Khimji (Kutch): I am tempt-
ed to break, as it were, my silence and
speak on the budget proppsals It is
because 1t hag come to me somewhat
forcefully that the ecritics of the
budget certainly and even some sup-
porters have tended to place empha-
sis on points which appear to my
mind to be not wvery relevant or
material Consequentlv. some of the
comments that have been made on
individual proposals, loa¢ their objec-
tivity, and in any case, are not quite
appropriate.
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In = planned economy like curs, the
yearly proposals put forward by the
Finance Minister of the year are
looked upon as forming part and
parcel of our broad programmes of
development. I should not like to go
mnto details of this general question of
economic development, nor weary, the
House w th too many figures; but, I
must underline the one fundamental
point, i.e. how our plans, however
imperfect they may be, are directed
to carry forward the country to new
economic frontiers If I may say so,
our planning partakes the character
of a historical evolution in the way
that people everywhere should long
for the way of better living standards,
individual liberty and justice and the
maintenance of such spiritual qualities
as our ancient traditions possess

14.33 hrs.

[Srrx MoHAMMED IMAM in the Chair]

In thig connection, I may refer to
the somewhat curious phenomenon
that characterises the arguments of
the cr tics and even of some support-
ers of the budget proposals On the
one hand it 1s argued almost vehe-
mently that the State should assume
newer and greater responsibilities to
improve the lot of the common man.
On the other, when Government
attempt to undertake these responsi-
bilities, even in a small way to begin
with, protests are voced. There is
the protest that Government should
not increase taxation of any kind,
direct or indirect. 1 for one cannot
imagine how Government can get
about doing things if they do not
reise the requiste resources. Then,
there is almost the common objection
that Government cannot do anything
well and therefore should not take up
anything upon itself. All these pro-
tests are in the context of the insis-
tent plea that Government should do
something more,

As T have“said, in the context of
plamied development of the country,

the budget of the Central Government
iz no longer a mere presentation of
the annual balance sheet of the Gov-
emment’s finances. It assumes »
pivotal significance in promoting the
progress of planned development of
the economy as a whole. This enlarg~
ed objective of budgetary policy, I
submit, must be prominently borne in
mind m attempt ng to assess its scope,
its main features and the effects of
the proposals embodied in it.

Right from the cormmencement of
the second Five Year Plan, the eco-
nomy showed evidence of stresses and
strains. A reappraisal of the resources
position resulted in the decision to
hmit the total outley on development
for the five year period to Rs. 4,500
crores The outlays in the first three
years are estimated at Rs. 2,488 crores,
leaving a balance of Rs 2,034 crores
to be incurred in the next two years.
The total plan outlay for the Centre
and the States for the year 1959-80
will amount to Rs 1,121 crores. The
main problem which confronts the
country 1s one of find ng the resources
to maintain the tempo of development
at any rate to the extent of the
revised targets

It is relevant in this’connection to
recall that a five year yicld of the
additional taxation measures adopted
in the three years of the second Plan
period works out to more than Rs 500
crores. Th s not only fully meets the
Plan target of Rs 450 crores. but also
fills in the uncovered gap of Rs 400
crores As pointed out in the Apprai-
sal and Prospects of the Second Plan,
even so all these tax efforts have not
provided resources for the Plan since
a large part of it hac been absorbed
bv other demands such as non-deve-
lopmental expenditure or develop=
mental expenditure outside the Plan.

There was, therefore, naturally
room for the public grievance that the
burdens thet the tax-payers had been
called upon to bear have not resulted
in the effective utilisation of the pro~
peeds. The first step, therefore om
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whicll attention had to be concentrat-
od was jn regard to remedial measures
i ensuring s strict check on non-
developmental expenditure. It 13 &
matter for satisfaction that this aspect
has rece ved promunent attention in
the hands of the Finance Minister and
he has given an assurance that strict
vigilance 13 being exercised in regard
to non-developmental expenditure

A broad review of the economic
situation 1n 1958-59 emphasises the
need for mobilisation of resources
both internal and external 1 for one
would hke to share the optimism
expressed by the Finance Minister that
we have passed through the most
difficult phase At the same time,
economic trends will have to be care-
fully watched and m my opinon, the
first and foremost concern should be
how to concentrate the nation's efforts
on increasing agricultural production
since that constitutes the king-pin of
our economy

A word about defit financing
Fortunately, Government know the
houts of deficit financing and the con-
sequences of ‘over-stepping’ It will
be sucidal, to say the least, to do
anything that will weaken the wvalue
of the rupee The rupec’s value must
be maintained Such mamntenance i1s
not merely for prestige purposes It
can easily become a matter of life and
death If the rupee depreciates and
prices shoot up, a position may deve-
lop, as it had developed n other
countries as you know, when several
distortions both of economic and social
chaeracter ensue It 1z a matter of
satisfaction that the Finance Minister
hag already shown his concern over
this aspect and I hope that every
effort will be made to see that defleit
financing 18 kept within the limits of
manageable proportion

As against this, the Government
had a guccessful! performance in the
sphere of public borrowing and ectual
_ loan receipts amounted to Rs 202
frores ag against the assumed loan of
Rs 145 crores. The expectations
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fultilled to the desired extent and I
believe various steps should be neces-
sary to intensify the drive for savings
in the coming year

The problem of resources, as I said
before, assumes a great significance un
a developing economy and as such all
possible efforts have to be made 10
mobilise the resources through taxa-
tion, economy n admumstrative
expenditure as also through loans and
savings The Finance Minister has
done well 1n not leaving the gap for
ihe commng year wholly uncovered
The Government have rightly recog-
nized the fact that with an integrated
taxation structure it hag been possible
to mobihise additional resources by
way of taxation in an mmpressive
manner He has also recognised the
need for deepening and broadening
the base of tax structure by resorting
to indirect taxation which 1s expected
to bring nearly Rs 20 crores out of
a total amount of Rs 23 35 crores

I will now, Sir, briefly refer to the
taxation proposals In the sphere of
direct taxation I welcome the removal
of wealth tax on compames and excess
dividend tax These are steps in the
right direction and wll certainly go
a great way in creating the necessary
chmate for develop ng and expansion
in the private sector The Finance
Minister has also emphasised the need
for 1mproving the adminstrative
machinery and simplifying the exist-
ing procedures and plugging the loop-
holes I have no doubt that by proper
steps m the nght direction, we should
be able to augment the revenues and
also have a wider coverage I also
welcome the increase in 4he mndivi-
dual wealth tax and the removal of
certain exemptions from the expen-
diture tax

However an important change in the
matter of direct taxation has been im
respect of the introduction of a new
system of taxation of cgmpany pro-
fits. While I welcome the attempt to
introduce a measure of simplicity i
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place of the existing system, which
is 'characterised by multiplicity of
Jevies on corporate undertakings, I
should like to urge upon the Finance
Minister to carefully examine the im-
plications of the change and the im-
pact of the same on the guantum of
taxation payable by the shareholders,
particularly the smaller ones. It will
2ls0 have to be seen that the effect
«f new proposals ensure that the ag-
.gregate quantum of taxation both in
the hands of the company and in the
hands of the shareholders on the
=ame income is not more than what it
4s at present. I would also plead that
the proposal be examined from the
point of view whether there will be
4an element of double taxation of the
same income at two different stages.
It that is so, it would naturally be
fair. 1 suggest that in respect of
profits which have already been sub-
jected to tax at a higher rate in the
bands of the company, the benefit of
the refund to the shareholders should
«<ontinue,

In respect of indirect taxation, I
geperally welcome the attempt to
broaden the base of tax structure so
as to spread the burden on as large a
section of the community as possible.
At the same time, I should like to
paint out that some of the increases,
covering as they do items of industrial
raw materials and articles of daily
consumption lke wvegetable products,
wrill inevitably have some impact on
price trends. Perhaps in the context of
the very limited scope for increase in
direct taxation such increase in in-
direct taxation was unavoidable for
covering a part at least of the pros-
pective revenue deficat. 1 would parti-
cularly like to draw the attention to
the increase in excise duty on diesel
oil as also the increase in duty on
‘motor tyres, which are likely to bear
heavily on road transport, and which
may have adverse effects on the deve-
Jopment ofsesuch transport. It may
also be considered whether the same
would be in keeping with the policy

%f Government, namely, to accelerate
the development of road transport in
*heeoun‘h'y. .

With these observations, I should
lke to state that the stresses and
8traing in the economy are likely to
Continue in the context of our grow-
Ing development requirements. But
We cannot slacken the tempo of deve-
Iopment, nor can we view the situa-
tion with any complacency. We will
Rave to make a determined effort to
March forward in the direction of the
Rreat task that we have undertaken

instilling a new consciousness in
Yo poople 2nd evoking enthuriesm in
“um,lothttweueabhtoﬂshtthc

lenge of poverty which faces the
Cbuntry and raise the standard of liv-
ihg of the teeming millions of our
Chuntry. .

Bhri P. R. Patel (Mehsana): I have
Toad the speech of the hon. Finance
Minister not once but twice. I read
it again only to see whether a kind
%ord, a sympathetic word, has come
ftom the Finance Minister to the agri=-
Culturists of the country. I do not find
8 gingle word. On the contrary, 1
found 1n his speech ofie thing. He
YWanted only the golden eggs and did
Dot think of feeding the hen. He
t4lked of more production, less pro-
d_l.lction and so on but he did not talk
8bout the conditions of the agricultu-
Tist and did not show or indicate any
%Ways or means to improve their con-
dition. On the contrary, I find from
his speech that he wanted to tax the
8griculturist a little bit more by in-
Creasing the excise duty on diesel oil.
I think that is not the way of fmprov-
ihg the conditions of the agriculturist
Or encouraging more production.

Some days back I read a
Pamphlet regarding agriculture in the
United Kingdom. There I found tha
the British Government has a plan to
®ncourage production, and the plan is
% help every farm, say, within 3-5
Years, up to about '£700 just for the

g
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farmer commumnty to keep them
downtrodden for all times, one way or
the other In the old days, in the
name of religion, in the name of so
many other things, exploitation was
done by the exploiter class of the
agricultural community Today also
the same process 1s there, but now the
new process 1= m the name of co-
operative farmung It 1s the concern
of the agnculturists I they find
that by co-operative farmung the)
gain more, they will ask for it. It
cannot be imposed from the top It
was only Hitler or Mussolim who
imposed things from above

An Hon ™ember Stalin

Shri P. R, Patel: Stalm too In
democracy matiers should come from
selow Let the agncultunsts think
among themselves and 1if they find
that co-operative farmung 1s good for
them, they will adopt it Why this
imposition and ramising of so much
difficulty? It seems in our country
there 1s a purohit class, a preceptor
¢lass who know one thing and that
of preaching, knowing nothing about
the conditions of those to whom the
preachung 1s done My submssion is,
let the farmers decide the matter and
those persons who are not farmers
may not indulge themselves in it or
may not trouble themselves in the
matter

So far as better production and
better farming are concerned, what is
needed® Co-operative farmung, whe-
ther it is good or bad, leave 1t aside
What is required is incentive price,
support of price The question is
388 LED—8

whether that 1 given, whe-
ther anything of that type
is given in this budget There s
type 13 gaven in this budget There 1s
nothing absolutely What requires to

be done 1s not done Something else
1s done
There are modern achievements

here and there The most 1mportant
thing, the most valuable 1thing s
democracy and democratic principles
We are wedded to democracy The
Preamble to our Constitution says that
ours 1s & democratic Republic The
words of the Constitution give demo-
cracy If we judge from that, I have
read the Chinese Constitution, I have
read the Russian Constitution, they
are more democratic 1n  words than
our Constitution What 18 requred 1s
spirit of democracy underlying the
Constitution If that 1s not observed,
I think we cannot keep our democracy
healthy Today I feel that our demo
cracy 15 m danger Undemocratic acts
are done under the cover of demo-
cracy I will just narrate one thing
A pamphlet has been arculatedq by
this office and that 15 Development of
Agricultural Marketing There I find,
regulated market worked on democra-
tic principles Everywhere we use
the word democracy and democratic
principles But, 1n practice, we do it
otherwise In my constituency a
market 18 set up Those persons who
were defeated in the last general
election, those persons who were de-
feated in the general election of 1851,
those persons who were defeated 1n
the Local board elections, they have
been nomuinated in this Market com-
muttee All those persons who were
elected with the support of the people
were let of Those who supported the
other side who were defeated, have
been included and the Chauman is
a nonunated one 1 ask where 1s
democracy If in practice at the wil-
lage level, at the district level, we do
not follow democratic methods, how
are we going to survive democracy®
Will democracy survive because of
Parliament and legislaturs® I say, no
It has its roots in the villages. At the
village level, at the district level, if
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we have democracy in working, then
our democracy would be strong, and
healthy. I would submit that this ex-
periment in marketing is done to
benefit the agriculturists. Thosa per-
sons who do business, who do not do
agriculture, are put on this board, in
this nomination list. Those persons
who are despised by the people, who
are not supported by the people, are
‘ut in the committee. How are you
going to get co-operation? Our Prime
Minister often says that people must
come forward and give co-operation in
nation-building work. Does he want
co-operation? I think he wants sub-
ardinatian. ta the Coungresa ygartg.
Nothing else. In thig country, it sub-
ordination goes on like this, I think,—
Shri M. R Masani may say that there
will be civil war and bloodshed, he
may be afraid to say that—I say
there will be bloodshed, there will be
civil war in this country if one party
tries to subordinate the rest of the
poonle

The Congress got less than 50 per
cent of the votes If co-operation 15
required, co-operation could be got at
an egual level and not in a superior
or subordinate level. In my district
there are Development boards

The Depuly-Minister of Pood and
Agricalture (Shrl A. M. Thomas):
How much percentage of votes did
the hon Member's party get?

Shri P R, Patel: My party got
much more in my district. I am tel-
ling you at the district level. Not a
single candidate was successful on
their side ,

,The Minister of Finance (8hm
Morarjl Desal): One was

Shri P B. Patel: Not one.
Shri Morarji Desal: One was.

Shrl P. B. Patel: That one was
given over fo Banaskantha.

Shri Morarfl Desal: After that.

Shri P. B. Patel: He was sucesssful
by 1000 votes more. At least I am
talking of democracy. If we want
democracy in this country,....

Shri Morarjl Desai: May I know If
the Development Boards are the crea-
tion of the Central Government?

Shri P. R. Patel: Yes, Sir, I tell you.

Mr. Chairman: The State Davel
ment Boards are the creation of
State Governments

Shri P. R. Patel: I submit, we are
giving development funds to the State
anl ‘tne Sulve Udiuses Inis Tund {nrougn
the Development boards. It is the
concern of this House when we give
the money.

Mr. Chairman: Please proceed.

Shri P. B. Patel: I put a question
some days back in this House whether
this Government is aware that money
18 <pent only through the Congress
group and out of thig money, salaries,
honoraria are paid to the Vice-Pre-
sidents and Secretaries who are with-
out exception Congress people. The
Government rephed that the Govern-
ment has no information. I fail to
understand how this Government,
giving money, lakhs and crores of
¢upeces, would come forward and say
that thus Government has no nforma-
pion. If a businessman is running a
shop, if his money is running that
¢hop, could the manager say, I have
a0 information where the money goes,
now the money is spent? My suo-
ygussion is, in these Development
poards, whatever nomination is done,
jt is done from the Congress people
For instance, the secretaries; they are
pominated invariably from the office
pearers of the District Congress Com-
mittee. The money is spent through
them for the development of the vil-
1ages. People have to go to them and
stek their pleasure, Is St the way of
getting co-operation, I ask? Is it
democratic to constitute these deve-
1opment boards this way?
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tution? Is it not that the spirit of our
Constitution is democratic* If we say
that ours is a democratic Constitu-
tion, at the district level, at the vil-
lage level, whatever bodies are creat-
ed, they should be democratic and 1t
will be the duty of this Government
to see that the spirit of democracy is
carried out in all bodies that are
created by the States and others

In the end I would like to say a
word, and I would not take more
time

Some days back in the Bombay
Assembly

15 hre

3

Mr Chairman: The Bombay As-
sembly will take care of itself I
fhink

Shri P. R. Patel: In the Bombay
Assembly, Shn Brijjlal Biyani spoke
out expressing the sentiments of
Vidarbha and he asked for the crea-
tion of four States out of Bombay
State He expressed the feelings of
the people of Vidarbha Here also,
some days back, the hon Member,
Dr. Aney, gave vent to the feelings
of the people of Vidarbha, guardedly
no doubt, but he also said, it appears

s not a proper representation of
Dr. Aney. What he said was that if
Bombay broken then

Shri P. R. Patel: It 15 for Dr. Aney
to speak. He is sitting there. Don't
worry Pleading his case.

Shri Morarji Desai: No question of
pleading.

Mr. Chairman: Dr Aney does not
contradict it

Shri P. BR. Patel: So, my submismon
1s this, that the people of Gujarat are
not happy, the people of Maharashtra
are not happy, the people of Vidarbha
are not happy, and the people of
Bombay also are not happy

Shri Morarjl Desal Some people

shri P R Patel: Well, some, more,
less. After all, the feelings are there
And if the Congress is not financed
so much, i1t would not be in power;1
think in the last election they would
not have been able to get the result
that they got

Howevel, 1 submit one thing, and
that too to the hon Finance Mimstar
hecause he 1s responsible for all these
things, that he should consider the
matter and see that the feelings of
the people are respected. It 15 a0
good keeping the fire birning Well,
you must some day put an end to this
fire, and I request humn just to consider
the matter and do something in the
matter.

Mr. Chairman: Shri1 Prabhu Narayan
Singh He 1s not here?

Shri P. N Singh (Chandauli). [ am
sorry I was a little confused as to
whether you had called m¥ name or
if it was some Member from that side

aagfa W, wwAm o wh
N e AA 2eui-to
sguqd w2 & gwd weE fen
¢, @ @ Re® o & q@ 2 W
el Rymwagswdanfe
freww ®F w17 AR Al A T2 W
T g fen IR 7 FwT AR
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Shri Eamalnayan Bajaj (Wardha):
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Shrimati Manjula Devi (Goalpara)
Mr. Chairman, I am rather confused
how within the few minutes allotted
to me, 1 shall be able to cover the
various points that I would like to
raise, because they are points of posm-
tive approach. But I shall try to do
my best, and if I fail, I crave your
indulgence

1 am glad that the hon Finance
Minister has hit upon a more realis-
tic approach in the presentation of
the Budget than in the case of the
previous Budget. The Budget has a
sober note, and he has tried to make
a compromise of the idealistic with
the practical

1 am glad that the Second Plan
hns achieved a few targets specislly
in the industrial ficld The three
iteel plants are monuments of success
in our endeavour for industrial deve-
lopment I do hope that we will make
the fullest utilisation of these plants
~o that the expenditure on foreign
exchange will be justified

| am glad there 15 a trend to en-
courage industry Taxation is not
an end 10 itself, but production 1s the
main aum of our plans The aboh-
uion of the wealth tax and the excess
dividend tax is most welcome, because
we must industnalise our country
According to the revised procedure,
dividends shall be declared alter
deduction of income-tax and super-
tax These dividends will again be
taxed mn the hands ¢t the share-
holders which will mean double
taxaion Now the very purpose for
which the wealth tax and excess
dividend tax are abolished 15 defeated
it tht tax on dividends is not aboli-
shed So ) request the hon. Minister

to consider this aspect of the ques-
tion,

Till India's industrialisation reaches
a mature point, both the private and
the public sectors should go hand
in hand in the industrialisation of the
country. So we should encourage
both the sectors. Small-scale indus-
try should be given priority in the
Third Plan, as it involves no large
mnvestment of foreign capital and the

production period will be much
quicker
As regards indirect taxation, I

think the tax on diesel oil should be
abolished. Diesel oil is used for far-
ming and agricultural development
So the tax will hamper the growth
of production As food production is
the main theme of the Third Plan, I
do hope that due consideration will
be given to this aspect The types
of tractors, trailers and also buses
should be exempt from tax as in the
case of types of cycles, as these touch
the common man

The Third Plan, as 1 said, should
concentratc more on agricultural
development So there should be an
intensive drive through service co-
operatives with the help of gram
panchayats, development blocks and
other organmisations When ] speak of
co-operatives, they should, in the first
place, only concern themselves with
the pooling of manpower and imple-
ments Consolidation of holdings and
pooling of land should be only per-
suasive and permissive, 1t should not
be under compulsion or coercion To
instil confidence and a sense of
security, we cannot use coercion or
compulsion Infringing on proprietary
rights of small landholders will also
cause frustration, mental fevolt and
desperate despondency So when we
study the psychology of the man of
the soil, we have to understand his
pont of view a= well

There 15 a system 1in Assam where
co-operative farming is done. The
village groups itself and they do the
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joint farming without infringing om
the proprietary rights of the land-
holders. They pool their implements
and manpower. On the day on which
the joint farming is done, the parti-
cular member has to feed the entire
group. So it actually becomes eco-
nomically feasible, and it also helps
the co-operative spirit. Our approach
to co-operation should be on that
line. Our concentration should be
more on the productive aspect than
on the distributive side. Production
is the most important factor in our
plans and we must concentrate on
that.

1 do admit that there should be
social and economic revolutions. But
the practical side and the idealistic
approach should be balanced. The
peactical sympathetic approach should
be there, instead of the emotional,
impatient idealism. Rational outlock
and understanding of human psycho-
logy must be there to dispel fear

As regards land ceilings, I do admit
that we must have ceilings. But
these should be so framed that
mechanised cultivation with modern
method for increased production
should be economically feasible. If
we take statistics of US.A. we find
that unless economically feasible,
mechanised farming is not possible.
Individual initiative should not be
curbed by indifferent official arrogan-
oe and ineffective obscurity as exis-
tent in the present development
blocks. When co-operatives are form-
ed, the officials should not function as
it they are a separate entity by them-
selves; they should act in a spirit of
service to othe common man. 1 hope
that in the development blocks the
same spirit would be available

I have been thinking for a consi-
derable time about the growing
necessity of India’s development, At
every ‘step, we are confronted with
foreign exchange difficulties. I have
racked my ‘brain thinking hard to
find out how we could meet this

54¢3

growing necessity, this unavoidable
necessity, of metthlc foreign m
dificulties. After studying

aspects of this matter, I hwt come
to the conclusion that the quickest
investment on quickest response
would be on shipping, because the
moment a ship is put to sea, she will
start earning foreign exchange.

Now, the present position is this. I
am not talking about shipping but
about foreign exchange difficulties
and so I have to elaborate on this
point. Fifty per cent of the incoming
and oufgoing cargo of mdian trade f&
shared by the foreign shipping as
well. If this is to be assigned to
national shipping, then, we can easily
earn the required foreign exchange.

For instance, in U.S. and Egypt, 50
per cent of ‘h~ national trade is
reserved exclusively for US. ship-
ping and in Egypt, the ships carrying
the Egyptian flag do carry most of
the trade excluding foreign shipping.
If such reservations are made for our
national shipping alse, I am sure the
present foreign exchange difficulties
would be lessened.

The tramp vessels carrying goods
to India having one way demands,
accept low rates of freights to cut
the losses on the return journey with
cmpty bottoms. Because they take
such low rates the rates of Indian
shipping seem to be a little high. But
gein in reduction of freight on
foreign vessels is heavily lost in
foreign exchange. Indian shipping,
though 10 to 15 per cent higher than
foreign shipping freight brings gain
to India in the form of foreign ex-
change. So, 60 per cent of the
national trading emanating and termi-
nating in India should be reserved
for Indian shipping only. Foreign
loans that are coming to India in-
clude freight charges in foreign
currency. If India offers to separate
the freight charges and to cmrTy
carge by Indian vessels, the freight
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We can do this reservattion of 30

through legislation Thus, we can
save the much-needed foreign ex-
change Foreign exchange being the
keynote of our Plan, Indian shipping
should be included, I think, m the
hard core of the Third Five Year
Plan for essing the foreign exchange
difficulties Ten crores of Indian
shipping earnings if mvested in ship-
ping alone, adding to 1ts tonnage,
will earn more and more foreign ex-
change

With regard to sociei welfare I am
not going into the details because
the ume 1s limuted I think that the
woordination of all social  welfare
under one department 1s essential
Effective drive for social welfare by
non-Government agency with Gov-
crnment cooperation should take
place. There should also be com-
pulsory education up to the lower
primary standard Unless this is
done, raising of the standard of the
Indian population cannot be achieved

I am glad that there 1s reduction
in Defence US should not go on
having one mulitary pact after the
other with countries which have ad-
verse repercussions on the Indan
Budget Reduction in Defence 18 n
indication in itself of India’s good in-
tentions of peaceful co-existence and
friendly approach Pakistan need not
entertain any fears of Indian agres-
sion when India adheres strictly to the
principle of non-viclence 1 think
Pakistan would do well to remember
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that she is an offspring of India. As
such, India has the welfare of
people of Pakistan at heart. That
why India is putting up with
childish pranks of thus young na
with forbearance 1 do not
stand what reason 1s there fo
to enter into bilateral Defence pact
with Pakistan

shiele

Mr. Chairman: I am sorry the hon.
Member has to conclude

Shrimati Manjuia Devi: I will come
to the end, Sar Long-term aid to
India by Western Powers 15 as much
a necessity to US for self-preserva-

tion and defence agamst aggression.
US should think twice before enter-
ing nto military pacts Military pacts
are sulcidal, setting up one natwon
against another 1s self-anmhilation
It 18 foolish to provide a spark for
world destruction But India stands
firm on the moral strength of non-

violence, unflinching, friendly to all,
but yielding to none

st siATeaw Tw(TTEN)  wE-
qfa #gEq, & Gy ATqw fawr wAy
#ERT & a9z ww & wfww awr &
q€ FAT F | IET 9 9 T
smat WYX W 4g Favarsy e fear &
fis arE O @ sfemen § w7
T O W@y S § o@rd
wq gaear 3 § W O wfemar
AT A @, 9w wfEAmar s
R W g g W o §
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fegem it wiwsw s wiv =
T & 9% ¥ WY ARl ® g§s
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ot Ty wY @ ot ST A §
TTETL A T WY AR it
w3 ¥t q Ff o oy 3w PeAr



Sgo5  General Budget—  MARCH 10, 1980

[sfr Srmeraer wrw)
o W T & wigfr f o, S
r w0v wlw frewg w7 fomr @
fe fdy gwadfa roer WY g0 s
¥ faqr forw e & farer o s
grft, 59 faw ® g wod w97 wfs-
MWt FIT HOE qRAT WU A, A
| g &7 1 3w § B
I w R s wwm
A § A HO ¥ R Y e
Iofeqe §1@ & @ 37 wTwETAY W
i sE IR R T Qg g

g & Aty wew e W
fd ¥ s dwie g qufrdw
foar §, fer W & st Hfiwm oY
AW e dww gl 1 e &
A g, AR WA ¥ fr
e frg s & sfafafe §, a9 g=a
o oft ar ¢, sawt wfemvay ¥ of
ofes §, safraaT® wor a% feaan
g gw g, o W A g
i qxagar 2 e wfasy & wn &,
Ew A e am w aelt T
A g, 7 get Pl gF IAWT AW
senwfgg | wdawr @@ gufe
FOF! ¥ Fwar F v wefedy F A €
ANT IJAH ITANT HY A N § I T
oY wS a1 72 &, gW & Wt duwt W
o v @ § 1 e 9 gw IR AN
T Rharwamsfe
e frard, o & Fr0 g Ao
e wf TR guRes e
whie FX #X oG ¥ &wh w1 O
PTG R, 5T oft ot aar &
Hafafody ¥wg § gu 3§ @ §
fewrcmits® it ot ¢ oy o
W W & T 2, W A ) Ae
o 7 weg ¥ ¢, ag @ dwew e
AW & SEW! EHIOIAT S9N ST g,
Wi ot sferat o g fed faor
wri vl & W o ¥ v F woe

gy woft gAY a iy el
W g § & gt g, vy iy oite
ax wufy ofr cforgrer forer wrier oY Wi
w3t fr st wr Y wfieere Ry
WO & O oY JUR WY T § T
AW & gak faers o w e ¥
W w T gy afer ol ww
firar forer & wfaen & awfar gy et },
forerd e w1 whrsy Isow g wwer
afag R @ aa ¥ fe S it
¥ g Swhrar gzl @, fer ofr
Tn 2wt wrAmd TR

wTafa AgiaT, wHE R | fammew
7 wg %7, gfv awg ww §, & v Y
v wEm fE v amw ¥ ga
faw 7Y & e S oA Fug WY
g ag Nt Xear wf@d fo e &
foag W g W A s wit &
T €, & AW T TN @ ¥ fger
FA A W gy o gt &
AT A Y F-wonet F 0% qw qfz.
T 91 w1 99 e g e e gw
sy 4 @mra fa § Wi ag W e
#r ok o fr &9 ¥ wfuw & wfew oo
qr &I I 20 faFE F w0 W g
w@ET agr AW @ oA 9 wiiew
faqwar &, IEwy ft #@ oww w4
77 ara & § fr 7R eewdw o
g & s gun a1, Ik A frew
aq 2w s, dew dw A, fre
dew oo, owgdfrar & s
MR s g rdwd
N wifes faawan § oy fawwan wédt
T8 & 1 wgA & faw &1 g g o fe
Fapm e i g R W &
=< A1 wiew fawrn § wy ol
afen ot dar &l & @ o g
ot aff s & Freer o 9
o wmar W & e St & el



<407 Generpl Budget— PHALGUNA 19, 1880 (SAKA) General Discussion 5408

ey gty wft g & 1 wom oy wft
o twd € fi oy woft i § § oY ol
oy @y @ & i o e & & i i
sSsorg

ot e (qERT—ta—
wgfen wnfaat) - dicr@a A

ot siroaw o wafwe & wgar
g ¢ o v ) w1 Y § 3@ wrew
# sfe samatfros om §—elt T
g WP W AT §, AW € arET
1 Y W —Fs gw =% fr g3 W
ww wegn ¥@ § dfew W ardr
e oy & 5 ST g wgHE w1 AR A
o waw 6 g asg s wT T §

Ar & ag sgn wgw § f§ wav
wg %t dv@ MY § W W@ §
v g s §, dv dm ¥ afy v
g o vewtw § g w@E avag
e frr & fs v dv) @ dqtew
angz gw T §, WE W &
qrar T A A dar @i Afew
Tl e o e ¢ e dw A o
st &Y T § aE = PN & WY
gt ag A A far g w
4 & W & 1w A & g aTee
wE ¥ fav av W Tae dw
wTd I AR W WhE. ™
IAH AGTT WA § I ALY § AT
g% ¥ q awg A § wafo ¥ o
) qa1 wwar g f& N7 @ dvw
wifgd, ¥ a1 T s wfgd o o
1 w9 /Ay arfew, €19 a1 wfew
wifer Wi qg ara wEF O g7 B @
e far wafe faw fadas o
anw wen gvn o vefee v awm
& Y= o wEn T e s e
7 g & e N Y § ow Y @
qrr & fey woay fads st gy ot 2w
# wifew frewrar § g o 8 1 A
i vt wnfig 1« gaTTr dw sy ¥

§ o< gart u F wfwsac @ rhw § 1
i & wrva § fis oy e iy ¥ wly
arft & dur it foar arir ow @
wr v fawre 7l Y awer & ) W WY
0% & 7w wieh &Y wfyw & wfew
am s gl s wR &
fore wg@ & aY sTawT a7 T ofY W
71 ar g s Iewt sAw fau vifex
o | ¥fem o Ty wroh @
f& & Thw &1 iy g Wk & @l
2 ¥ 7§ 5w arely sam ey
T TN, A IO W § gy faww
A &% & w7 g & wfge fs aver
A v A A ¢ SEer Sgwm
grar § o ATq & A N TR A &
a7 §, I I W faw g A
AT AT ] A A g~ A § g
fear 3 @ WY Ia @ mraey frer
2 foeenr frrerr e 1 wTed 4o S,
fem 37 v 1 A AdrT 8, 0 e
? ® Iw TEwAEE AR R

7T 97 qFA A AT FTE WY
FATRTA T Y ot Sl & gra 7 &
& HE gga B AT w@ § fe
FHET 7 yya fagrw & @@ A
fegama & s & Wk IRy smEr
78 T wr g W% W A e
ST A S & a1 g N A A E
g 9 PR F fm ol
RERT WY WM FTN ArEaT g v
IFA I T ¥ AW qw
wME § TR T oo YT F AT
# Wy gy anfed fr remw 3@
Y & | IJET AT AR T qwR g
# vow fadtw o w7ar ¢ oo ofew @
A W A S ¢ foamee
v fww W tifes @ W
wrewre & fear § Sfer ow o ¥
wreran g Aver Fawd § e rrew-



S99  General Budget— MARCH 10, 1000  Oeners) Discussion 5470

[ e T

v wr fenrdiz, dvy dww w1 feardile,
free dww wr fondife, ST ww W W
Ehfex wft § w8, ag Freedy v
o gt & | 7 ary Tl § e gw w1
wiw qeare w3 O § fe v 1T
wiw w1 afor oy §R wer § fe
oy famfd 8t i Sfew aw fawfon
w vt €@ & fag s g
il & A § @ ik adfon Wt
fioa aeaT &, wiw dR W OAT &
T@ wATEw |

e qghew, o egT AT F
T A R WA mEndwm W g
ag 39 o T ¢ 1 whre il e e
WA AN E DG o A e Ay
w1 3T o R O gy WA
s frafm i fA o=
o @ &, T A IR 99 ¥
W@ § | T @ A AT HET TR
&1 %7 § W I & A7 WO gAwnde
TN RN s § @t 39w
WETAT AT AT § | FET qgw A
W W 7 w971 e pewdw W
MEag vy Tz W1 wH W
fieqr ey wfge 1 & A v wifeww @
a1 fif w1 AT aw AT € At IR
wgy f @ & oY Y wgy v dwr @y mn
Qar, fie ww, owedfewt 3w, &ew
gt g iAW AR
WX 37 F oot st & amwn @

- ol § wf @R A e wewde
vy sfaed & arar wfgd 911 e
deq dww § wwEd §f R T @, fre
tmuRimtmt AN §
TR G QN Y YW § W
ot fowrar 7Y &, 5w & A Ig T
fis warwdwe vy siftvorer gY oy wfee
wHEaly | o o o gew
Fu & DA w17 w9 AW Yo Anfge

twell g ol & ferd v ks Wi
oy WY oo arfere ot Forerly wifg )

} qw o s g o & ey
9T TR WY HAT WAy 1 g oy o
WA 3 § e wra wrware few
Tou d § o el F o fiewrr
e g & & femr & fawre € 7 frdt
BW RO 9T § W & w0 we
soryAeRas ah &, dur W L,
sfer gara awar st oRfea afr
o 1 ¥ 3 e wfaffe @ g A
wgaT x f 3w Qe 3y odey ) Arfer
7T & 7 wg W g fr fow e
¥ gt ¥ F yuer € @ &, v
™ @ ¢ I A ¥ W F o mfaw
fewrer § e o wfd . g
WA I T d
Wi aga Tl oo gW A faww &
s & fadt o @ @ s o w1
iAW I P & fx
et gt s gg =
¥a xfaew & frmm s g e grife
CFFTA® §% § GORTE 98 T oY
g & e w1 PN § e s g
AT (AT CARHC g Wi IW
1 §TH AT 8 T g FE g
Aot & T vATEHe yoT Wi 3w W
sfoew ag &, fecfraent ok &
arerdt @y & e vReSiT g,
sov W file  qwadfa qomm &,
I6 %1 N sfaws § 78 a0 AT ¥
feclt & 3w Ay wray fore fis wray
wifgd ar | Tawr s wfewre g9
9% Y NN & Frg & YT v AT W
A W AT ., Iy g wfs-
areal WY AWY go um A w9 AR
£ qwar g

Ay@ gy g qw X
1 i & owefem dwr gk



5411 Generat Budges— PHALGUNA 19, 1880 (SAKA) General Discussion g 412

ox o ww w7 e wie qed Rt
oxr ot wore + Redelt spar o s
70 dwwdix Sy ¥ fad § ag o
g TR ¥ g 7 aren §, e
oW %7 3 wrare § 3% o Ayl wgraer
Aw aw qu A & Wil w
faowa & & oF & i s g g
o o wow qyadfy gieer oY
a7 quadfa AoET ot o e
fora o <y w77 g @ 4 o arfan
af gwT | T A A gY way Afew
e U sfowes 7@ frar 1 areE
W ¥ f5 v *fee AT
w4 ¥ fawfan & garfas @R T
wreofen qEde w1 9T @E & fag
=77 w5 w79 fear 8, & ¥@ w7 adw
T § W G T awrg FT 7
e 2w A war ® wofw & el
fags 1.1 @ gETm R
W o fem § g od
T g Rl ds e ds
qX gvere W ff frer s 2R @
T AT TH L A A A afy
¥ fad fam fam ® oo @it 2
T} FAW voo FAT To ¥ § B
voo T To &I ATA ¥ A TF qAH
v §fod, vs ar qar @) w303 & W
T Y agrEaT § AT A ¥ ) xwfew
# a7 &1 wmgar g 5 s o o W
s § faard wife w1 ag @t w2, 3few
[gE ¥ A ¥ o am T
=t % ford wvay fors | woft o g s |
¥ T qQ ST & 919 T8 w7
@R §) e &% oy foy & 3=
wmaggsa e
W AP ARfRT waw § ) vt
w2 &% Wi ford &% 9 A w oA
Ft wifow o wrfad fo oy & oy
&Rt § fag  foesk s o e @
gRImdwE gy & faq waw
IE | goere, Frag v o B2

v @t @ s Wi & arfe
frdrr oy GrorTT & W WK veo
mﬁoﬂﬂﬁ“%’ﬂ Yoo §UT
%o ¥T XN &Y §T & 1A 1 ¥W ¥ I
ot qyar W wF F w7 g

W U ¥ @rw & w9 qg fawr
yoe s g e af am ar Sty
& e fa¥ &Y & 9 w1 aadw v,
deTam M aTT R U FA ¥
fa grscANimanar RIS
R FTAT F | ¥W F AT § q0 4@
M s agar g fF oy wa
<t qifed ff doq 3w, owdfeYe
&, fuwe &m wifg fos Y 8w §,
A FRT § RN &5 YA FAT
sfmsreRwmEFfmaAasesn
W@ W A AwTA AN I e R
W@ W

Shri P. K. Deo (Kalahandi) Mr
Chairman, Sir, after the brilhant ex-
position by various Members of this
House on the maiden performance of
our Finance Minister, I do not like to
describe my reaction on the various
aspects of the Budget, but I would
like to pmpoint my observations to
certain aspects of the Budget

The Budget envisages a defiat of
Rs 81 67 crores on the revenue
account, which 1s estimated to be re-
duced to Rs 67 53 crores by néw
taxation proposals which are supposed
to yield Rs 23 35 crores, and the
overall budgetary deflcit 15 estimated
to be reduced from Rs 245 crores to
Rs 222 crores .

Sir, we have been advised to tighten
our belts and to bring about more
productiton We have also been ad-
vised, at the same tme, to effect
greater saving The Mnisters and
planners have been continuously
appealing to the people {o have more
savings and to invest in the Gcvern-
ment securities <But I am very sorry
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to remark that they are not con-
scious of the fact that saving in the
Government expenditure also goes
towards adding our resources. IDdes-
pite the official profession we find
that no serious attempt has been
made with determination to curtail
the various items of expenditure,
where there is ample scope. There
will be no two opinions that if we go
on scrutinising the various items of
expenditure of the Government there
1s sufficient scope for saving

Coming to the defence part of our
expenditure, defence takes up a huge
slice of revenue—that is, Rs. 24288
crores. Even though it is estimated
that :n the coming year it wouid be
less by about Rs 2418 crores than
in the current year I cannot under-
stand what use we can have with the
cruisers, Of. course we have to buy
Canberra bombers to face the arma-
ments supplied to Pakistan Ly the
western countries. Sometime back
at a very high price we purchased
the aircraft carrier. It has to b2 re
conditioned and in 1961 the aircraft
carrier would be in commission. By
then I think it would be out of date
be:se war technique has been
¢h i7ing from year to year In this
armument race, we are not racing
with Pakistan; as a matter of fact,
we are racing with the United States
of America, because by the latest
Pakistan-America bilateral muilitary
pact they are supposed to supply
Pakistan with all the latest ammuni-
tions, and they get their arms supply
free. For every purchase of arms
and ammunitions we have to pay
through oyr nose and the poor tax-
payer has to foot the bill Instead
of draining our much needed re-
sources to such an extent for pur-
poses of defence, why not spend some
amount in edueating the world public
opinion in favour of the ideals for
which we stand?

Sir, we have got an eminent per-
sonality in Prime Minister and an
eminent personality. in our Vice Pre-
sident, ‘who could tour round different

parts of the world and mould public

of the
on in this country. I feel that what-
ever misunderstanding exists now

they have closer contacts with foreign
powers

Regarding civil expenditure, it is
wdimatoel ‘o unmomh o 20, 55 vromes
in the coming year—that is, an in-
crease of Rs. 75.32 crores The ex-
penditure on administrative services
has shown an estimated rise of Rs, 2.5
crores, on developmental and social
services Rs 23 crores, Rs 17 crores
on community projects and Rs. 5.50
crores on the welfare of Scheduled
Tribes and other Backward Classes.
Considering the colossal expenditure
mn the community projects, we find
that the result has becn most insignifi-
cant This has been admitted by our
Prime Minister sometime back The
large irrigation projects do not have
the desired effect on the production
side, rather it created problems due
to submersion of large areas and
rehabilitation of those displaced per-
sons. In spite of these large irriga-
tion schemes, hardly we have been
able to cover 20 per cent of our cul-
turable lands under irrigation and
more than B0 per cent is still left to
the vagaries of the monsoon

I beg to submut, Sir, that instead
of these giant projects we can con-
centrate on small and medium scale
irrigation projects by which we can
bring more land wunder irrigation
more quickly and at lesser cdst
In the various State enterprises we
find a growing tendency of the bure-
aucratic oligarchy and that should
be stopped. Unless that is done all
our ideals of nationalisation in the
country would be frustrated,
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The budget includes a total pro-
vision of Rs. 843 crores for imple-
menting the Sccond Five Year Plan.
Rs. 150 crores has been provided in
the revenue budget and Rs, 683
crores in the capital budget Besides,
the Railways would be spending
Rs. 30 crores and the various State
Governments would be aspending
Rs. 230 crores. In spite of the large
expenditure under this head m the
past and in the coming year we find
that the continual deterioration in
unemployment situation has not been
checked The problem of educated
unemployment in the urban and the
rural sectors has been very acute

For our labour force, it 1s estimated
that therc will be an increase of two
million persons every year Lastly,
the under-employed in  agriculture
and houzehold should get increased
work opportunities 1n order to fully
utilise our colossal manpower Our
jomt farnuly system, which, at one
tume, provided to some extent, a
measure of social securilty aganst
unemployment has been in the pro-
regs of disintegration Sir, with the
spread of education, land reform and
natural desire on the part of the
vouth for independent means of
hvelihood, there is a tendency towards
wweking more wage employment

Sir, even though it 15 difficult to
assess the magnitude of the problem
of unemployment due to insufficient
data, the National Sample Survey
made a preliminary survey of the
urban unemployment and estimated it
to be of the order of 2.24 million in
1034 By now that figure might have
increased, and it might have reached
three million.

Regarding the rural unemployment
figures, some attempt has been made
by the State Governments to have
a sample survey. I do not think the
‘atisties are very reliable, but the
Agricultural Lebour Enquiry Com-
Tittee sometime back estimated our

rural unemployment figure to be of
the order of 2.8 milllons.

Sir, the need to increase the scope
for employment of labour in lieu of
machinery is an aspect to be borne
in mind, but at the same time we
cannot think of putting a stop to our
expanding industrialisation pro-
grammes I am afraid there is lack of
clear thinking somewhere. We speak
of establishing big textile mulls, and,
at the same time, we carry on and
we push through our ambar charkha
progtummes We talk of ceiling on
land on private individual holding
We give encouragement for mecha-
nised large scale farming and give
loans to individuals for tractors. I feel
that even at the planning level there
1s lack of clear thinking So far as
this question 1s concerned, there
should be a synthesis between collee-
tivisation and giving scope to the
individuals to grow

We expect that in the Second Plan
period the additional employment
that would be generated would be to
the tune of 80 lakhs But, Sir, even
though we mie wn the third year of
the Plan, I don’t think our unemploy-
ment problem has been  arrested
Taking into account the regional as-
pect of the unemployment problem,
the Planmig Commussion suggested
that regional distribution of employ-
ment opportunities should be spread
throughout the country There are
areas where there is acute and chro-
nic unemployment like Orissa, where
the average annual per capita mmcome
18 only Rs. 75 as against the national
figure of Rs. 280. 1 think that the
intention of the Planning Commission
18 to give top priority for the location
of big industry in those areas; and,
naturaily, that prompted the Central
Government to put up itsfirst steel
plant 1n the public sector at Rourkela in
the Orissa State. What is the result?
Although thirty-six thousand persons
are enrolled in the local employment
exchanges there, hardly is the em-
ployment exchange ever ® consulted
when any appointment is made by
the local administration. Out of

L]
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{Shri P. K. Deo]

13,000 displaced persons, mostly
Adivasis, only T0 have heen appointed
in permanent jobs and very few in
temporary jobs

Mr. Chalrman: The hon. Member
may conclude.

Bhri P. K. Deo: 1 want some more
time. Nobody has spoken from my
group

Mr. Chairman: Only one has spo-
ken from his group

Shri P. K. Deo: My remarks may
appear to be parochial; but this
problem is a human problem. So, I
would like to draw the attention of
the Finance Minister to this ques-
tion

After the completion of the First
Five Year Plan, it is estimated that
national income rose by eighteen per
cent. 1 do not know by what per-
centage the index prices of foodstuffs
and other necessaries of life did rise
1 do not believe in the jugglery of
statistics, but I feel this, namely that
the man in the street should be
benefited Abnormal rise in the mat-
ter of foodstuffs has made it very
difficult for the common man in the
street. It is becoming more difficult
for the man in the street to make both
ends meet

Caoming to borrowing 1t is noticed
that the value of helping democratic
India is beginming to be understood
fairly well by the foreign countries.
By the end of the Second Plan, our
foreign loan would be to the tune of
Rs. 1,500 grores for which our annual
repayment will be 140 crores,

1 would like to know i our Gov-
ernment are conscious of this fact. It
remainds me of the saying of Charbak:

qrsfiieqe MY w7 v O fag

‘The meanigg 15: So lang as you lve,
have a good time even by
loans,

Because,
weli qaer e qICRT e

The meaning is: After you die, what
15 the guarantee that you will be
again re-born. Now, this is incon-
sistent with Government because
Government 1s not an individual
They have to see to posterity and the
future generation and their welfare.

Mr Chairman: He has to conclude

Shri P. K. Deo: In this connection,
1 would request that the Government
should carefully consider our capacity
for repayment of our loans. Now, our
outstanding public debt is to the tune
of Rs 40,66,82,00,000 That is the
borrowing both from outside and
inside the country

Besides this, I would hke to pount
out that a country, serious about
planning and about mobilising all of
its resources cannot afford to lose its
revenue purely on ideological grounds,
especially when the loss does not even
fulfil the purpose of the ideclogy
About 30 crores is being lost to the
Government revenue every year by
the introduction of prohibition. Sir, I
know fully well how vehemently a
moralist ke our Finance Minister will
react to my proposal to scrap prohibi-
tion. But I am a teetotaller myself,
and 1 know fully well that prohibition
13 domng more harm than good. I do
not think the number of the alcoholic
addicts has gone down; rather, instead
of having the moral courage to drink
upenly, they are drinking in the bath
room and all sorts of things. They
are drinking all sorts of things like
various tinctures, spirits, eau de
Cologne, mrityusanjivani sura, e,
injuring their health. I do not think
regulated drinking is at all bad. Se,
1 request that the Honourable Min-
ister may reconsider this aspect of the
question,
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all along claiming that the situation is
improving. Therefore, I fail to under-
stand why our Government are spend-
fng more and more on the mainten-
ance of law and order in the eastern
frontier.

It 1s a source of great regret for me
to note that the worsening plight of
the tribal people who live in the bor-
der of Pakistan has not been given the
sympathetic consideration due to it
from the Government. For this year
a small sum has been provided for
their economic rehabilitation. These
unfortunate victims of the partition
did not have to leave theiwr hearths
and homes as the refugees from Pakis-
tan had to; yet, I feel they were more

land, their economic prosperity was
shattered to pieces and they could not
do anything to check 1t.

Sylhe. and East Bengal in the pre-
partition days were the natural mar-
kets for the products from the border
areag and from where our people got
their daily necessities. From the eco-
nomic viewpoint the tribal people
bordering East Pakistan formed a
of East Pakistan rather than India,

388 LSD~—T

Though this is a fact, we have never

for a moment entertained any idea to
join Pakistan, though there was &
semblance of a chance to do so at
the time of the attzinment of Inde-
pendence, because we believe in the
high ideals of nationalism, and
hope also that the Government would
come to our aid whenever the occa-
sion amses. But when we have lost
our markets and thereby our mesns

succour from the Government.

For twelve long and nightmarish

of military rule recently in Pakistan
had removed the straw of smuggling
to which we had been desperately
clinging for a decade to maintain our
precarious existence. Our people now
are at their wit’s end. They do not
know what to do. Some of them
accepted the inevitable and in order to
avoid starvation immigrated into
Pakistan where they were received
with open arms.

Last year, when the Minister of
State in the Ministry of Home Affairs
paid a hurried visit to some of the
villages in the border, he denounced
smuggling as immoral and said that
under no circumstances our people
should depend on smuggling for a
living. These are indeed very lofty
sentiments and ideas which, backward
though we may be, we most whole~
heartedly share. We do not want to
live in the midst of alarms and inse-
curily natural to smuggling. We hoped
then thatafter the Minister’s"comfort-
ing assurances, the grants given to the
State Government of Assam for the
first time in 1959 would be substanti-
ally increased in order to afford real
relief to these suffering people. But
when I went through the provisions in
the budget, I could not but be
tim of a great sense of disappaintment.
An increase of Rs. § lakhs aaly is by
no means sufficient to afford a sem-
blance of relief which is indispensably
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the initiative and active help of the
Government.

Other measures like the esiablish-
ment of industries to consume the pro-
ducts as raw materials and afford em-
ployment to tiie economicaily divpilec-
ed, the construction of a network of
roads to link the inaccessible areas
with the rest of the country and the

for their implementation has to be
started at once lest the situation
should go out of control.

What I am mostly concerned with

st the moment is the immediate relief
that should be provided to these peo-
ple, especially, as I have mentioned
earlier during the rainy season, when
at times they have to depend on herbs
and wild roots for their subsistence.
A good number of them have died of
starvation and a greater number still
of malnutrition. My submission is
that the amount provided for 1959-60
is too inadequate to cope with the
problem. A morsel of food will not
be enough to save a man on the brink
of starvation. I would, therefore,
plead with the Finance Minister to
allot more money for the above pur-
pose from the many sources and
resources at his command.

I would also like to take this oppor-
tunity to request him to pay a personal
wvisit to any of the worst-affectad areas
as Suri €. D. Deshmukh did during
his stewafiship of the Finance Min-
istry.

i
;
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Brovisions, because they have not as
Vet tried to ascertain whether that
Objective of the Constitution has been
Tealised, if so to what extent and whe-
ther the degree of realisation is com-
Tensurate with the amount spent.

I have, in the course of my previous
Speeches, drawn the attention of Gov-
€rnment to the fact that the grants
Ynder this article have not been pro-
herly utilised and that the tribal peo-
hle have not got in terms of actual
benefit even a tenth part of the money
Biven to them. Ome of the main rea-
Sons that accounts for this is that the
Tepresentatives of the tribal peopl
have no say except recently in
8dvisory capacity in the distribution
Gf funds and in their use. I have
heard today one Member making a

Same is the story in my place also.

To cite an example, about six months
§go, in the tribal advisory council
Gonstituted by the State Government,
there was a demand from the electad
Fepresentatives of the district of
Khasi-Jaintia Hills for a reconstruc-
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grants-in-sid are provided only under
the substantive provision and no men-
tion is made of the grants under the
provisos. Does it mean, I ask the
Finance Minister, that the grants under
the proviso will not be any more avail
able to the State of Asam? Can the
Government do this without amend-
ing the Constitution? The second
proviso is exclusively meant for the
tribal people in the State of Assam,

the standard of the backward tribal
people to the level of the more pro-

grants 10 keep pace with the progress
of the more advanced brothers of
country. But it 1s very regrettable
say that the grants under Art.
meant to raise the standard of
tnibal people have been in
the provisions of the Fi
Five Year Plans with the
actually we get nothing extra.
are to get Rs 1 crore and if
grants under article 275 we get
lakhs, they will give us only
balance, namely, Rs 10 lakhs,
way, they are defeating the
purpose of the Constitution and
cumventing 1t in order that the money
which should have gone to the tribal
people might be diverted elsewhere.

3
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This communal and narrow-rmnded
approach of the local government there
will make the situation worse and
worse, and 1t is mainly for the wrong
handling of the tribal problem that
the Nagas have gone to the stage im
which they are today. It i1s not because
they hate us. Here ] may relate an
mcaident during the life-time of the
father of the nation. Long before that
time the Nagas have been clamouring
for an independent sovereign Naga
land, Somehow or other they wanted
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Shri Binhasan Singh (Gorakhpur):
May I point out that the hon. Deputy
Minister is not listening to the homn.
Member? He is talking with
Members,

Mr, Speaker: Order, order,
Rameshwar Tantla is not in his
he may kindly go back to his

ST
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8ari C. D. Pande (Naini Tal):

Otherwise, the Deputy
Finance will not hear the hon, Mem-
ber; he will not attend to U.P.

present, and even he is not hearing.
What is to be done?

fhri C. D, Pande: That is because
U.P. is speaking.

Shri Raghunath Bingh (Varanasi):
Nobody is here to hear UP, That is

the main difficulty.

Mr. Speaker: The Minister will
convey the information to them.
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Mr. Speaker: Order, order. I can-
not understand this sort of interrup-
tions. This 13 becoming a market
place. Why should there be so much
mterruptions? There is no decorum
mamntained here Any stranger who
comes here will feel that we are hav-
ing a public meeting. I am really sorry
that this is happening.

Shri Braj Raj Singh: He was speak-
ing on Banaras.

Mr. Speaker: Let him speak on
anything. The hon. Member will have
his own turn.

Shri Braj Raj Singh: Interruptions
have always been allowed.»

Mr. Speaker: That is occasionally,
when interruptions throw light, but
not interruption for mterruption or
obstruction.

Shri Braj Raj Singh: This was not
interruption for interruption’s sake.
He was throwing light on Banaras
about which Shri P. N. Singh had

spoken.
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Mr. Speaker: X is for me.
What is light for one i for
sthers.
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Mr. Bpeaker: There is too much of
noise in the House. Hon. Members
who want to speak may kindly go to
the lobby and speak. I also find in
these benches nobody except one or
two Deputy Ministers. The other Min-
isters are not here Are all of them
occupted? It 13 a very serious affair.
The General Budget is an important
one, So far as individual Budgets are
concerned, that Minister may be here.
But what 13 the meaning of ignoring
this House? Even the Minister of Par-
liamentary Affairs is not here. It is
rather strange. What is it that we are
doing here? I request all hon. Mem-
bers to keep silence in this House when
an hon. Member speaks. Let us be a
little more serious in this House.

The Deputy Minisier of Finance
(Shri B. R. Bhagat): The Finance
Minister is replying in the other
House.

Mr. Speaker: What about the other
Ministers? There are Deputy Minis-~
ters. The Ministers of State are there.
It is rather strange that this House is
not treated properly.

Shri Ferome Gandhi (Rai Bareli):
They are digesting the Budget.
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Mr, Speaker: I ring the bell two
minutes in advance. When I ring the
bell 2 second time, hon. Members
must kindly resume their seat. Shri
Mathur.

Shri Harish Chandra Mathur (Pali):
Mr. Speaker, after the very exhila.
rating speech from my hon. friend,
1 would like the House to face certain
hard facts and the Finance Minister
to pay particular attention to them.
The most outstanding and significant
fact in this budget so far as I can
see is the provision for an outlay of
Rs, 1,121 crores to be spent during
the fourth year of the Plan. It will
have to be appreciated that this pro-
vision has been made in wpite of the
defeation which has been injected by
the private sector in particular and
certain sections from the Opposition.
It has been argued out and out that
the Plan outlay must be consider-
ably reduced, but this provision of
Rs, 1,121 crores reflects the firmv
attitude of the Government to gu
ahead with the Plan and not merely
to fulfll the core of the Plan which
constitutes only Ra. 4,500 crores,
because it cannot be conceived that in
the next will be reduced from
the outlay will be reduced fromr
Rs, 1,100 crores to i
Rs, 900 crores. All that'can be
is that it the ordinary tempo of

é
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1 welcome this indication and I
:also welcome the provision of Rs. 20
wrores on the social services. This
increase of Rs, 20 crores on the social
serviceg this year allays the appre-
‘hension which was expressed Zour
very valuable and esteemed end,
Shri Asoka Mehta, when he was dis-
cussing the Plan. He-felt that in the
present context all that can be said
is that the axe would fall + on the
social services. So, it is really heart-
ening to note that we have made an
additional provision of Rs. 22 crores
even this year. Now it is obvious
that because of certain projects which
are likely to be completed during
this year—-the steel projects, Bhakra-
Nangal and various other projects—
and fortunately because we have a
bumper crop both for rice and wheat,
it will be possible for us to achieve
<our target.

While I congratulate the Govern-
ment for all this, my apprehension is
that the serious follies and failures
of the Government, to which an
aocusing finker has been raised by
wmany hon, Members, both from this
side mand that side, has got to be
Yorne in mind, and the manner in
-which the administration has been
wonducted do not inspire that faith
and confidence in the Government
shat the proper thing would be done.
Not only that, the expenditure on the
«<ivil side is ‘mounting. In the imple-
menigtion of these projects and other

which were Rs. 16-17 at that time,
shot up through this movement of
food outside the State to Rs, 27—30.
Bombay, which was included in that
zome, had a much better peaying
capacity and so it sucked away all
the food from there. What has been
the result of it? The result has been
that the food which way in the hands
of gram merchants and certain big
landlords was sold at Rs. 27—30 ins-
tead of at Rs. 18 or Rs. 17 with the
result that these people, more parti-
cularly the grain merchants, made
about Rs. 8 to Rs. 10 per maund, which
may be called profiteering or some
other name. The peasant does not
get anything out of it. He gets only
Rs. 13 or Rs. 14 per maund. It w
the middle men, these grain mer.
chants, who have secured the benefit
of Rs. 8 to Rs. 10 per maund. On a
very modest estimate we have ex-
ported 100 lakh maunds of foodgrains
from Rajasthan. These people have
made anything from Rs 8 to 10
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got penicky, rushing from place to
place. The Central Government felt
flabbergasted. They started pumping
mported food from Bombay. Accord-
ing to their own estimate, they have
sent by now 25 lakh maunds of food
from Bombay to that place, on which
they have spent at least Rs. 50 lakhs
on railway freight alone. This sum
of Rs. 50 lakhs on railway freight has
been a criminal waste of the poor
tax-payer's money on the one side.
When we take the total amount, it is
Rs. 1 crore criminally wasted and
artificial food scarcity has been creat-
ed in that area By creating s
artifical food scarcity, we have, as a
matter of fact, created a general at-
mosphere and psychology of scarcity
all over. Such a sacrcity also was
there in Punjab, the most important
wheat growing area, If there is food
scarcity in Punjab, if there is food
scarcity m all surplus areas, if the
prices, simply through movement, go
up from Rs. 17 to Rs. 26 and 27,
the only one person who has gained
13 the foodgrains merchant by
pocketing about Rs. 8 to 10 crores, 1
raised thus question on the floor of the
House during the last session. But,
absolutely no attention was paid to
it and the result 1s, to this extent,
the national exchequer has lost
People have suffered at both ends.
Food scarcity atmophere was creat-
ed. It is only such failure and follies
which create contempt for the admi-
nistration, and which are a real danger
to democracy, because, people start
losing faith in them. I would, there-
fore, demand a definite enquiry into
the affairs of the Food Ministry.
Either it is through their absolute in-
efficiency or it is through the
manoeuvring of somebody in the Food
Ministry who was interested only in
the banig’s pocket and nothing else.
1 also request the Finance Minister
and urge upon him to depute some
income-tax officer so that he may be
able to enquire into the accounts of
these foodgraing merchants who have

38¢ L8SD-—8.

made about Re. 8 to 10 crores through
profits and at least let us realise by
way of income-tax.

Shri B. R. Bhagat: In Rajasthant

Shri Harish Chandra Mathar:
Yes; wn Rajasthan and elsewhere
where such movement of foodgraine
has happened, where the prices have
shot up from Rs. 15 or Rs 18 w0
Rs. 25. Where has the margin gone?
The margin must have gone either to
the big landlord or to the grain
merchants What have you done to
reslise that amount even by way of
income-tax? It has done considera-
ble harm to this country.

I have tried to state this at length
only to invite attention that if, in
such a matter where the country is
faced with the most grave situation—
the food problem—over which we all
feel so concerned, so anxious, in
spite of the powints being raised even
in Parhiament, no attention is paid,
how can the people have any faith in
democracy or this admunistration.
It 15, therefore, to inspire confidence
in the mind of the people, that I
demand an enquiry imnto the Food
Ministry's utter inefficiency

I was really amazed when in
answer to my question the other day,
the Food Minister told wus that he
does not know how much of food-
grams had been moved from Rajus-
than If he does not know, either he
13 withholding mnformation, which I
do not think he is—let me believe
that he 1s honest—or the only other
wresistible conclusion  would be, he
1s utterly inefficient. Without know-
ing how much of foodgrains has been
drained out, how can be control
movement, how can he control his
Mustry, how can he control the
prices? Even after six months, if he
does not know anything about it, God
help. I submit, the future plan and
programme of this country, the
entire budget depends upon how we
manage our food situation, to what
extent we succeed in bringing down
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(Shri Harish Chandra Mathur)

sowring prices. I¥f you fall to do
that, neither will you be able to cany
out the Budget, nor will you be able
to carry out the Plan. So, it is of
absolute significance.

Even so far as savings are concern-
ed, it is only if we could stimulate
the rural economy, which is the back-
bone of this country, that we will be
able to do something. What have we
done to stimulate the rural economy,
I would like to know.

I have just told you how the Agri-
culture Ministry has behaved. Every
one here knows how co-operatives
bave warked. They have been a com-
plete flop except in certain areas.
wherever an enquiry has been held,
only a stem-less state of affairs has
been disclosed.

The Community Projects Ministry
has absolutely conceded and admit-
ted that they have failed to stimu-
late the rural economy. All that they
have done is that they have been
able to arrange certain cultural pro-
grammes; they have been able to
give a certain psychological change;
they have only been able to build
certain schools and roads, but they
have failed to stimulate the rural
economy. The entire future of this
country, the entire future of this
Plan, the entire future of our Budget
depends on the extent to which we
succeed in  stimulating the rural
economy. This is about food.

and what are our agencies, and how
far are they succeeding in stimu-
lating foods production? You will
be surprised to know that when
we go to the rural areas, when we
sit in the development councils,
.when we draw up our plans, when
we go to the rural areas, when we
somewhat aghast to know that
are flve or six agencies over-
g each other, each trying to
something from the other, and
to do something here and

i

thete This is the case even in the
mstter of small and medium size irri-
gation projects, Here iy the Irriga-
tiod Ministry; then the Agriculture
Ministry has its own budget, they
sarction Rs. 50 lakhs for a particular
aistrict; the Community Project
Ministry has also another budget, they
gahction some money. To my great
su'Prise even the Consolidated Fund
ot India is operated by another agency
which 1s called the Bharat Sevak
gamaj. They have got another
pudget. Then there are the welfare
qurds like the Backward Classes
welfare Board. 1 wish all these
agencies were channelled through one
agency, all these resources were

led so that we get an integrated
pjcture for the development of a par-
tjcular State, and we can draw up an
integrated plan for the development
of the State.

I mentioned how the Food Ministry
h#d bungled, how through the follics
and failures of the Food Ministry
artificial scarcity had been created,
and 1 have also pointed out how the
plan is being implemented. The only
other thing which coujd stimulate
the rural economy is the small-scale
gnd cottage industry. The Mnister
it charge of small-scale industry. I
pust submit, has taken very keen
interest, and he has tried to contri-
pule his very best. 1 have apprecia-
tion for that, but let us sce what has
happened. All the small.scale indus-
teres, it you make a little 3urvey you
will find, have only come down to
the big towns. It is here in Delhi
that there is the greatest growth of the
gmallscale industry. It has not gane
¢ the towns, it has not gone to the
yural areas at all, because we have
pever thought as to how we could
¢reate such conditions and circum-
gtances where the small-scale and
cbttage industry could, as a matter
of fact, come up. All the things
which are needed for the growth of
the coﬂal:ehindustn as well as the
gmallsca dustry are completely
sbsent from the rural areas.
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The hon. Minister of Irrigation and
Power held a meeting of the Rajas-
than MPs, and 1 just asked him
will you please name even half a
dozen villages which have been elec-
trifled during these seven years of
the Plan? Even the Chief Engineer
of Rajasthan was there, but he could
not name six villages which had been
electnfled during the seven years of the
Plans Is this how you are gomng to
stimulate wrural economy? And if
you do not develop the rural eco-
nomy, you cannot expect any success
Why has our small saving scheme
been failing? It 1s simply because
we have not been able to stimulate
the rural economy It 1s only from
tne rurd) arems that you ctan get Yne
biggest chunk so far as small savings
are concerned

While talking about our internal
resources, I am not very much
frightened about this defleit financing
Of course, there 15 the least
doubt that a very wvigilant eye will
have to be kept on the rising prices,
and one mmportant effort for the
success of the hon Finance Minister
would be to keep a complete check
over the nsing prices If he can
bring down the prices by about ten
to fifteen per cent, most of his diffi-
culties would be over, and I feel that
with deterrunation this  could be
done

As for the other resources, 1 feel
that if you just examine the returns
of the wealth tax, you will find that
most of these returns are not to be
trusted I shall not name anybody,
but I know of a particular prince
who has mentioned in his wealth tax
return only a sum of Rs 1 61 crores
as his wealth, while I know for
certain that his wealth and his
jewellery cannot be anything less
than Rs 50 crores—I am putting 1t
at the barest minimum

Shri A M, Thomas: Why did the
hon Member not give that informa-
tion to the Finance Minister?

Shri Harish Chandra Mathur:
{f am gwing it here to the whole
fHlouse and to the Finance Minister,

Shri Tangamani (Madurai): If he
wants other details, they may be
gven to him

Shrl Harish Chandra Mathur:
The reason for my saying this 1s this
These very princes go out ever year,
and I do not know how they manage
to have certamn diplomatic privileges
and how they take the jewellery I
do not blame them very much
pecause they do not know what to do
with their wealth Here 13 the ex-
penditure tax and here 1s the wealth
@x., and they  womchaw a2, % 7anin
want to get out of them Why can
we not take them into confidence and
tell them, we shall save you from
income-tax, we shall save you from
¢xpenditure tax and from wealth tax,
if this amount 15 properly utihsed
gnd 1nvested properly? Then 1t
would be only a certamn level of the
;ncome tax over which they will have
to pay a certain amount Knowing
certain prices as I do very mntuma-
telv, I could say that at least Rs 300
crores worth of jewellery which will
go otherwise selung outmde to USA
of to other countries can be mopped
for the development of this country

Some hon Members have made a
reference to the need for nationali.
sation of banks I am not very fond
of nationalising everything, but what 1
teel 1s that the nationalsation of the
panks 1s important from two View-
points Now, what are these banks
i the private sector? All the banks
pelong to a particular group of in-
Justnialists, and those paluicular in-
dustriabsts, A, B or C only exploit
the resources of these banks for their
own purposes And these banks only
serve to cover all the scandalous
things which they do It 1s, there-
gore, that I believe that these banks
should be nationalised They are also a
gource of other corruptions If you
pave the banks in your hands, if you
gnow how the entries are made—now
there is thig incident about Mr Mathad,
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which is being investigated, I do not
want to go into it—it would be very
convenient, and it will always be in
the know of Government as to what
the bank balances of the Government
servants are, how they are swelling,
what is happening and what is not
bappening. Therefore, the nationali-
sation of the banks is necessary not
only Irom the point of view of de-
velopment but from this point of
vh'am;lthmglymmendtpat
since they sare a great corrupting
force, if you take them over, you
will be able to put a great check on
corruption. It is, therefore, that I
strongly urge that these banks should
be nationalised,

1 shall only add a word about these
two taxes. I am perfectly in agree.
ment with my hon. friend who says
that T do not mind any tax which
you have imposed on the cigarettes
or any other article of that kind.
Coming to the tax on diesel oil, 1
would like to draw the pointed atten
tion of the Finance Minister to a
clarification given by his own Minis-
try that this tax is not going to hit
the poor man; it is not going to hit
the consumer, because it is so in
significant that it would be absorbed
by the industry. But, I hope the
attention of the hon. Finance Minis-
ter has been drawn to the discussions
in the Delhi Corporation where they
fiid that it is impossible to carry oum

D.T.U. bus service, because they
would be incurring Rs. 7} lakhe
merely because of these taxes, and
therefore, they think that the bus
farex should be raised. How does it
fit in with the clarification that has
been given by the Finance Ministry?
Here is a clear example under your
very nose in Delhi, where the cor-
poration feels compelled to raise the
bus fares because of this tax on tyres
a3 well as on diesel oil. And there is
genuine apprehension that this has
been done to hit the road transport
which is only in ity infancy.

I have not got the time to deal with
it, but I will shortly be submitting
a report which will indicate that i

would be sulcidal for the progress of
this country if the transport industry
is hit that way.

The tax on diesel oil will also hit
very adversely the small scale indus-
try, about which there is such tall
talk. Where is electrification here?
There is no electrification. This
country is the poorest in the genera-
tion of power. Most of the small
ecale industries, more particularly in
the rural areas, depend upon diesel
for the generation of power. Again
diesel oil is used by tractors and
other things. So this tax on diesel
ofl will very adversely affect the
emall scale industry and the agricul-
tural sector where pumping sets have
been put up. This will also hit the
transport industry.

1 do not claim to have much know-
ledge mbout khandsari. But from
what I heard in Rajasthan, those
people who are going ahead or who
want to go ahead with setting up
certain industry—because it is ex-
tremely labour intensive and becauss
it can be set up in the rural sector—
have been hampered by  this new
impost. If the Finance Minister
feels that he is in need of revenues,
I would not mind his levying this
tax as an additional tax on sugar, so
that khandsari could stand in com.
petition with sugar, so that these
labour intensive schemes are not
given up. As a matter of fact, here
we are faced very much with the
unemployment situation and it is
here that the small scale industry and
rural economy 1s hit by the diesel
tax as well as khendsari tax

Bhri Ajit Singh Barhadi (Ludhiana);
I shall also be taking up the same
points in my submission as the ones
which have been partly dealt with by
the hon. spesker who preceded me.
I also want to draw the attention of
the hon. Minister to the fact that suffi-
cient emphasis is not being laid today
on the rural and agricultural economy
of our country.
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At the outset, I feel that the Fin-
ance lﬂnhhr is entitled to congratu-

lations for he has given us a realistic
picture of the country’s economy. He
has told us where the difficuities lie.

$e bas inf informed us of the gap which
exists between nat:onal resources and

reduction in agricultural production in
1957-58. There has also been a slow-
ing down in the industrial progress,
giving a trend of rise in the pr ces.
We also know that the Government
are doing their best to tap all avail-

national commitments.
able for the country also that it has
borne the taxation =0 high It 1s most
cred table for the Government that
they have been able to have apprc-
ciable foreign assistance to meet the
situation

But despite all this, we have natu-
rally to resort to deficit financing if
we have got to implement fully the
Plan. This deficit financing will, of
course, lead to a certamn amount of
mflation, but with the controls we are
having on prices, the trend has not
been so high as 1t would otherwige
have been. But one thing that
emerges very clearly from the speech
of the Finance Minister and the Eco-
nomic Survey that he has given s
that the main fight for quite a time
to come would be on the food front
If we have got to survive and davelop
the country’s cconomy, we must suc-
ceed on the food front. Of course,
industrial development of the country
could give us strength. Possibly, the
imports might decrease. We might be
in a position to export, when the steel
plants go into full production. But,
yet, with all these, may I respect-
fully submit to the House that the
main emphasis should be on increa-ed
food production and we have got to
see whether that emphasis is there
or not. And, here I regret to say that
there is not sufficient emphasis on
this aspect of our economy.

It must be conceded that food is
the biggest drain on our resources and
on our economy. The Economic Sur-
vey idicates that the imports did rise
in 1956-57 under the impact of the
developmental schemes in the coun-
try; but, non-developmental mports
also contributed a great deal to this
increase. Of the increase of about
Rs. 330 crores in 1958-57, roughly two-
third was, no doubt, on account of
the raw materials, the intermecdimy
goods and capital goods. But the non-
developmental imports also increascd
by about Rs 130 crores, half of which,
nearly Rs 65 crores was accounted fur
by food imports.

Similarly, in 1957-58, the imports
further increased by about Rs 100
crores in the aggregale. Of this,
whereas Rs 37 crores representcd the
increase in the mmport of capital goods
and raw materials and there was a
decline in 1mport in the countty of
consumer goods, the food imports, on
the other hand, were higher by about
Rs 50 crores. Of course, there has
been a decline :n the non-develoo-
mental imports, 1n the first half of
1958-59, including a decline of food
imports  But the Fmnance Mimrier's
speech indicates that the [food pur-
chases are likely to involve an addi-
uonal outlay of nearly Rs. 25 crores.
All these facts definitely indicate how
b tterly we shall have to fight on the
food front.

Therefore, we have got to make
some calculated effort in this regard.
And, when one sees the Budget from
this aspect, one feels disappointed.
The only thing one finds m the Bud-
get 15 the additional expenditure on
Commumty Development gchemes to
the tune of Rz 6'17 crores iliis year.
This is too small a figure.

I am glad that the Government is
tak ng to trading in foodgramns, This
is as it should have been. Tius would
certainly give a fair deal to the agri-
culturists and the farmers in relation
to prices. I do not want the prices to
be on the high side. But, I do say
that there should be a balance bet.
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ween the price paid by the consumer
and the price given to the producer.
It is essential that there should be fixa-
tion of the prices to give an incentive
to the farmer and the agriculturist to
produce more. He does not only need
the incentive by the fixation of the
prices; but, we should give him a fair
return for the .nvestment and labour
that he puts in. He also needs a
climate for that purpose.

In fact, if you see the conditions
now, agricultural production has
become more of a profess:un of the
down-trodden, because of the insuffi-
cient return for the investment and
fhe labour put in. As sucn, ialeny is
getting out of this profess.on And,
unless you create a cl'mate and con-
ditions in the country whereby agri-
cultural profession attracts tzlent as
well as individuals, you cannot suc-
ceed on this front at all.

Now. it 18 conceded that tliere was
disparity between the incomu of the
agricultunsts and of the industrialists
before the First Five Year Plan The
First Five Year Plan laid cmphasis
on agricultural development It gave
top priori'y to the develcyment of
rural economy. Yet you will find that
in the end of the First Plan, the dis-
panty not only rema ned bul mncreas-
ed and in the Second Plan period,
there 1s to be a further acccntuation
in the disparity between the income
of the agriculturist and the income of
the industrialist. Unless you try to
tackle this basic problem and remove
this duisparity that exists and try to
better the condition of the peasants
who constitute nearly 75 per cent of
the popula‘twn, you cannot have &
strang economy which will be the
foundation of the future dcvelopment
of the country. I want to lay empha~
sis on this. The hon. Member who
spoke before and who came from U.P
was giving figures about the income.
You will find that the per cuptia
income was Rs, 200 in the cne case
and nearly Rs. 800 in the casze of the
other. Thif disparity has increased in
the Second Plan period. Ihe total

income of the agriculturist class In
1948-49 was Rs. 4,280 crores and in
1P55-56, after seven or eight years, it
1s stated to be Rs, 4,220 crores. 'I‘hea
is a reduction of Rs. 30 crores. How
do you say that we are having deve-
jopment in food production and so
on? I submit that we are going down
in the matter of agricultural economy
and therc 15 no apparent development
in that side.

It has been rightly said by the hon.
previous speaker, Shr1 Mathur, that
you cannot have a developed rural
efonomy unless you have got decen-
tralisation in the industries and you
have got small-scale and cottage
mmdustmes 1n  the rural areas. You
must give a side avocat'on to the agri-
culturists That is most essential, He
has got spare time in between the
harvesting and the sowing seasons; he
msust have certain avocation and that
can only be given to him if we devole
our attention to the development of
the cotiage industres. I am sorry
that due emphasis is not being placed
on that side

I will take Punjab as an 1illustra-
tion which has got an agrarian eco-
nomy It has contributed towards the
agricultural economy of the country.
In 1947-48, it was a deficit State by
about 50,000 tons and now it 15 sur-
plus by about 250,000 tons. The Secord
Plan lays down further increases: 32
per cent more of food grains, 70 per
cent more in cotton, 40 per cent more
in sugarcane and 25 per cent more in
o)l seeds. These targets, though not
completely reached, are being
approached. There is progress Punjab
has got the biggest concentration of
small-scale industries. It will surprise
the House to know that the total
expenditure for the development of
the small-scale industries in Punjab—
1 am giving the figures from the
Punjab Budget—is a paltry sum of
Rs. 2 crores, This sum has buen ear-
marked to provide facilities to the
industrialists for the total Plan period.
Two crores alone had been earmarked
for the purpose of loans to the indus-
trialists for these five years Ancther
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sum of Rs 2 37 crores has been ear-
marked for the provision of facilities
for standardisation and marketing ol
the goods That is also for the entue
Plan period Sumularly, another
amount of Rs 204 lakhs has been ear-
marked for the purpose of other small
scale industries See the meagre
amount that we are spendng om
small scale and cottage industries m a
State lhke Punjab where the per
capita investment in heavy mdustries
is only 13 as compared to 108 1n
Bengal and 98 in Bithar The dispanily
on wnvestment m heavy industrie. 1.
the different States should be met by
some way, and that can only be met
if we have development of small scale
and cottage industrics

The Budget certainly 1s realisic It
shows all-out progress despite our
handicaps despite the misfortune we
had in the matter of decline in agri-
cultural production and slowing down
of industrial projects Yet we have
to cxert more and we can properly
exert only if we lay proper e.iphasis
on the mamn cconomy of the country,
which 15 the agricultural econom;y, the
rural «conomy That 15 one pomt, Sir,
whch I would like to place for the
considciation of the House

There 1s another pomnt to which I
wish to draw the attention of the
Government of India We have a
reduction m the defence ecxpenses.
Possibly, the hon Finance Minister has
been advised that the conditions have
come n where we can have a rcdue
tion But I personally feel that
situated as we are m a posilion in A-a
with the relations with our nughbour
which are not too very happy, wec
have got to speak from a positon of
strength How can we speak from a
position of strength unless we are
strong® How can we be strong Jnless
we spend something for defence The
hon Minister was pleased to ask
“Shall we spend Rs 200 crores”™ 1
do not say that. I think it 1s not
necessary The shape of things to
come is getting different. The shape of

war 1n future will be absolutely
dufferent It may not be necessary to
have stand ng armies even You need
not have a defence line either Things
have changed But, all the same, m
the present set-up that we are with
less development of our wmaments,
we have yet to keep ourselves strong
and have strong defence forces

Let us consider the unfortunate
position we are m The hon Memb.r,
Shri Raghunath Singh, mentioned
yesterday about the raids ithat are
going on, the cease-fire that 15 there
and how weak we are feelng There
1s another consideration, and that 1
the most important pomnt to which I
wish to diaw the atiention of the
Government It was in May 1955 that
an agreement was arrived at betveen
our Home Minister and the then
Minister for Interior, General Iskander
Mirza That agiecment pertained to
protection of relig ous places of Hindus
and Sikhs left in Pakistan The agree-
ment wa- that a lhist should be drawn
up of Hindu and Sikh religious places
left :n Pahistan, and due mcasures
should be¢ taken not only for their pro-
tection proteetion of property, but
also for mamntenance of rel gious
sanciity of those places

Sir, this agrecment took place in
May, 1955 About 11 to 12 yers have
passcd after partiton More thar
three years have passed after this
agreement But nothing has bewn
done You will appreciate, Sir, that
mn Pakistan, there are religious places
wh ch are very dear to the community
that resides m Punjab They feel
vely much thdat nothing 1s baimmg done
with regard to the protectior and
muntenance of these centres The
question of property 1s there also They
are being appiopriated by Pakistan
But I do expect the Government of
India to find some way wherebv some-
thing 1s done to protect sucn rel gious
places and to maintain the sanctty of
those places The SGPC is spending
Rs 3 5 lakhs a year—I have seen the
Budget—for having Sevadars at
Nankanasahib, the birth plice of Guru
Nansk We do not find even the

¥
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slightest move on the part of the Gov-
ernment on this matter. This thing
is too serious to be overlooked. There-
fore, I do hope and pray that the
matter should be set right soon, I
quite appreciate the difficultics of the
Government. I put a question the
other day and asked what has becn
done all these days and what shall be
done The reply that was given by
the hon. Prime Minister was, “nothing
can be done except negotiaucns”. I
am sorry that we have reached a state
of affairs where we cannot do any-
thing. Of course, I do not say that
we should go to war, for that should
be avorded. But all the same, unless
we speak from a posit.on of suength,
unless we are strong enough 1o face
these situations, 1t would be wvery
difficult to carry on. That 1s one other
point to which I should hke to draw
the attention of the Minister. The
Government should see that [his prob-
lem about maintaining the sanctity of
religious places 1s solved and we
should adopt ways by which the
sanctity of the religious places 1s
maintamed.

S8hri Rameshwar Tantia (Sikar): I
have been ] stening since the last two
days to the speeches made by various
Members from this side and on the
other side. I was remunded of a pro-
verb 1n my State A young man went
to his mo her and said, “Mcther, 1
want to be a leader” The mother said,
“How can you be a leader? You uare
not educated; you have done nothing
for the country” But then the
mother thought over and added: "All
right, do one thing Oppose anylhing
and everything, whatever 1s good and
whatever is bad, and you w Il becoma
a big leader”. That 1z the thing I am
bearing for.the last two days. The
Finance Munister 1s lucky this year in
that there is nothing much controver-
sial in the budget. I think thai com-
pared to the past several jears, this
budget is one which is least contro-
ermal. So, Members of the Opposi-
tion and some other Members also, on
finding that there is no faull in the
budget, have been saying iba: some-
thing about food, something about an

<

expenditure here or there, is wrong
and so on.

I agree that the budget is the least
controversial and a good budget, but
st 1l there are some points to which 1
want to draw the attention of the hon.
Finance Minister.

Shri Harish Chandra Mathur: Do
you want to become a leader?

An Hon. Member: Do you want to
oppose the budget?

Shrl Kamesdwar Tanda: No. Suc
everybody cannot get 100 per cent of
what he expccts. There are some
points to which I shall draw the atten-
tion of the hon Finance Minister and
which need clanfication. As regards
taxes, I think that taxation has now
been decreased from 56 per cent., as
i the previous year, to 45 per cent
for the commg year This includes
wealth tax and excess dividends tax,
In all, it has come to 45 per cent. But
the system of dividends 1s lhike this.
The sharcholders will get less ihan
what they were getting'before. So, it
will affect the very ordinary people,
because, according to the statistics, 85
per cent of the shareholders are those
who are holding very very small
amounts of money  Therclore, I
would suggest that ways and means be
found so as to see that these share-
holders are not affected

Another point 1s about the taxat:on
on companics, the corporation tax, If
there are subsidiary companies to a
company, the shares in the subsidiary
companies and the corporation tax
are deducted ‘The other companies
have got their shares On the next
time, most of the profits will be elimi=
nated and nothing would remain with
the shareholders. So, I would request
the hon. Minister to examine this
point. Once the tax has been taken
from the company, as corporation tax,
it should be seen that next time no
double taxation is levied. Onte a
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taxation 1s charged on the company,
next time, of the shares are held by
another company, & subsdiary com-
pany, then, 1t should be seen to it that
no corporation tax is charged on that
company

Mr. Speaker: Order, order. The
hon. Member will please resume his
seat I want to make an observation.
1 want to see that no repetition of the
pomnts s made during the discussion
So far as thig matter 15 concerned. why
concerned, the Public Accounts Com-
mittee and the Estimates Committee
have looked mnto & number of
Demands I have made a number of
suggestions All that the hon Mem-
ber is saywng about taxation, etc, may
be reserved for the discussion on the
Finance Bill Now, the same thing is
said, both during the discussion of the
President's Address and in the course
of the discussion on the budget
Nobody addresses himself to economy
m expenditure having regard to those
items which have been referred to by
the Estimates Commuittee and on which
recommendations have been made
either by the Estimates Commuttee or
the Public Accounts Commuttee The
same speeches are heard both on the
President's Address and during discus-
sion on the General Budget Now,
we have the same speech and once
again the same speech will be made

on the Finance Bill; it is all general
Government does not get any help
and the House does not get any help.
So far as this matter 13 concerned, why
should not hon Members devote their
attention to economusing so far as the
demands for grants are concerned
Where emphasis should be laid, where
there has been increase in expenditure
during the year, whether it is night or
wrong, etc? This is the oe-
casion for saymg that. If the
hon Member has nothing more to say,
I shell try to give him an opportunity
later on

Hon Members should come prepar-
&d with the recommendations made
by the Public Accounts Commuttee and
the Estimates Commuttee; otherwise, 1t
will be general I also find a number
of local grievances brought up now
They may be reserved for a later
occasion

The House will now stand adjourn-
ed till 11 A.M. tomorrow

Shri Rameshwar Tantia: I may be
given some time tomorrow
Mr. Speaker: Yes

18,01 hrs,

The Lok Sabha then adjourned il
Eleven of the Clock on Wednesday,
March 11, 1959/Phalguna 20, 1880
(Saka)
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1673. Konarak Temple 5307 1703. Re-orgamuzation  of
1674. Government Contracts 5308 secondary education
1675. UNESCO  Travel- n Punjab 5324721
rary 'ax on
Lng Lib 530809 bpaq. Sales T cloth 5335
1676. Stock checking n I205. Welfare of ex-service-
Dehu Road Depot <309 men . 5325
1677. Coal in Rsmagundsm 3706, Azad Memonal
snd Kothagudam 5309-10 Chars . ) . 5325-26
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PAPERS LAID ON THE TABLE

hllnwln“ - glpmmlmd

(A of each of the
fomn; papers :—

(0] Aptg:)pnatim Accounts

Bt the year To56.57 o
the year 1956-57

the Commercial ppcnd‘

thereto . . .

(i) Audit R
%’onund
Artcle :s:(:) Con-
stitunon and the Appro-
priation Accounts,
1956-57 . . .

(iéi) Audit Report, 1956 of
the Government of Dell
under Article 151(1) of
the Consutution and the
Finance Acoounts, 1955-56

(2) A copy of the Annual
Report of the Coal Board
for the year 1957-58

(3) A copy of Notificauon
No. G§.3 227 dated the
28th February, 19‘59 under
luh-:ecnon (4) of Section

of the Medicinal and

oilet Preparations (Ex-
cise Duuu) Act, 1 5,
makin
amen m:rm to the Mcds-
cinal and Toulet Prepara-
tions (Excise Duticy)
Rules, 1956

» 1958 of
s under

MESSAGES FROM RAJYA
SABHA . .

Semm-y ed two messa-
ajya Sabha that

ﬁ?‘ Sabha had no recom-
mendations to make to Lok

Sabha in regard to the
following Bills ;:—

(1) The Indian Income-tax
(Amenimt) Bill, 19590
Sabha on

the Mth lgebnm, 1959

(a) The Appropnaton Bill,
1959 by Lok Sabha
on the 2sth February,
1959 .

[DamLy Dromer]

Corunmws
5328

5328-29

5474

Couxos

QUESTIONS OF PRIVILEGE 533944

The Speaker withheld his m-
sent to the maising of
following questions of prl-
vilege given notice of by the
members shown  against

All lea-
mhg:?f%ud-

Fet figures
or 1959-60
relating  to
Mampur,

() Allegedlear- Notice b
age of Bud- Shri S.M.
?et proposals  Banerjee

or 1959-60

Notice by
Shri Lais-

Singh

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Atal Bihari Vajpayee
called the attention the
Munnster of Labour and
Employment to afirein a
section of the Giridih Col—
liery onthe 2nd March, 1
resulung 1n the death of
persons.

The Parhamentary Secretary
to the Minister of L.abour
and Employment and Plann-
ing (Shri L. N, Misra) made
a statement 1n regard there
to.

BILL PASSED

The Minister of Railways (Shn
Jagnvan Ram) moved for
the consideration of the ?{P-
pm tion (Railways)

ill, 1959. The motion
us adopted. After the
clause-by-clause considera-
uon, the Bill waspassed

GENERAL BUDGET—GENE-
RAL DISCUSSION
General Discussion on the

Budget (General), 1959-60
conunued. The Dicussion
was not concluded

AGENDA FOR WEDNESDAY,
MA > 11, 1959 -
GUNA 20, 1880 (SAKA)
General Discussion on the

Budget (General) .

ram Achaw

- 5345—47

5347438

. 534868



